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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

PaRT I-—QUESTIONS AND ANSWERS
Thursday, 22nd December, 1949

The Assembly met in the Assembly Chamber of the Council House at a
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.

Mavalanksr) in the Chair.

STARRED QUESTIONS AND ANSWERS
(a) OrRaL ANSWERS

*828. [ WITRDRAWN.]
PBEFABRICATED ONE-ROOM TENTS

*829. Shri R. K. 8idhva: (a) Will the Honourable Minister of
Rehabilitation be pleased to state whether a prefabricated one-room tent made

of hardboard is going to be introduced in India?
(b) Is it a fact that this tent would substitute the ordinary tent?

(¢) What is the cost of such a tent and where are such tents going to be

erected ?
(d) Have Government given contract to sny firm to manufacture such
tents? If so, what is the name of the firm, and wha} is the rate at which the

contract has been entered into?
() When are these tents likely to be completed and what
number of tentsfor which the contract has been given?

The Honourable Shri Mohan Lal Saksenma: (a) and (b}. Yes.
have placed an order for 1,080 one-room hardboard huts to be imported from

Sweden. The hardboard huts or tents, if one may so call them, will be used
to provide temporary accommodation to displaced persons for residential and

trade purposes.
c¢) Rs. 470 per unit. A small number will be installed at suitable sites ir

(
Delhi.
(d) Yes, a contract has been placed with a Swedish firm,

Sveaexport, Stockholm.
(e} Import and erection of these hardboard huts is likely to be completed
before the end of the current financial year. Only 1,000 huts are being imported.

Shri R. K. Sidhva: Will these tents be available for sale to the public also
besides the refugees?

is the total

Government

Aktiebolaget

' (633)
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The Honourable Bhri Mohan Lal Saksena: No.

Shri R. K. Sidhva: May I know whether any contract has been placed or
negotintions are being carried on with this firm for the construction of pucce
timber bouses also?

The Honourable Shri Mohsn Lal Saksena: So far as my Ministry is con-
cerred, no such negotiationg are going on.

Shri R. K. Sidhva: May I know whether negotiations were being carried on
for such houses with Finland, Denmark and Poland, and if so, whether any
quctations were received from them?

The Honourable Shri Mohan Lal Sakeena: No other negotiations are being
carried on.

Shri R. K. Sidhva: I want to know whether any tenders from Finland,
Poland. etc., were invited for these houses.

'The Honourable Shri Mohan Lal Saksena: No, Sir.

Pandit Lakebmi Kanta Maitra: What is the average life of these prefabricated
tents ? -

The Honoursble Shri Mohan Lal Saksena: It is expected to be at least five
years,

Shri S. Nagapps: May I ask whether before placing orders, Government have
examined thc durability and utility of these tents, and if so, were Government
eatisfied ?

The Honourable Shri Mohan Lal Saksena: Of course we were so advised hy
our experts, and therefore we placed the orders.

Shri R. K. Sidhva: Was any sample tent exhibited here before the order was
placed ?

The Honourable Shri Mohan Lal Saksena: As a matter of fact, a specimen
tent was crected out of materials available in India. and the specimen of timber
wus chown to our experts.

DISTURBANCES IN SUERUR

*830. Shri B. K. Sidhva: (a) Will tle Honourable the Prime Miniater
be pleased to state whether it. is a fact that in the month of August 1949
a serious riot took place in Sukkur (Sind)?

(b) If so, what was the cause of the riot and how many were Iilled and how
many were injured?

(c) Was any property looted and if so, what is the {ota] damage caused?

(d) Have Government made any represeatation to the Government of
Pakistan in this respect?

(e) Since the above incidents have any Hindus left Sind and if so, how
many?

The Honourahle Shri K. Gopalaswami Ayyangar (Minister of Trangport and
Bailways): (a) Yes. The riot started on the afternoon of the 31st July, 1949.

(b) The trouble started following the forcible occupation of a residential
henee of a Hindu by a Muslim refugee and the attempt of the police to evict the
trespassers. The casualties officially reported are 11 dead and 29 injured.
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(c) Yes, but the total damage caused by the riot is not known.

(dy Our High Commissioner approached both the Government of Pakistan
and the Government of Smd immediately on hearing of the riot. He was
informed of the official version of the incident by the Government of Pakistan,

f) Yes. The total number of persons evacuated through the Transit Camp
in Karachi from August upto the end of November, 1949 .is 10,608. It is
possible {(hat some evacuees did not pass through the Transit Camp and some

otherx left by the land route.
Shri R. K. Sidhva: What was the response from the Pakistan Goverument
to the representations of our High Commissioner?

The Honourable Shri N, Gopalaswami Ayyangar: Two of the Pakistan
Ministers visited the scene of occurrence, expressed their regret for what had
happened and assured the Hindus there that iney would take all steps to prevent
a recurrence of such things in the future.

Sardar Bhopinder Singh Man: May I know whether the exodus of Hindus
from Sind still continues, and whether conditions in Sind are returning to

normal or not?

The Honourable Shri N. @opalagwami Ayyangar: There is some exodus still
going on.

Shri S. Nagappa: What is the total loss of life and how many of the dead
were Hindus?

The Honourable Shri N. Gopalaswami Ayyangar: The loss of life, acccrding
to the official version, is 11 dead.

Shri S. Nagappa: How many of them were Hindus?

The Honourable Shri N. Gopalaswami Ayyangar: All, I think,

Shri Mahavir Tyagi: Has the news appearing in the Hindustan Times lately
come to the notice of the Government in which it was menfioned that Hindus
in Hyderabad (Sind) were being awakened at midnight and thrown out of their
houses, and that their Gurdwaras and temples were being given to Muslims to
be used as cattle sheds, etc.?

Mr, Speaker: Order, order. I am afraid it is beyond the scope of the question.

Shri Mahavir Tyagi: Sir, but it is mentioned there that the Government have

Pprotested.
M:. Speaker: That might have been the news report.

Shri Mahavir Tyagi: I wanted to know whether Government has made any
protest against the eviction of Hindus there.

Sardar Bhopinder Singh Man: In view of the fact that the exodus of Hindus
still continues, may I know what exactly are the reasons for that?

The Hoaourable Shri N. Gopalaswami Ayyangar: There is a certain amount
of panjec among certain Hindus and they are attempting ‘o get out from Sind
to India. It is only a sort of a mental feeling on their part.

Sardar Bhopindar Singh Man: Mav I draw the conclusion that the conditions
there are other than satisfactory for Hindus, and say that it is not a case of

fear complex?
Mr, Speaker: I think it is all a matter of inference.



CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [22ND DEc. 1949

The Honouwrsble Shsi Mohan Lal Sakeena: No.

Shri R. K. Sidhva: May I know whether any contract has been placed or
negotiations are being carried on with this firm for the construction of pucca
timber houses also? .

The Honourable Shri Mohan Lal Saka@ena: So far as my Ministry is con-
cerned, no such negotiationg are going on.

Shri R. K. Sidhva: May I know whether negotiations were being carried on
for such houses with Finland, Denmark and Poland, and if so, whether any
quctations were received from them?

The Honourable Shri Mohan Lal Saksena: No other negotiatioris are being
carried on.

Shri R. K. Sidhva: T want to know whether any tenders from Finland,
Poland. etc., were invited for these houses.

'‘The Honourable Shri Mohan Lal Saksena: No, Sir.

Pandit Lakshmi Kanta Maitra: What is the average life of these prefabricated
tents?

The Honourable Shri Mohan Lal Saksena: It is expected to be at least five
years.

Shri S. Nagappd: May I ask whether before placing orders, Government have
examined the durability and utility of these tents, and if so, were Government
satisfied ?

The Honourable Shri Mohan Lal Saksena: Of course we were so advised by
our experts, and therefore we placed the orders,

Shri R. K. Sidhva: Was any sample tent exhibited here before the order was
pluced?

The Honourable Shri Mohan Lal Saksena: As a matter of fact, a specimen
tent was crected out of materials available in India, and the specimen of timber
was chown to our experts.

DISTURBANCES IN SUEEUR

*830. Shri R. K. Sidhva: (a) Wili tiie Honourable the Prime Ministar
be pleased to state whether it is a fact that in the month of Auzust 1949
a serious riot took place in Sukkur (Sind)?

(b) If so, what was the cause of the riot and how many were killed and how
mauy were injured?

(c) Was any property iooted and if so, what is the {otal damage caused?

(d) Have Government made any representation to the Government of
Pakistan in this respect?’

(e) Since the above incidents have any Hindus left Sind and if so, how
many ?

The Honourable Shri N. Gopalaswami Ayyangar (Minister of Transport and
Railways): (a) Yes. The riot started on the afternoon of the 31st July, 1949.

{b) The troukle started following the forcible oceupation of a residential
hewre of a Hindu by a Muslim refugee and the attempt of the golice to eviet the
trespassers. The casualties officially reported are 11 dead and 29 injured.
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(c) Yes, but the total damage caused by the riot is not known.
(d) Our High Commissioner approached both the Government of Pakistan

and the Government of Sind immediately on hearing of the riot. He was
informed of the official version of the in¢ident by the Government of Pakistan.

&g) Yes. The total number of persons evacuated through the Transit Camp
in Karachi from August upto.the end of November, 1949 is 10,008. It is
possible {hat some evacuees did not pass through the Transit Camp and some
othery left by the land route.

Shri R. K. Sidhva: What was the response from the Pakistan Govemment
to the representations of our High Commissioner?

The Honourable Shri N. Gopalaswami Ayyangar: Two of the Pakistan
Ministers visited the scene of occurrence, expressed their regret for what had
happened and assured the Hindus there that iney would take all steps to prevent
a recurrence of such things in the future.

Sardar Bhopinder Singh Man: May I know whether the exodus of Hindus
from Sind still continues, and whether conditions in Sind are returning to
normal or not?

The ‘Honourable Shri N. Qopalaswami Ayyangar: There is some exodus still
going on.

Shri 8. Nagappa: What is the total loss of life and how many of the dead
were Hindus?

The Honourable Shri N. Gopalaswami Ayyangar: The loss of life, according
to the official version, is 11 dead.

shri 8. Nagappa: How many of them were Hindus?

The Honourable Shri N. Gopalaswami Ayyangar: All, I think.

Shri Mahavir Tyagi: Has the news appearing in the Hindustar Times lately
come to the notice of the Governmient in which it was mentigped that Hindus
in Hvderabad (Sind) were being awakened at midnight and thrown out of their
houses. and that their Gurdwaras and temples were being given to Muslims to
be used as cattle sheds, etc.?

Mr. Speaker: Order, order. I am afraid it is beyond the scope of the question.

8hri Mahavir Tyagi: Sir, but it is mentioned there that the Government have

Pprotested.
Mr. Speaker: That might have been the news report.

Shri Mahavir Tyagl: I wanted to know whether Government has made any
protest against the eviction of Hindus there.

Sardar Bhopinder Singh Man: In view of the fact that the exodus of Hindus
still continues, may I know what exactly are the reasons for that?

The Hoaourable Shri N. Gopalaswami Ayyangar: There is a certain amount
of panic among certain Hindus and they are attempting to get out from Sind
to India. It is only a sort of a mental feeling on their part.

Sardar Bbopinder Singh Man: May I draw the conclusion that the conditions
there are other than satisfactory for Hindus, and say that it is not a case of
fear complex?

Mr. Speaker: I think it is all a matter of inference.
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8bri Mahavir Tyagl: May I know whether the Government of India made a
protest to the Pakistan Government against the treatment which is being meted
out to Hindus there?

The Honourable Sbri N. Gopalaswami Ayyangar: Government are repeatedly
making representations about cases that come to their notice.

Shri Arun Ohandra Guha: What is the policy of Government regarding the

remaining Hindus in Sind? Is it aimed at evacuating them or at making con-
ditions there favourable for their stay?

The Honourable Shri N. Gopalaswami Ayyangar: Government would prefer
that thbe Hindus who are there will stay there, but to such of them as are
insistent on coming over, every facility would be given.

MagsHALL PrAX POR THE FAR EasT

*831. Shri R. K. Sidhva: (a) Will the Honourable the Prime Minigter
be pleased to state whether it is a8 fact that the Government of the United
States of America are considering a proposal to introduce Marshall Plan for
the Far East?

(b) If so, have the Government of India made any  suggestion in this
eonnection ?

(c) Has any discussion taken place in the House of Representatives of the
United States of America in this respect?

{(d) If the reply to part (b) above is in the affirmative, what is the nature
of the suggestion made?

The Honourable Shri Jawahanlal Nehru: (a) Government of India are not
aware of any such proposal,

(b) No.

(¢) We have no information on this subject.

(d) No representation has been made.

Shri H. V. Kamath: I it not a fact that some spokesmen of our country,
including our Ambassador to the U.S.A., have asked off and on for American
ail to the under-developed areas of the Far East, in the course of their speeches?

Mr, Speaker: The question is very vague.

Shri H. V. Kamath: The first part of the Question is about American aid
to the Far East. Is it a fact that our Ambassador to the U.S.A. has now and
then, in the course of her speeches, asked for American aid for the development
of under-developed areas of the Far East?

The Honourable Shri Jawaharlal Nehru: Yes, Sir.
Shri H. V. Kamath: Put the answer to (b) was in the negative.
Mr. Speaker: Order, order. He must také the information for granted.

Shri H. V. KEamath: But what nature of aid h 5
under-developed areas in the Far East? of #id has been asked for for these
The Hcnowrable Shri Jawaharial Nehru: For a lon tim it h
' H e past it h
urged before the various organisations of the United Ig‘Iations pas wlell !:: 2;3:2
wheie that the under-developed areas should be encouraged, should be helped,

wilk technical and other assistance. Th t h .
% the United Nations repeatedly. at has been :1 common policy urged
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If the Honourable Member is thinking of Marshall Aid, that is somehing
entirely different. In the context of help to under-developed countries I aled
mentioned, when I was in the United States of America, that we welcomed
such aid—technical or other—as could be given for the development of these
under-developed areas. I do not understand what the Honhourable Member is
trying to enquire.

Shri H. V. Kamath: Will such aid be free from all political, military or
economic strings?

The Honourable Shri Jawaharlal Nehru: Obviously.
Mr. Speaker: Order, order. One need not go into that.

MANDAPAM QUARANTINE CamMP

*832. Shri B. K. Sidhva: (a) Wil the Honourable the Prime Ministez
be pleased to staté¢ whether the attention of Government has been drawm to
the letter which appeared in the Hindustan Times, dated the 3rd August 1949
Eggardi)ng the treatment meted out to Indians at the Mandapam Quarantine

amp’

(b) If so, what steps do Government intend to take in the matter?

(c) Have Government had any correspondence after the 15th August, 1947
in this matter with the Ceylon Government?

Dr. B. V. Keskar (Deputy Minister of External Affairs): (a) The Government
have seen a letter entitled ‘“Ceylon Quarantine Camp’ from a Ceylon Indian
in Jaffna, which wae published in the Hindustan Times, dated the 3rd August,

1949.

(b) and (c). In February, 1947, the Deputy Public Health Commissioner of
the Government of India, accompanied by a senior officer of the External A ffairs
Ministry, visited the Quarantine Camp and submitted a report to the Govern-
ment. The report was carefully considered and, afterstaking into consideration
all the circumstances of the case, the Government of India came to the conclu-
sion that the Quarantine Camp should be taken over and administered under
their own control and with their own personnel, in a manner acceptable to the
Government of Ceylon. There has been no official correspondence with the Gov-
ernment of Ceylon after the 15th August, 1947, on this subject; but a reference
was made to them through our High Commissioner, to ascertzin the approxi.
mate cost of acquiring the land, buildings and other equipment at the camp and
the recurring expenditure on the general administration of the camp. As the
proposal of taking over the camp involves an initial capital expenditure of about
Rs. 26 lakhs and a recurring annual expenditure of nearly 4% lakhs, the proposal
has had to be kept in abeyance, for the present, in view of the imperative need
for economy.

Shri R. K. Sidhva: May I know whether this Camp is situated in the Indian
soil and whether we receive any rent or whether the plot has been sold to the

Ceylon Government?

Dr. B. V. Kegkar: It is on Indian soil. Y do not know whether the Ceylon
Government pays any rent for it. But the land was taken by the Ceylon Gov-
ernment under a certain agreement with the Government of India.

Sbrj B. K. Sidhva: Apart from the question of eoonomy standing in the way
of taking over this camp, am I right in understending that the Governmant feel

that this Quarantme Camp should be removed from our soil?
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The Honourable Shri Jawabarlal Nehru: Apart from the reasons of economy,
the question is: if this Camp is not in Indian soil, it would presumably be on
Ceylon soil. Then our Government will have even less to do with it. We felt
that by the Camp being here we could be more closely associated with it and
see what is happening and if it were taken away to"Ceylon soil, we would be
completely out of touch.

Snri R. K. Sldhva: My question is: In view of the fact that this camp is
situated on Indian soil, whether Government feel it justifiable that we should
allow the kind of treatment that is meted out in this Quarantine Camp?

The Honourable 8hri Jawabarlal Nehru: Obviously, not only Government
feel but Government have always taken action and I think there have been some
cases occasionally which we immediately followed up. .

€833. [ WITHORAWN. ]
Soar INDUBTRY

*8g4, 8hri R. K. 8idhva: (a) Will the Honourable Miuister of Indusiry
and Supply be pleased to state whether the All India Soap Manufacturers’
Association has sent any representation to Government not to allow any
foreign concerns to start soap manufacturing in South India?

(b) Has any application for such purpose been received from a foreign
frm?

(e) If so, what is the name of the firm and whut is the amount of capital
to be invested?

(d) What is the consumption of soap in India and what is the indigenous
production? .

(e) What was the quantity of soap imported from foreign countries in 1947
and 1948 and in 1949 up to date?

(f) Is soda ash for soap manufacture available in sufficient quantities in
India?

The Honourable Dr. Syama Prassd Mookerjee: (2) Yes, Sir.

(b) No, Sir,

(¢) Does not arise.

(d) The present estimated consumption is 1,380,000 ton
Indigenous production was as shown below: s Per annum.

1947 80,700 tons ;
108 3,90.(00 tonsincluding 474 tons of medicated soap ;
1949 (first nine months) 90,236 tons.

047.48— . . 40 i . .
105(%) tinf 48—517-25 tons; 1948-49—183-05 tons; 1949 (April to October)—

(f) Yes, Sir. For the production of soap, the chemical 1 i
not soda ash, but caustic soda. Sod is mi et aed iy
making cheap quclitn o ¢ oda ash is mixed by some manufacturers for

8Shri R. K. Sidhva: Is caustic soda still being imported for this purpose.

The Hoaourable Dr. Syama Pragad Mookerjee: Yes.

Shri Deshbaridhw Gupta: Is it a fact that one, of the biggest soda ash
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producing factories of India gituated in Bombay province has had to close down
on account of large imports of soda ash under 0.G.L.?

The Honourable Dr. Syama Prasad Mookerjee: That does not arise out of
this question.

Shri Deshbandhu Gupta: Yes, under (f).

Mr. Speaker: It is an old story now.

Shri V. O. Kesava B20: May I know whesher there is any proposal to stop
imports of foreign soap?

The Honourable Dr. Syams Prasad Mookerjee: I have said that we have
imported 1057 tons of foreign soap during April-October, 1949. This balf year
we have not made any provision for imported soap at all.

Shri Satis Chandra Samant&: Is caustic soda a controlled commodity?
Tha Honouwrable Dr. Syams Prasad Moabsrjee: No, Sir.

WaHITE Ausrrauia  Poricy

++835. Shri R, K. Sidhva: Will the Honourable the Prime Minigter be
pleased to state whether it is a fact that Australia has passesd an Act for the
purpose of deporting every Asian including Indians from Australia?

{b) How many Indians are there in Australia?

(c) To what extent do the provisions of this Act apply to them?
« Pr. B. V. Eegkar (Deputy Minister of External Affairs): (a) The Honourable
Member probably has in mind the war-time Refugees Removal Act, 1949, which
came into force in Australia on 12th July, 1949. This Act provides for the
rcmcval from Australia of certain persons who entered that country as refugees

during the period of hostilities in the last war. The Agf does not apply
exclusively to Asiatics.

(b) According to the 1947 Census, there are 2,480 Indians in Australia and
most of them have been naturalized as Australian citizens.

(c) No Indian in Australia is affected by the provision of this Act.

STONES AND JEWELs

*838. Dr. Mono Mohon Das: Will the Honourable Minister of Commerce Le
pleascd to state:

(a) the total value of precious stones and jewels imported into India during
the year 1943-49;

(b) the amount of import duty colleoted from these imports:

(c) the total amount of precious stones and jewels exported from Indis; and

(d) the export duty realised, if any, during the year 1948.49?

The Honourahle Shri X. O, Neogy: (a) The total value of precious stones and
pearls, unset, imported into India during the year 1948-49 was Rs. 78 lakhs,
while the total value of jewellery imported during the same year was Rs. 1-64
lakhg, . ¢ . .

+ Answer to this question laid on the Table, the questioner baving exhausted his quots.
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(») The import duty collected on these imports during the year 1948-49
amounted to Rs. 90,741,

(c) The total value of precious stones and pearls, unset, exported from India
during the year 1948.49 was Rs. 4:64 lakhs, while the total value of jewellery
exported during the same year was Rs. 128 lakhs.

(d) These articleg are not liable to export duty.

Dr. Mono Mohon Dag: May I know how many of these precious stones come
from Indian mines? :

The Honourable Shri K. C. Neogy: I have given figures of imports of these
stones. I have nothing to do with the Indian mining of stones.

Dr. Mono Mohon Das: May I know whether Government derive any aoyalty
from tbe value of the stones that come from Indian mines? .

The Houourable Shri K. C. Neogy: That question should be put to my
Honourable Friend the Minister for Works, Mines and Power.

Shri H. V. Kamath: In view of the fact that these precious stones and
jewels are luxury goods, do Government propose to increase the import duty

on them? :

The Honourable Shri K. C. Neogy: As a matter of fact, the articles that I
have mentioned are no longer permissible for import, but [ should like to add
that the figures I have given of imports of these articles are considerably less
than the value represented by the imports of these articles in previous years.
T should also like to remind the House that there is a fairly important cottage
industry, namely, the lapidary industry as it is called, which is dependant upon
the importation of rough and uncut stones, pearls and others, and there is a
considerable complaint among them that they are unemployed by reason of the
restricted import policy in this matter.

Shri H. V. Kamath: What is the import duty on these goods ad welorem?

The Honourable Shri K. C. Neogy: Precious stones unset and imported
uncut and pearls unset—-free because they are raw materials of this cottage
industry. Precious stones ¢inset and imported cut~—that is not raw material—
80 per cent. ad valorem. Jewellery and jewels—G0O per cent. ad »alorem.

Sardar Blukam Siagh: Is it a fact that import of these diamonds for finishing
purposes was fairly large from France before these rostrictions were imposed :

The Honourable Shri K. €. Neogy: Yes; that is so. Apart from other
countries, I think, Amsterdam was also a very important centre,

Sardar Hukam Singh: Will Government consider the feasibility of encourag-
ing this import, because that would bring revenue to the country and emplov-

ment to some of our countrymen?
Mr. Speaker: Order, order. It is a suggestion for action.

Shri L. €rishnaswam{ Bharathi: May 1 know whether Government is aware
that large quantities of diamonds are imported by the French Settlement of
Pondicherry and from there smuggled fo India? Were any representations
made to the French Government in this connection?

The Honourable Shri K. C. Neogy: I think this is nothing very new, This
art of smuggling is a very old one, my Honourable Friend I think lives very
near that area. I am prepared to accept his statement as regards the facts
that he has mentioned. I am sure the question of msaking representations to

the French Government is always kept in view.
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TraDpE WITH RUSSIA

*837. Dr. Mono Mchon Das: Will the Honourable Minister of Commerce be
pleased to state:
(a) the total value of trade between Russiz and India during the year 1948-

s

(L) the basis of trade between these two countries; and

(c) whether the value of this trade will increase or decrease during the
current year?

The Honourable Shri K. O. Neogy: (a) The total value of trade between
Soviet Russia and India during the year 1948-49 amounted to Rs. 798 lgkhs
imports wdrth Rs. 262 lakhs, and exports worth Rs. 536 lakhs.

(b) This trade was partly on tke basis of barter and partly on the basis of
payment.

(c) The total value of Indo-Russian trade during the four months ending
the 31st July, 1949 rose by 15 per cent. as compared with the corresponding
period of 1948. In the present circumstances, however, it is not possible to
forecast what the future trend of trade may really be. So far as food-grains—

an important item in our imports from Soviet Russia—are concerned prospects
are not encouraging because that country has increased the prices by 44 per cent.

since devaluation.
Dr. Mono Mohon Das: May I know, Sir, in which area Russia falls—soft
currency area or hard currency srea?

The Honourable Shrt K. 0. Neogy: As I have already indicated, there have
been Several agreements most of which were on the basis of barter. No question
of payment is, therefore, involved. But for purposes of foreign trade calculations
Russis. is a soft currency country. )

Dr. Mono Mohon Das: May I know, Sir, whether books published in Russia
forms an item of import?

The Honourable Shri K. C. Neogy: I do not find ayy mention of books in
the papers that I have got before me.

Dr. Mono Mohon Das: Is any petrol or kerosene imported from Russia?

The Honourable Shri K. C. Neogy: Yes.

Dr. Mono Mohon Das: What quantities of these products are being imported ?

The Hoaourahle Shri K. C. Neogy: Well, they used to form the largest single
iten1 in the past, but of late food grains have, I think, superseded them and now

mineral oils do not form any significant portion of our import trade from that
country, as far as I have been able to find out.

. Shri R. K. Sidhva: What are the principal articles exportgd from India to
tissia ?

The HonoOurabls Shri K. 0. Neogy: The principal articles exported are jute,
tea, shellac and a few other commodities.

8hri S. Nageppe: May I know, .Sir, what is the balance of trade with Russia?
The Honourable Shr K. O. Neogy: I have already given the figures.

S8hri H. V. Kamath: Which are the commodities obtained from Russia on
a barter basis? :
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The Honourable Shri K. C. Neogy: Wheat, mostly. There were three agree-
ments, actually. Under one it was wheat as against tea and under the others
wheat as against raw jute and castor oil.

NoN-MusLiM PRISONERS IN PAEISTAN

*838. Sardar Hukam Singh: Will the Honourable Minister of Rebabiljta-
tion be pleased to state:

(a) whether all pou-Muslirss confined in West Pakistan Jails bhave been
brought to India;

(b) if not, what is the number still left behind; and

(c) whether any negotiations are still going on to bring them to India?

The Hocourable Shri Mchan ¥l Saksena: (a) 4,090 Hindu and Sikh prisoners
exchangeable under the Inter-Dominion Agreement have already been trans-
ferred to India. A few cases of exchungeable prisoners not having been
exchanged have however been reported.

(b) The exact number of Hindu and .Sikh prisoners transferable under the
Inter-Dominion Agreement and still in West Pakistan Jails, is being ascertamed
from the Government of Pakistan, =

(c) Correspondence is in progress with the Government of Pakistan for
arranging a supplementary exchange for such prisoners.

Sardar Hukam Singh: Have we got any of these prisoners in our jails whom
we confracted to transfer to Pakistan?

The Honourable Shri Mohan L2] Saksena: There may be some.

Sardar Hukam Singh: Is our Government pursuing the matter of further
exchange of prisoners in some conference to be held some time in the near
future ?

Th: Honourable Shri Mohan Lal Saksena: There is no necessity of convening
a Conference. The principles have already been agreed upon and we are pursuing
the matter by correspondence.

Shyi Ajit Prasad J&in: May I know from the Honourable Minister whether
the work of ascertaining particulars about the Indian prisoners in Pakistan is
left to the Pakistan Government, or is there any method of checking it up
through our own agency?

The Honourable Shri Mohan Lal Salsena: It is not possible to get the infor-
mation except through the help of the Pakistan Government. Of course, when
any information is received we pass it on to our High Commissioner or Deputy
High Commissioner for verification.

Shri S. Nagappa: Out of the prisoners that are left behind, how many are
long termi prisoners and how many are short term prisoners?

The Honourable Shri Mohan La! Saksena: As I bave already stated, I have
nov got the exact information. If any particular cases are brought to our
notice, we can pursue them.

DispLAOED MuysLImMs

*839, Bardar Hukam Singh: (a) Will the Honourable Minister of Rehabilits-
tion he pleased to state thg number of Muslims who were displaced during the
disturbances of 1947, but who did not move out of India, and have since come
back to their residences?
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(b) How many of these have got back their properties?

{c) Of what value are @hese properties ?

(d) Have any loans and grants also been given to these people? If so, what
is the amount?

(e) Were theso amounts spent. out of the money earmarked for rehabililation
of refugees or has this amount been charged to any other fund?

The Honourable Siri Mohan Ll Sakeena: (a) to (c). Completd information
is not available.

(d) About Rs. 12 lakhs have been advanced as loans to displaced Muslims
who did not move out. of India.

(e) The amount has been spent out of the money earmarked for rehabilitation
of displaced persons.

Shri H. V. Kamath: What is the total approximate value of the properties
left behind by Hindus and Sikhs in Pakistan?

The Honourable Shri Moban Lal Saksenma: May I Imow, Sir, whether it
arises out of this question? This question only relates to Muslims who were
displaced because of the disturbances and did not leave India.

Shri H. V. Kamath: Part (c) refers to property.
Mr. Speaker: Let us proceed to the next question.

RzesToREp Musuid PROPERTY

*840. Sardar Hukam Singh: (a) Will the Honourable Minister of Rehabdilita-
tion be pleased to state the number of displaced Muslims who went over to
Palistan on account of disturbances and who have subsequently refurned to

India to settle down permanently?

(b) Have any such persons been rehabilitated and have - their lands been
restored to them? If so, what is the total area so restored?

(¢) Was any land restored to Muslims which was allotted to non-Muslim re-
fugees and have any refugees been evicted from such dands?

{d) If so, what is the number of refugees so evicted and what is the area of
land from which they were evicted?

The, Honourable Shri Mohan Lal Saksena: (a) The number of evacuee
Muslims is estimated at 58 lacs. Information is not available as to the number
of Muslims who returned subsequently to settle down in India permanently.
It. is, however, estimated that about 2} lacs of Muslims returned to India before
the iutroduction of Permit System. Between the 19th July, 1948, i.¢., the
date on which the Permit System was introduced and the 31st October, 1949
nearly 8,000 permits for permanent resettlement in India were issued to
Muslims. The number of persons actusally entering India will be much larger
as often a whole family is covered bty a permit,

(b} Information is being collected and will be laid on the Table of the House.

(c) and (d). As a rule no land has been restored to returning Muslims if it
bad been allotted to and occupied by displaced persons. As such no question
of eviction of displaced persons arises,

Sardar Hukam Singh: Has this policy not prejudiced the interests of the-
refugees who have got allotments bere?

Tho Honourable Shri Mohan La) Saksena: No, Sir.
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Shri H. V. Eamath: Do the figures given by the Honourable Minister of
State refer to Muslims who have returned to India from Western Pakistan only.
.or they also include Easlern Pakistan ?

The Hoiourable Shri Mohan I.a1 Saksena: This relates only to Western
Pakistan. No figures for Eastern Pakistan are available. There was only
exchange of population between West Pakistan and East Punjab.

Shri H. V. EKamath: Are vhey still returning for settlement?

The Honourable Shri Mohan Lal Saksena: Some Muslims apply for permits
‘for returning to India and their cases are scrutinised and permits issued, in
cases considered suitable.

Shri Mahavir Tyagi: Is it a fact that a number of these displaced* Muslims
%rek waiting on the border of Pakistan and they are not being allowed to enter
-Pakistan?

The Honourable Shri Mohan Lal Saksena: Some of them who wanted to go
‘to Pakistan have not been allowed to go and they are in Jullundur Camp,
<naintained by the Deputy High Commissioner for Paldstan.

Shri Mahavir Tyagi: How many are they?

The Honourable Shri Mohan Lal Saksena: I have not got the information;
but if the Honourable Member requires the same, I will supply it to him.

Lasore RerueEe Camp

*84]. Sardar Hukam Singh (a) Will the Honourable Minister of Rehabilia-
‘tion be pleased to atate whether the Refugee Camp in D.A.V. College, Lahore
is gtill being maintained by the Government of India?

{n) How many inmates are there just at present?
(c) What facilities are provided there for their safety and maintenance?

(d) How many refugees have been brought to India from this camp during
th2 months of August, September and October, 1949?

The Honourable Shri Mohan I.4] Saksena: (a) Yes.

(b) The average daily number of inmates is 55 including temporary visitors
froie India. g

(¢) For the safety of inmates eight West Punjab Police Constables with one
Assistant Sub-Inspector have been provided by the West Punjab Government.
In addition there is one Sub-Inspector and three Police Constables of the East
Punjaly Police. For their maintenance, free supply of basic rations and spices
according to fixed scale, and other genuine needs such as blankets for use

during Stay at the Camp, medical attendance and cooking facilities, etc., are
pl'O‘7 ed.

(d) 1,292 displaced persons have been brought to India during August,
-September and October, 1949,

KasgMR REFUGEES IX LAHORE

*S43, 8ardar Hukam Singh: (a) Will the Honourable the Prime Minister be
pleased to state whether it is a fact that a large number of refugees from
Kashmir were brought to the D.A.V. College Camp in Lahore and have been
staymg there for more than a year?

(b) Do they desire to come over to India?
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(¢} If so, why have no arrangements been made for their evacuation to this
country?

(d) Is it a fact that they have no equipment of clothes or beddings for the
winter season?

The Honourable Shri N. Gopalaswami Ayyaggar (Minister of Transport and
Railways): (a) 208 Kashmiri refugees (including recovered abducted women and
children) were brought by Pakistan authorities, from the area under the
operational control of their forces m EKashmir, to Lahore, m March, 1949. All
of them except five were released and evacuated to India in the last week of

October, 1949. These five were three adults and two children who died in.
transit camps in Lahcre.

(b) to, (d). Do not arise.
Co¥mMopITy COMMITTEE

*843, Shri Satis Cbandra Samanta: Will the Honourable Minister of Industry-
and Supply be pleased to state:

(a) the names of commodity committees under the Ministry of Industry and
Supply; and

{v) whether anv commodity committees have received subsidies from the
Goverpment of India in the years 1948-49 and 1949-50 and if so, how much?

The Honourable Dr. Syama Prasad Mookerjee: (a) The Indian Coffee Bosrd,
The Indian Rubber Board, and The Central Silk Poard.

1 presume the Honourable Member means sfatutory bodies and not Advisory
Committees.

(b) The Central Silk Board received a grant of Rupees Five lakhs in 1949-50.

HaND.100M INDUSTRY -

“844. Shri V. C. Kesava Rao: (a) Will the Honourable Minister of Industry

and Supply be pleased to state what steps are being trken to promote hand-.
loom industry?

(b) Is free inter-provincial movement of band-loom cloth allowed at present?-

(¢) Is unlicensed export of that commodity permitted to dollar and sterling
areas ?

The Honourable Dr. Syama Prasad Mookerjee: (a) Honournbie Member's

attention is invited to my reply to part {c) of the Starred Question No. 338 by
Shri C. Subramaniam.

(b) Yes.

(c) Export of handloom cloth is allowed under licence. But licences are
issued freely without any restrictions.

Shri V. C. Kesava Rao: May I know whether it is a fact that handloem
weavers, in most cases are not getting yarn properly?

Th¢ Honourable Dr. Syama Prasad Mookeriee: That is not so; they cannot
purchase yarn because of large stocks already in their hands.

Shri S. Nagappa: Are Government aware that large stocks of handloom cloth
are not finding a good market in India, and may I know what steps Govern-
ment have taken to see that these stocks of handloom cloth get a proper market?
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The Honourable Dr. Syama Prasad Mookerjee: I dealt with this question in
the statement which I have already placed before the House, and also the steps

which Government have taken in the matter.

46

IxpusTRIAL HoOUSING

*845. Shri V. C. Kesava Ra80: (a) Will the Honourable Minister of Labour
be pleased to state what progress has been made in regard to the provision of
‘bousing facilities for workers in the Textile, Coal, and Steel industries?

(b) Is priority for housing muterials given for this class of construction?

The Honourable Shri Jagjivan Ram: (a) Some progress is being made
‘towards providing housing facilities for coalminers, but by no means adequate

progress. Due to financial stringency heusing schemes have been ‘held up

seriously.
(b) Priority for housing materials is accorded to the textile and steel
industries. In the collieries, the demands for maintenance and development

get the first priority and housing materials next.

Shri V. C. Kesava Rao: May I know whether it is a fact that some houses
-constructed for the workers were allotted to the refugees in East Punjab?

The Honourable Shri Jagjivan Ram: I have no information, but as far as 1
‘can say. I think that might not be the case.
Babu Ramnarayan Singh: May I know what the Honourable Minister means

by financial stringency? Is the money for housing to be raised from the mines
areas, as a welfare fund, or is it to be contributed by the Government of India?

The Honourable Shri Jagjivan Ram: As the Honourable Member knows, the
‘guestion relates to three industries and not only to the coal industry. So'far
as the coal industry is concerned, I have already stated that some progress has

been made, though it is not adequate.

Shri Mohan Lal Gautam: May I know how many houses were promised by
the Government for industrial labour and what percentage of that number has
Government built? ¢

The Honourable Shri Jagjivan Ram: Sir, we announced a scheme for
‘million houses during the next ten years; but due to financial stringency, the
whole scheme has practically been held up. Some progress has been made
only- in” the case of coal miners, and 1,300 houses have already been built, and
300 quarters are under construction. As regards other industries, practically
no progress has been made.

Shri Aran Chandra Guha: Have the Government any plan for housing the
‘tea garden workersg?

The Honourable Shri Jagfivan Ram: We have got all the schemes, but thev
have been held up for want of finance. :

a

WooL (ImpoRT)

*846. Shri Mahavir Tyagi: Will the Honourabie Minister of Commerce be
pleased to state the total price of raw-wool and woollen cloth imported during

tkn current year up to date?

The Honouradle Shri K. 0. Neogy: The total value of raw wool and woollen
cloth imported during the seven months ending witlf 81st October, 1949 was

Rs. 2,66 lakhs and Re. 1,54 lakhs respectively.
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Sardar ‘Bhopinder Singh Man: What are the principal countries from which
this wool and woollen cloth are imported ?

Shri Mahavir Tyagi: Sir, I have the prior right.
Mr. Speaker: Perfectly right.

Shri Mabavir Tyagi: May I know from which countries this wool and the
woollen cloth were imported, and may I know whether this has had an adverse
effect on the indigeneus industry?

The Honourable Shri K. C. Neogy: One question at a time, please.

Mr. Speaker: The Honourable Member may put one question at a time.

Shri Mahavir Tyagi: Yes, Sir, but I thought I might not get a chance later.
My first question is about the countries from which this wool and woollen cloth
were imported.

The Honourable Shzi K. O. Neogy: Yes, so far as wool is econcerned, our
principal suppliers are the United Kingdom, Australia and for a comparatively
small quantity, New Zealand. Pakistan comes after these.

Shri Mahavir Tyagi: How much money was received as duty on these
imports?

The Honourable Shri K. O. Neogy: I am afraid I do not have the figures
here; but if the Honourable Member is particular, I can supply him the
information.

Shri Mabavir Tyagi: What is the rate of that duty?

The Honourable Shri K. O. Neogy: I do not know.

ShYi Mahavir 'rgagl Did this importation have any adverse effect on the
indigenous wool and the woollen textile industry?

The Honourable Sbri E. O. Neogy: So far as raw wool i#concerned the
Hornourable Member realises that that is the raw material and so there can be
no question of local industry being prejudiced. I think the Honourable Member
refers to the woollen textiles, and so far as the policysof importation is con-
cerned that was decided in consideration of the requirements in the country;
I have not got the figures before me, but the indications are that for some time
production of woollen textiles in the country has not been altogether highly
satisfactory.

Shri Mahavir Tyagi: Are there any restrictions placed now, on the import
of woollen textiles?

The Honourable Shri K. 0. Neogy: So far as imporiation goes, there hag

u

been no importation from hard currency areas for more than a year now, and
so far as soft currency countries are concerned, imports have veen virtually
closed down, but for licenses granted under the O.G.L. concessions.

Shri Ajit Pragad Jain: May 1 know what has been the home production of
wcollen cloth during the corresponding period?

The Honourable Shri X. 0. Neogy: That is a question which had better be
Pul.to my Honourable Colleague. the Minister for Industry and Supply.

Shri Raj Bahadur: Do we export any woollen textiles?
The Honourable Shri K. 0. Neogy: Yes to a small extent.
Shri Raj Bshadur: To what extent?

The Honourable Shri X. 0. Neagy: I do not have the Ggure.
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SusBsTITUTE roR Foop GRAINS

$*847, Pandit Mukut Bibari Lal Bhargava: (a) Will the Honourable the Prime
Minister be pleased to state whether the Central Food Technological Institute
18 carrying on any research work for discovery of good and nutritious substitutes
for different varieties of food grams grown in India and if so, what results have
go far been achieved thereby?

(b) Is it a fact that as a result of the said research, some substitute has
been found for rice. and if so, what is this substitute and what will be the com-
parative merit of this substitute from the points of view of nutrition, taste, and.
cost of production? .

(c) What steps, if any, bave the Government of India so far teken or intend
to take to popularise the use of the substitute or substitutes so distovered?

(d) What research if any, has been carried on for discovering a substitute for
soyr!1 h(;ans as a raw material for manufacture of vegetable oil und with wha$
results

The Honourabie Shkri Jawsharlal Nehru: (a) Yes. The results have been
encouraging.

(b) Synthetic rice has been produced on a laboratory scale from maize.
Research with tapioca combined with other grains is beirg conducted. The
substitutes produced will have the same or better nutritional value than rice.
Arrangements are being made to set up a pilot plant for large-scale production.
‘['be cost has not vet been worked out, but as the materials used are cheap and
processing simple, it is anticipated that the finished product will be cheaper
than rice,

(c) Government will take appropriate steps to popularise the use of these
substitutes after successful results have been obtained.

(d) Vegetable“milk and not oil is produced from soya beans. Research to
produce vegetable milk from ground nuts is being conducted. The product is
somewhat less nutritious than soya bean milk, but is cheaper to manufacture.

JUTE

*848 Dr. Mono Mohon Das: (a) Will the Honourable Minister of Commerce
be pleased to state whether it is a fact that the Indian Jute Mills Association
has informed the Bengal Jute Balers Association that the Mills under no

circumstance would accept Indian jute against outstanding Pakistan jute
contracts? '

(h} If the answer to part (a) above be in the affirinative, what repercussion
will it have upon the price of Indian jute?

The Honourable 8hri K. C. Neogy: (a) Yes, Government have seen some
correspondence on the subject between the Indian Jute Mills Association and
the Bengal Jute Dealers’ Association. not the Bengal Jute Balers’ Association.

(b) So far as Government can see, this matter can have no adverse effect
on the price of Indian jute.

Dr. Mono Mohon Das: May I know the reason why the Indian Jute Mills
Asscciation is not prepared to take Indian jute in pléce of Pakistan jute?

+ Answer to this guestion laid on the Table, the questioner being absent,
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The Honourable 8hri K. O. NMeogy: Well, these agreements are based upon
very solemn formal contracts and I might tell my honourable friend that this
is not a matter in which Government can interfere except by undertaking special
iegislation even if there be any justification for such interference.

Pr. Motio Mohon Das: May I know, Sir, whether there is any difference in
rices. between Indian jute and Pakistan jute, that are paid by the Indian
gute Mills Association? '

The Honoursble Shri K. 0. Keogy: There has bardly besh any transaction
with Pakistan of late and there is no use of miking any c¢omparison, and so
far as Indian jute prices are concerned, they have been satisfactorily fixed.

Dr. Mono Moo Dak: May I know whether it is a fact that the wholesale
esport trade has been monopolized by the Indian Jute Mills Association?

The Honourable 8hei K. 6. Neogy: I do not think that quite arises out of
this question.

Low GrAvE CoAL

*849. Shri R. L. Malviya: (8) Will the Honoursble Mismister of Industry and
Bupply be pleased to state what is the present polics of Governinent regarding
the éncouragement of the productlon of lower grade ceal?

{b) Do Goveérnment, propose to give an incentive to suech ”rb&uction_b{ re-
examining the prices of Grade III coal and restoring them to their originil level,

in view of the complaints by the producers thereof that the outs as imposed
have reduced their prices t¢c an uneconornic level?

{¢} Heve Govérnthen's any plans for stimulating the use asd facilitating the
transpott of lower gréide coal and soft voke as suggested by the Rationalisation
Sub-Committee of 19487

(@) WHat stefi§ have Governinent tiken o induse the Industries and the
Railways to use tore of low grade cohl and with what succees?

The Honourable Dr. Syama Prasad Mookerjee: (a),«b) and (d). The present
policy of Government is to encouroge the production of Grade ITI coal by
encouraging iis consumiption for brick-burning purposes amd For manufaeturing
soft coke. To #iis end, the Prowincial #Hocation for BRK and soft @oke has
recently been increased very considerably. It was with the same object that
the prices were réduced in April, 1949 to a level which Government do not
consider uneconomic,

(c) The report of the Rationalization: Sub-Committee is under examination.

Shri R. L. Malviya: May 1 know what the recommendetions of the
Rationalisation Sub-Committee are?

The Honourable Dr. Syama Praskd Mookerjee: The report is under exami.
nation now. It deals with the question of conservation of metallurgical coal.

Shri R. L. Malviya: May I know, Sir, what steps are being taken to dis-
courage the consumption of metallurgical coal by the Railways and encourage
the consumption of caal?

The Honourable Dr. Syama Prasad Mookerjee: The new locomotives, I
believe, will solve the question to some extent. The matter is now being
disc:ussed with the Railway Mmistry.

Shri R. L. Malviya Are they consuming any third-class coal?
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The Honourable Dr. Syama Prasad Mookerjee: I think such coal used is
small but they are mainly concerned with higher grade coal.

‘WaAGON ALLOCATION FOR ‘ B.R.K.' CoaL

*850. Shrl R. L. Malviya: (a) Will the Honourable Minister of Industry
and Supply be pleased to state whether it is a fact that the Coal Commissioner
has introduced a new wagon allocation programme from September, 1949 for
‘BRK’ coal at five times the basis prevailing in November, 19482

(b) Are Government aware that while the revised programme has been
implemented in the case of about 188 collieries, some 148 collieries have re-
ceived supplies at considerably less than the revised programme, about 15
collieries have received at much more than what they are entitled to under
tbis -programme and some 96 collieries have been altogether excluded from
the benefit of this revised programme for ‘BRK’ coal?

(c) If so what is the cause of this discrepancy in distribution of wagons for
‘BRK’ coal?

(d) Are Government aware that there is greet resentment among the pro
ducers of ‘BRK’ coal on account of this discrepancy?

The Hoaourable Dr. Syama Prasad Mookerjee: (a) Yes.

(b) and (c). As soon as it became clear that the Railways were in a position
to offe: wagons in excess of indents from collieries, the Provinces were asked
to submit their ad hoc demands on the basis of 5 times the BRK programm=
for November, 1948. Since the Provincial demands did not come in at the
same time, some collieries were naturally left out at the beginning, but this
has since- been rectified and sanctions on all collieries have been issued except
in the case of 52 collieries which will also receive their share as furtber:Pro-
vincial demands come in. No excess sanction hag been issued in favour of any
colliery.

(d) The misapprehension;, if-any, was removed by a reply given by the
Deputy Coal Commissioner (Distribution) which was published in The New
8letch, dated 28th November, 1949, which was considered by the Journal
iteelf as satisfactory. *

Shri R. L. Malviya: May I know, Sir, that this reply published in the journal
The New Sketch, dated 28th November, 1949 has been repudiated by the journal
itself in its issue, dated 5th December, and it is further repudiated by one of
the Members of the Advisory Committee, Mr. Jivan Das Arya?

The Honourable Dr. Syama Prasad Mookerjee: Further reply may be given
in due course, if necessary,
SPRCIAL ALLOCATION OF WAGONS TO COLLIERIES

*851. Shri R. L. Malviya: (a) Will the Honourable Minister of Industry
and Supply be pleased to state the procedure followed by the Coal Commis-
sioner since July, 1949 in the allocation of ‘special’ supplies of wagons?

(b) How many wagons have been allocated by the Coal Commxssxoner under
‘special’ from 27th July to the end of October, 1949?

(c) Is it a fact that during the said period, a colliery with seven wagon
hasis has received a supply of four wagons only as ‘special’ while another
colliery under the same pilot with one wagon basis has received 58 wagons?

(d) Is it also @ fact that the alleged discrimination has been practised on
a wide scale?
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(¢) Has the attention of Govemlﬁl‘ehntdb?;ntﬁ?‘lvvne u‘io st’l‘lftcc}:)n;lxll;en::a ]o% rg::
leged discriminatory allotment publishe
Zlf el%ianbad. in its issue dated the 14th November, 1949?

(f) Do Government propose to ascertan the correctness or otherwise of the

allegation? )

The Honourable Dr. Syams Prssad Mookerjee: (a) Special a'dlg:t-n;gtil::ti::
made by a Committee of three officers of the Coa_l Comrmaa'lror;)elrsOf 31 eyt
The procedure followed is given in a statement laid on the Table

(b) 25,143 wagons against the total allotment of 323,578 wagons for the
same period, i.s., 77 per cent. of the total allotment.

{¢) The matter may be looked into if the name of the colliery ig given-
(d) No discrimination has been made.
(e) Yes.

(f) A reply given by the Coal Transport Officer was published in the New
Shetch on 268th November.

STATEMENT

Special allotments are normally made to absorb i{be surplus wagon capacity offered by
the Raiiways at short notice. The wagon supply position on the E.I.R. showed an improve.
ment since July, 1849, and te ensure an equitable distribution of special allotments, the
collierirs were requested through their Associations to sabmit applicationa in the prescribed
form stating whether they were prepared to load on Sundays and other days withoot
notice. -Applications so received are entered in a separate register and special allotments
are made in the order in which the applications are entered in the register, after taking
intd comsideration—

(i) offers received from collieries to load wagons irrespective of indenta, grade and

class of coal cfiered and pithead stocks; -
{ii) siding accommolation of the colliery concerned and surplas pilot = capacity
available;

fiii} direction in which spare capacity exists; and .
(iv) demand of different grades and class of consumers.

8bri R. L. Malviya: May I know, Sir, that this statement has further been.
repudiated by the New Ske¢tch on 5th December and will the Honourable
Minister.........

Mr. Speaker: The Honourable Member is putting the same question that
he put before.

Shri R. L. Malviya: Sir, it is a separate question. &
Mr. Speaker: The subject-matter is different.

Shri R. L. Malviya: The question is also different.

Mr. Speaker: But the repudiation is in the same issue.

8hri R. L. Malvlya: No, Sir, this is a second issue.

M. Speaker: He may proceed. .

8hri R. L. Malviya: Will Government hold an enquiry into the matter?

The Honourable Dr. Byama Pramd Mookerjee: As I have said, if any parti-
cular colliery 18 mentioned, I am prepared to look into it and 1 have atated
what the procedure followed now 8.



9
652 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [22np Drc. 1949
Shri R. L. Malviga: There has been discrimination in 50 per cent. collieries.

Mr. Speaker: Order, order.

8bri Mahavir Tyagi: May 1 know if the Honourabie Minister has received
any complaint from any colliery about this discrimination?

* The Hopourable Dr. Syama Prasad Mookerjee: No; nothing has come to
mme eéxcept this question.

Ob. Banbir 8ingh: Is it a fact (hat a huge amount of coal is lying at the
collieries?

The Honourable Dr. Syama Prasad Mookerjee: No, Sir; not now.
LCoOMMONWEALTH FOREIGN MINISTERS’ CON¥FERENCE

*852, 8hri B. V. EKamath: Will the Honourable the Prime Minlster be
-pleased to state:

(¢) whether India will participate in the Commoh’ﬂ@ﬁth Foréign Mlmlters
Conference to be held in Colombo in January, 1950; and

(b) whether Government have any information as to the agenda for the
Conference ?

The Honourable Shri Jawaharial Nebwu: (a) Yes.

(b} No formal agevrda has been sent to us so far; nor is it usual to have a
®rmal agenda for such conferences. Certain points have, however, been
stigpested for discussion when economic matters are considered.

:Shr{ B. V. Kamath: Sir, so far is there any indication to show whether
Whis Conferénce will disciiss only the foreign policy and cognate matters of the
sommonwealth or whether it will also discuss the relations between the member
Sl ¢t the Confrionwealth, bn the one hand, and Whit i) reinibng of the
British Empire on_the other. For instance, I anm referring in particular to
Malaya; it is not n thes Commbnwealth but it is ic the Empire.

The Honourable Shri Jawaharlal Nehru: It will be difficult for me to deal
with the Honourable Member’s rather vague question about indications, ete.
s I have said there is no_forma! agends and no formal decigions have been
arrived at at such Conferences. Edch Member has & say on the situation in
regard to any matters. I cannot say what a Member State may or rnay not
say. "When one discusses a large question, it may be looked at from any aspect,
but, g0 far as I know, there is no particular subject of the kind mentioned by
$he Honourable Member to be discussed.

Shri H. V. Kamath: What, Sir, is the personnel of the Indian Delegation
to this Conference?

The Honourable 8hri Jawaharlal Nehru: It has appeared in the Press. I
will state it. Apart from me, the others are certain officials, the Additional
Secretary. Shri Dutt, two or th-ee finance officers; I think they are Mr.
Ambegaokar Mr. Keith Roy. I hardly remember any one else.

Shri H. V. Kamath: Is there any proposal to associate any Member of the
Ctanding Committee for the Mmistry of External Affairs with this delegation?

The Honourable Shri Jawaharlal Nehru: No, Sir.,
Shri H. V. Eamath: Why not?
M-, Speaker: Order, order.
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InpusTRiES (DEVELOPMENT AND CoNTROL) BILL, 1949

*853. Shri H.. V. Kamath: Will the Honourable Minister of Industry and&
Supply be pleased to state:
(a) whather it is a fact that the Director General of Indusiries and&

Supplies attended a luncheon meeting arranged for him by the National Asso-
ciation of Maqufacturers, while he was in New York in connection with the

Natural Resources Conference in August or September, 1949;

(b) whether it is a fact that on that occasion he made a statement om
the Industries (Development and Control) Bill, 1849; and

(c) if so, what it was?
The Honourable Dr. Syama Prasad Mookerjee: (a) Yes Sir, sometime at the
end of August, 1949

(b) Yes Sir.

{c) It was an after luncheon talk and no prepared speech was made. Put
the Director General remembers having made a statement more or less on the
fcllowing lines:

“Much concern has been expresséd in busineas circles in the U.S.A. about the provisions
of a Byl recestly introduced: in- the Indian Parliagient for «he regulation of industries oo
a upitorm basie. The primary object of the Bill is to achieve co-qrdinsted develapment
and o, bring within ths sphexe oil_ Central Governmeni, legislation a' group of large scale
industties whick are of all’ India™ importance.’ They will mostly otherwise operate under
the control sud legislative authority of each of the Proviacial Governments. The
of the public, especially of all those Wwho ure intereated in the industrial development o
India, have been elicitéd on the Bill. I am sore ‘that these views when received will be
given diie consideration by Government; specislly by the Select Committee of Parhiament.'”

Shri H. V. KEamath: Is it not a fact that the Director General of Indusiry
and Bupply stated after the luncheon thai this particular Bill was a party
measure and that it should not be taken for granted that the Bill would actually

become law? -
The Hanourable Dr. Syama Prasad Mookerjee: I have said what he did say_
Shri H. V. Kamath: Is it not a fact that among,the opinions......

The Honourable Dr. Syama Prasad Mookerjee: May I point out, Sir, that
the Honourable Member was supplied a document which was subsequently
withdrawn and I do not think it is fair that he should read from that document.

Shri H. V. Kamatb: It was once circulated; why was it withdrawn?

Mr. Speaker: Order, order,

Shri M. Tirumala Rao: Is it the policy of Government that departmental
heads should go about explaining the policy laid down by Government?

The Honourable Dr. Syama Prasad Mookerfee: It is not a question of dis-
cussig policy. Some officers who visited America attended a conference whicly
was attended by industrialists and they explained what the policv of the Gos-
ernment was. There was nothing wrong in it. v

Mr. Speaker: The policy or the substance of the Bill?
The Honourable Dr. Syama Prasad Mookerjee: Policy.

Shri M. Tirumala Ra0: Is it the policy of Government that their heads of
departments shall enter into controversies about the pclicies of Government?

Mr. Speaker: Order, order. It does not arise from the answer given.
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8hri H. V. Eamath: Is it open to a government servant however high placed
he niay be, in any way to publicly criticise a measure introduced by Govern-
ment in this House? :

Mr. 8peaker: Order, order. He assumes there has been criticism; there
bhas been no criticism.

8hri Mahavir Tyagi: How is it that the Director General of Industry and
Supply happened to be in America?

The Honourable Dr. Syama Prasad Mookerjee: He went there as a repre-
sentative of India to an International Conference,

CocoNuT O STaBILISATION FuND

*854. Shri Satis Chandra Samanta: (a) Will the Honourable Minister of
Industry and S8upply be pleaged to state when and for what purpose the Copra
and the Coconut Oil Stabilisation Fund was created?

{b) How much money was collected for, and spent out of the Fund?
(c) What is the amount of surplus money?

(d) Are Government aware that the unspent money of the Sugar Excise
T7und and of the fund for the reliéf of groundnut cultivators, was transferred to
the Indian Sugarcane Committee and the Indian Oil Seeds Committee res-
pectively?

(e) Is it a fact that the Indian Central Coconut Committee applied for the
transfer of the unspent money of the Copra and Coconut Qil Stabilisation fund
to meet their increased expenditure on various development schemes?

The Honouwrable Dr. S8yama Prasad Mookerjee: (8) Copra Purchase Schems
Reserve Fund was created in 1946 with a view to supporting the floor prices
fixed by Government of indigenous copra and coconut oil, in the event of a
fall in their prices.

(b) and (c). A sum of Rs. 18,79,580-9-4 was collected out of which nothing
has Leen spent. The whole amount is thus surplus.

(d) The unspent balance of the Sugar Excise Fund has been transferred to
the Sugar Committee. Fund for the relief of Groundnut Cultivators is still
administered by the Ministry of Agriculture.

(e) Yes; Sir. The request of the Committee was not, however, acceded to.

Shri Satis Chandra Samanta: Will Government reconsider an application of
the Central Coconut Committee?

Mr, Speaker: That is a request for action.

Shri A. Karunakara Menon: Was not this fund due to the fact that India
was not self-sufficient in coconuts, and as such, will Government revise its
decision and give the fund to the Coconut Committee to improve the cultivation
of coconuts?

Mr. Speaker: I am afraid it is not permissible.

ghri A. Karunakara Menon: I want to know, Sir, is not this fund due to
the fact that India is not selfsufficient in the matter of coconuts, and as such,
svill Government consider.........

Mr. Speaker: It is a suggestion. s

8hri A. Karunakara Menon: It is not a suggestion. Will Government re-
congider that decision.........
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Mr, Speaker: That is a suggestion.
Shri Satis Ohandra Samanta: Under what consideration was the Indian
Sugar-cane Committee granted the unspent money of the SBugar Excise fund?

The Homourable Dr. Syama Prasad Mookerjee: The condition on which that
money was collected by Government was that it should be placed at the
-disposal of the Sugar-cane Committee for further development. That was not

so in the case of coconut.

ReQuisiTionING oF HINDU Houses BY EasT BENGAL GOVERNMENT

#855. Shri Santanu Kumar Das: (a) Will the Honourable the Prime Minister be
pleased ta state if it is a fact that the Government of West Bengal have sent
a note of pretest to the Government of East Bengal regarding the requisition-
ing of a large number of Hindu houses specially the Harijan houses in East
Bengal?

(b) Is it a fact that there is a large scale exodus of Hindus from East
Bengal?

{c) If so, what steps have been faken in this regard?

The Honourable Shri N, Gopalaswami Ayyangar (Minicter of Tramsport and
Railways): (a8) The Government of West Bengal have not sent to the Govern-
ment of East Bengal any special protest on the general question of requisition-
ing of Hindu houses in East Bengal. They have, however sent protests in
individual cases pointing out that such requisitioning {ends to cause further
exodus of the minorily community from East Bengal.

(b) There was substantial exodus of Hindus from East Bengal, in June to
August, 1949 due to economic causes but since September, 1949 the exodus is
on a small scale, about 8 to 10 persons arriving al West Bengal interception
certres at intervals of 5 to 7 days. -

(c) As decided at the Inter-Dominion Conference of December, 1948, the
Government of West Bengal have been trying to impress on the Government
of East Bengal both by correspondence and at the pegiodical meetings of the
Chief Secretaries and Premiers of the two Provinces the desirability of avoiding
the requisitioning of houses of the Hindus in order to prevent the exodus of

Hindus from East Bengal.

Shri Santanu Eumar Das: What is the reply which the West Bengal Gov-
ernment received from East Pakistan?

The Honourable Shri N. Gopalaswami Ayyangar: Communications sent cu
individual cases have not been replied to; but the West Bengal Government

understand that the East Bengal Government: have not yet completed assessing
the compensation to be paid.
~ Shri Sgntanu Eumar Das: May I know whether Government had any
arraugement for their registration?

The Homourable Shri N. Gopalsswami AyyaDgar: Registration of people
coming out to West Bengal?

Shri Santanu Kumar Da3: Yes,

The Honourable Shri N. Gopalaswami Ayyangar: Peopie coming out to West
Bengal are checked at particular spots where the West Bengal Government
have placed officers. *

Shri Saatanu Eumar Das: Mav I know whether Government had
: \ made any
arrangement for giving them relief? ’
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The Honourable Shri N. Gopalaswami Ayyangar. As to those who come
to West Bengal, some of them are given some relief. But, I cannob assure
the Houourable Member that everybody who comes over gets relief.

Shri Suresh Chandra Majumdar: May I know if Government are aware that
without applying the Evacuee Froperty Ordinance to East Bengal, the East
Pengal Government, under the Rebhabilitation Ordinances, are occupymg very
large numbers of Hindu houses? Not only Government, but the Pakistanis
themselves are -occupying forcibly many houses. If so, what is the Govern-
ment of India going to do about them?

The Honourable Shri N.-Gopalaswami Ayyangar: The Evacuee Property
Oidinauce in Pakistan has not yet been applied to East Bengal. There may
be individual cases of the descriplion given by the Honourable Member.
Wherever sueh cases have come te the notice of the West Bengal Gevernmeunt,
representations have been made by them

Shri Arun Ohandrz Guha: Have Government any idea of the number l,f
housee requisitioned in East Bengal and in what towns?

The Honourable Shri N. Swami Ayyaagar: I cannot give the infor-
mation about towns. But the Kast Bengal’ Mlmstry in answer to a questiony
in their legielature, said that by the 30th June, 1849, altogether 5,024 in East
Bengal bhad been requisitioned by the Government of East Bengal of which
853 were owned by Muslims and the rest by Hindus. The estimate of our
Deputy High Commissioner is that since June, they should have requisitioned
about 1,000 more Hindu houses.

Pangdit 1akshmi Kanta Maitra: May I enquire from the Honourable Minister
if the Government of India has asked our Deputy High Commissioner in Eagtern
Pukistun to post them with the exact situation that is developing théere, namely,
that without enforcing the Evacuce Property Ordinance formally, they have
beeu enforcing it in practice?

The Honourable Shri N. Gopalaswami Ayyangar: We receive full informa-
tiori iu the periodical reports we get from the Deputy High Commissioner.

Mr, Speaker: The questlon bour is over.
Pandit Lakshmi Kanta Maitra: One question, Sir.
Mr. Speaker: Order, order. The question hour is over.

(b) WRITTEN ANSWERS
PERMITS FOR MIGRATION FROM PAXKISTAN TO INDIA

*856. Dr. Bakhghi Tek Chand: Will the Honourable Minister of Rehabilita-
tion be pleased to state the number of persons who migrated to India from
West Pakistan under permanent permits for re-settlement in Indian territory
issued Pp o 3st October, 1049 hut who later went back fo Pakistan?

The Honourable Shri Mohan Lal Saksena: About 8,000. The number of
persons actually entering India on these permits will be larger as often more
than one person is covered by a permit.

S, far as Government are aware no such person has gone back to Pakistan.
*
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RAIDS FROM PAKISTAN

*857. Shri Mandkisbore Das: Will the Honourable the Prime Minister be
pleaged to state:

(8) whether there was an infiltration by Pakistani raiders into the Indian
Dominion territory near the. village of Jalewal Kalan (Jammu) on 2nd
December 1949; )

(b) whether there was an engagement between Indian Union troops and
these raidera: _

(c) if the reply to parts (a) and (b) above be in the affirmative. the result
of engagement; and o

(d) wbether the matter bas been taken up with the Government of Pakistan
and also with the U.N.C.I.P?

The Honourable Shri Jawabarlal Nehru: (a) Yes.

(b) Yes.

(c) After an exchange of fire which lasted for two hours and fifteen minutes,
the Pakistan irregulars withdrew to their own territory. No casualties were
suffered by our troops, but it is believed that approximately ten Pakistan
irregulars were wounded or killed.

(d) No, but it was referred to the Pakistan Army authorities and the Chief
of Staff to the Military Adviser to the W.N.C.I.p.

Cramis poR MANTPUR'S 1.08SES IN LasT WaR

*858. Shri H. V. Kamath: Will the Honourable Minister of Oommerce be
pleaged to state:

.(8) whether the attention of Government has been drawn to a report from
Imphal appearing in the Calcutta edition of The Statesman dated the 25th
November, 1949 to the effect that the claims for compensation for losses sus-
tsined by the people of Manipur in the last war on account.gf Japanese action
have been included in India’s reparatign claims; and L

(b) if so, whether the report is correct?

The Honourable Shri K. C. Neogy: (a) Yes. .

(b) Yes. A sum of about Rs. 72 lakhs representing claims of the Manipur
State, was mcluded in India’s reparation claims against Japan.

PERMIT FOR MR. HABIBUR REEMAN TO ENTER GEBMANY
+859, Shri H. V. Eamath: Will the Honourable the Prime Minister be
plessed to state:

{a) whether it is a fact that Mr. Habibur Rehman, Indian Broadcaster from
Berlin during the last war has been refused an entry permit for Germany;

(b) if so, on what grounds;

(c) whether the Indian Military Mission in Berlin has taken any steps in
th: matter: and

(d) if not, why not?

Dr. B. V. Keskar (Deputy Minister of External Affairs): (8) Yes.

(b) to (d). We have no official statement on the subject, but the reasons
for refusal are obvious. Mr. Habibur Rehman was closely associated with the
Nazl regime in Germany, and is, therefore, a persona non-grata with the Allied

Fower: m occupation of Germany. In view of this, any intervention on our
part is not considered netessary and would be of little use.
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FreEE RaTIONS TO DIsPLACED PERSONS

*860. Lala Achint Ram: (a) Will the Honourable Minister of Rehabllita-
tion be pleased to state the number of displaced persons who have ceased to
receive free rations?

(b) After the discontinuance of free rations. how many persons have beeu
unable to find employment?

(¢) Out of these persons who have been able to find work, how many gre
-earning less than a rupee a day?

The Honourable Shri Mohan Lal Saksena: (a) Supply of free rations was
discontinued in the case of 4,65,000 displaced persons during the period 3lst.
March—1st November, 1949. It is estimated that another 80,000 displaced
person; have been derationed since. .

(b) and (c). It is not easy to collect this information. Government are,
‘however, subsidizing displaced persons at places where they cannot earn
-enougb

. 1088 M INCOME DUB To CHANGE IN ExCEANGE RATE oF PagisTAN CURRENGY

*861. Glanl Gurmukh Singh Musafir: (a) Will the Honourable Minister of
‘Commerce be pleased to state the approximate loss of income to the importers
and exporters connected with the Indo-Pakistan trade, arising from the change
in the exchange rate of Pakistan currency in relation to Indian Currency, and
the approximate number of the persons affected thereby?

~ (b) Are Government aware that the majority of such persons are living on
the Indo-Pakistan border and most of them are displaced persons?

(c) Are Government aware of the financial position of the displaced persons
and do Government propose to pay special attention to their cases?

The Honourable Shri K. 0. Neogy: (a) Government do not have the infor-
matiou required by the Honourable Member, nor do they consider it possible
to collect the same with any degree of accuracy.

{b) Government are aware that some of the persons engaged in the import
and export business with Pakistan are living on the Indo-Pakistan border and
that some of them are displaced persons.

(¢y Government are generally aware of the financial position of the dis-
Placed persons whose cases are already receiving their special attention.

= ALLOTMENT OF Y.AND TO REFUGRES IN PROVINOES

*882. Giani Gurmukh Singh Mnsafir: (a) Will the Honourable Minister of
Rehabilitation be pleased to state whether it is a fact that the Government of
India advised the Provincial Governments to make efforts to secure land. in
their hP;ovinces to rehabilitate the displaced persons during the last thirty
mnonths

(b) If the answer ’@.pa;t (a) above be in the affirmative, how mucb of land
iu each of the provinces has been secured for this purpose, and how much of
that land has been allotted to the displaced persons?

The Honourable Shri Mohan Ial Saksena: (a) Yes. The Government of
India also agreed to advance loans to Provincial and State Governments for
-giving taccav! loans and other financial assistance to displaced persons.
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(b) A statement giving information regarding the progress of resettlement of
displaced persons.on land in each Province and State is lald on the Table of
the House.

STATEMENT
Position re Allotment of Land to Displaced Persons in various Provinces and States

{1) East Punjah and P.E.P.8.U —Evacuee land is being allotted on a gnaai perm.anent basis.
The tota! evacuee area in East Punjab and P.E.P.S.U, is 50.86 lakh acres of which 38-37 lakh
acres are coltivable. This area has been reduced to nearly 25 lakh etandard acres of which
more than 10 lakh acres have already been aliotted under the guasi-permanent allotment
scheme. Pending allotment under this scheme, land was allotted on a temporary baasis,

(?) United Provinces.—Ir: the colonization schemes at Ganga Khadar and Nainital Tarai,
26,250 acrés will be utilised for the resettlement of displaced persons. So far 1,471 families
have already been resettled in these areas. In addition, 8,929 acres of other culturable land
have been utilized for the resettlement of 838 displaced families.

_ An area of 6,772 acres ¢f cultivable evacuee land has been recently reported- Of this,

gﬁ? acres have already been allotted to 155 families and steps are being taken to allot the
alance.

(3) Central Provinces.—Schemes have been sanctioned for the re-settlement of 1,200
families of displaced persons by reclaiming 13,250 acres of land in C.P. 124 disphaced
families had been settled under these schemes upto the end of October 1849 1,100 acres
of cultivable land has bean declared as evacuee property and is being utilized for the re-
settlement of displaced persons.

() Bombay.—So far no agricultural evacuee land in Bombay has been reported. Schemes
for the resettlement of 300 displaced families on 3,900 acres of land have been sanctioned.
M}(l)re than 200 families had been resettled upto the end of October 1949 under these
achemes,

§) West Bengal.—Schemes for the resettlement of 30,000 displaced fasmilies on an area
of 5930.000 acres have been sanctioned. 1,664 families had been resettled on 83,200 acres
of land upto the middle of September 1949 under these schemes.

(6) Delhi. _The total evacuee colturable land in Delhi is reported to be 15,845 acres.
Excluding the area in possession of local Hindu tenants, the net area=available for allot-
ment to displaced persons ccmes to nearly 12,000 acres. Of this, 10,410 acres have already
been allotted to 737 displaced agriculturist families and 15 co-operative societies of dia-
placed persona.

(T Ajmer Merwara. _The total agricultural evacuee land in AjmerMerwara is reported
to be 1100 acres. Of this, 517 acres have already been allotted to 87 displaced families.
In addition, 42 families of displaced persons have been resettled on 420 acres of other
land acquired for the purjose.

(8) Mateya.—~The total area evacuated by Muslims in Alwar and Bharatpar Districts
was 4,17,721 acres. After taking into account the area that is required for restoration to
thoee Muslims who did not lésve the Indian Dominion and the area in passassion of local
Hindu tenants, the net area available for allotment to displaced persons is estimated to
be 2,42,158 acres. This arca is considered sufficient for the resettlement of nearly 22,000
families. Upto the end of November 1949, nearly 18,000 familiee had already been re-
settled and steps are being taken to settle the remaining families ss early ss possible.

{9) Bikaner.—The total evacuee land is 2,36,000 acres of which nearly 2,00,000 acres
had heen allotted to about 12,000 displaced families upto the end of July 1949. A .
;;ommittee has been set up to review the allotments already made and to allot the remain
ng ares.

(13) Blopal.—38,000 acres of cultivable land were reported to be available in Bhopsl
and plans for the resettlement of 2,500 displaced families were taken in hand. Arrange-
ments have already been completed for the resettlement of more than 1,000 families on
the available land in Bhopal. .

(11) Vindhya Pradesh.—It has been decided to resettle 400 displaced families on culturable
waste land in Vindhya Pradesh,

(12) Tripura.—A acheme for the resettlement of 1000 displaced families on cultivable
wante land in Tripura has also been sanctioned.

(13) Andamans.—200 families of displaced persons were sent to the Andaman Isiands
for resettlement. Of these, 150 families were agriculturists. Subsequently 26 more families
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took to agriculture. 847 acres of land had been allotted to these families upto the end
of (ctober 1849.

(14) The possibilities of reseftlement of displaced persons on land in Madhyabharat,
Rampur and other places are being explored both on the cultivable waste land and on land
tv be reclaimed by the Central Tractor Organisation.

EwecTorsL RorLs 1N East Ponyas

*863. Sardar Hukam Singh: Will the Hounourable Minister of Law be
pleased to state whether in the electoral rolls for the next elections on adult
franchise under the new Constitution in the East Punjab castes (Mazhabis,
Kabirpanthis, Sikligars etc.,) of Sikhs have been included in the Scheduled
Castes rolls in accordance with the resolution of the Constituent Assembly?

The Honourable Dr. B. R. Ambadkar: The Honourable Member seems
to be under a misapprehension as to the position of Scheduled Castes in regard
to elections under the new Constitution. Castes, races or tribes which are to
be deemed to be Scheduled Castes for the purposes of the Constitution are to
be specified by the President, after consultation with the Governor or Rajpramukh
of the State concerned, by public notification under Axticle 341. The Govern-
ment of India have no doubt that the four oastes (Mazhahis, Kabirpanthis,
Sikligars and Ramdasis) of Sikhs recommended to be included in the list. of
Scheduled Castes by the Constituent Assembly will he included in the list by
the President. Since a system of joint electorates is to be adopted, membera
of the Scheduled Castey will not be shown separately in the electoral rolls.
In fuct. the rolls will not ordinarily contain information about the caste ar

community of the elector.
BurMa EvacUEES

*864. Prof. N. G. Ranga: Will the Honourable the Prime Minister be

pleased to state:
(a) whether Government are aware that a large number of Burma evacuees
have returned to Vizagapatam district;

(b) if so, how many they are;
 {c) whether any relief (either lump-sum or mecnthly payments) is being
given to them until they are able to rehabilitate themselves; and

() whether in view of the fact that so many evacuees used to work in the
saw-niifls in Burma, Government will consider the advisability of persuading
the Government of Madras to establish saw-mills in Vizagapatam  district
wherﬁ) there are plenty of forests. so that these evacuees could find employ-
ment? '

Dr. B. V. Kesekar (Deputy Minister of External Affairs). (a) and (b). About
11,700 Indian nationals have arrived at Vizagapatam from Burma between
January and October, 1949,

(c) Destitute Indians are repatriated from Burma. b i
Rargoon at Governlqeut expense. They are received at {h:u;ortEiI:b;:ga t:;
our Protector of Emigranfs and are paid travelling expenses and diet charges
to enable'them o reach their destinations. Such of them as have no homes
to gon to xmmedl-ate!y, are granied allowances on the scsle as those laid down
for other refug?es in India, until they are feund ejnployment or otherwise
absorbed. No iump sum or monthly allowances are paid by the Government
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(d) The Government have no statistics regarding the number of evacuees
who might have been working in saw-mills in Burma before their evacuation
to India. The All India South East Asia Refugees Association, Baruva, in
their representation, submitted to the Government of India in May, 1949,
suggested, inter alia, the estat'ishment of saw-mijlls in the Vizagapatam district.
The suggestion has been communicated {o the Government of Madras for theic

consideration.

Devm Co-orBRATIVE HEALTH éxums Soxxxz

*885. Babu Ramnarayan Singh: Wili the Honourable Minister of Rehabili-
tation be pleased to state:

(s) héw many Centres were started in Dethi under the Co-operative Health
Centres scheme, what amount was spent and what income was derived in
<each case; -

(b) which of these Centres have been successful and what encouragement
Government intend to .givé to such Centres; and .

(c) what efforts have been made by Government for making the scheme
a success?

The Honourable Shri Moban IR] Saksena: (a) A statement giving the
required information is placed on the Table of the House.

(b) The Ayiivédic #hd Hvmenpidbis Hemlth Centres at Dole Market and
Subzimandi, Delhi, showed promise of sucoess. The scheme conterplated
Governmért hélp for a xhort petiod ouly to enable displaced practitioners to
make g start, agd accordingly the management of these two Centres have been
tragsterred fo the Doctor and Vaidya in charge and the All Indis Institute of
Homeopathy.

(¥ Besides providifig equipped premises in centrally situated areas, Gov-
ernment bears the salaries of the staff for three months in the_first instance.

STATEMERT
Name of the centre Total expenditure incurred Total inoome derived
Rs. Rs. -
I. ALLOPATHIC CENTRES—
() Co-operative  Health
Oentre, QGole  Market . 8,883-11.3 328.6-0
(2) Co-operative Health
Centre, Daryaganj. 10,550-1.6 1,334-15-0
(3) Co-Operative  Health
Centre,Pusa Colony. 4,916-14-3 1,369-8.8
II. HOMOEOPATHIC CENTRES—
4) Co-operative Homeopa-
thio ~ Heaith Centre, A
Subzimandi. 4,955-7-9 2,413-10.0
ITI. AYURVEDIC CENTRES—
(5) Co-operative Ayurvedic
Health Centre, Gole MaPfket 4,734.9-9 3,015-13-0

ToraL 32,640-1::-6 8,462-4-6



UNSTARRED QUESTION AND ANSWER |
VioB-CoNSULATES AT JataraBaD aND KaNDAHAR

87. 8hri Lakahminarayan 8ahu: (a) Will the Honourable the Prime Ministe:
be pleased to state what will be the annual recurring cost of opening Vice-
Consulates at Jalalabad and Kandahar?

l(b) What will be the initial expenditure of opening the said two Vice-Con-
sulataes?

(c) What is the reason for opening them now?

Dr. B, V. Xeskar (Deputy Minister of External Affairs): (a) The annual
recurring cost in respect of Jalalabad and Kandahar Vice-Consulates will be
about, Rs. 48,000 each.

(b) The initial expenditure in respect of Jalalabad and Kuandahar Vice-
Consulates would approximately be Rs. 38,450 and Rs, 86,150 respectively
during the year 1949-50.

(c) The Vice-Consulates in gquestion are already functioning. They were

opened at the request of the Government of Afghanistan to facilitate grant of
vises to Afghan pationals visiting India.

SHORT NOTICE QUESTIONS AND ANSWERS

DErosiTs o NON-MusLiMs IN Co-oPERATIVE CEEDIT 800i1BTIEs IN WEsT PUNAB

‘Sarday Hukam Singh: Will the Honourable Minister of Rehablitation be
pleased to state: ‘ .

a) ‘l::t the tofal deposits left .behind by non-Muslims in the Co-operative
Cregit Sbcieties of the West Punjab are; -

%)) what the total deposits left behind by the Muslime in similar Sooieties
in the East Punjab are;

(c) whether the questtn of repayment of these assets by the West Punjab
Government has been taken up at Inter-Dominion Conferences; if so, with
what results and if not, why not; and

(d) whether Government propose to pay pro raéa out of the Muslim deposits
to the non-Muslim depositors for the period this question is not finally decided
and if not, why not?

The Honourable 8bri Mohan Lal Baksena: (a) East Punjab Government has
a claim of Rs. 8,54,54,746 for assets left behind by non-Muslims with the
Co-operative Credit Societiez in the West Punjab.

(b) West Punjat Government hae a claim of Rs. 1.28,387 on aecount of
the assets left behind by Muslime in Co-operative Credit Societies in East
Punjabd.

(¢) Yes. An ngreement on ‘this guestion was reached. A copy of the
relevant portion of the agregment is placed on the Table of the House,

(d) In view of the fact that the agreement is in the course of imp'ementation,
the question does not avise.

(862)



SHORT NOTICE QUESTIONS AND ANSWERS 663

Oopy of cxtract of Inter-Dominiom Aqrecement on Ilanking reach-d at Lalore on
28d-Brd Aprit 1049

PART II
Co-operative Institutiona

1. Co-operative inatitotions in the Esst and West Punjab including the Punjab States
now merged in the East Punjab and Delhi. ]

In pursoance of the discussione which took place between the representstives of the:
Government of Esst Puniab and West Punjab in the three meetings held on 15th March,
1848, 2nd April. 1048 and 27th May 1848, the minutes whereof are attached as Annexures I,
II, and III to this agreement, the following agreement wes reached :

{a) The QGovernment of East Puajab will take steps for the removal of the ‘stops’
recorded ‘against the securities belonging to the Punjab Provincial Co-overative Bank Ltd.,
Lahore, or other Cooperative Institutions of West Punjab and N.W.F.P., the orders to
take effect on receipt by the Riuserve Bank of Indis, Delhi, of the eecurities of the faae
value of Rs. 1.04,66,600 mentioned in (b} below.

(b} Agains{ the net sum of Re. 2.26 lakhe odd arrpved st by the Registrars of the two
Provincer as payable to East Punjab the.Punjab Pidvincial Cooperstive Bank Etd., Lalure,
will hand over to the Resorve Bank of India, Delhi, duly endorsed in favour of the
Ambals Central Co-operstive Bank Ltd., Ambals, securities of the face value of
Rs. 1,04.65.500 deposited with them by the Cooperstive institutions now located in the
East Punjeb and in addition securities .of the face value of Rs. 41,00,000 now agreed to
be nade available to the Fast Punjab, and the balance will be kept back by the Punjab
Provincial Co.operative Besuk Ltd., Tahore, pending the final adjustment of unverified
claims and the drawing up of the final balance-aheet as in (e) below.

The East Punjab Government will first arrange that the Punjab Provincial Co-operative
Bank Ltd.,, Lahore, gets the necessary authority for transferring the seourities of the fece
value of Rs. 1,0465, mentioned above. .

3ecurities of the face value of Re. 41,00,000 mentioned above will be delivered duly
endorased to the Reserve Bank of Indis, Delhi, within threa weeks of the receipt of inti.
mwation by the Weat Punjab Goverament of the removal of the ‘stops' es in (a) above and
the vacation of the injunctions, whichever la later. ‘

{¢)The Esst Punjab. Govornment will immedistely ou the receipt of eecurities of the
face value of Ra. 1,04,65,600 by the Beserve Bank of Indis, Delhi, as in (a) above take
steps for the withdrawal of the pending suits relating to the title of tbe sacurities held
by the Punjab Provincisl Co-operative Bank Ltd., Lahore. -

(d) The Registrara of Co-operstive 8ccisties of the Esst and West Punjab will take:
stepe a8 800n es the transfer of secaritiea mentioned in (b) above bes been effected to issoe
the necessaty authority to their respective Provincial Co-operative Banks to make payment
of the deposits payable on account of the depositors who have migrated fromm the other
Province.

{e) In order to facilitate the fina] settlement of the matter the two Registrars will
imniedistely take steps to examine the unverified claims and complete the verifiad clains
and compiete the verification by the 3lst August, 1849, and prepsre a final balancc.sheet
together with a list of claime, if any, on ghich agreement could not be reached by them.

NoTte.— Depcsits of Muslima who have staved on in Delhi Province and in the District
of Gurgson will not be transferred for payrrent in West Punjab.

8ardar Bhopinder 8ingh Man: Are therc any securities of the Punjab Co-
operotive Bank, Lahore, lying with the Reserve Bank of India?

Mr. Speaker: How does this question arise from . this?

8ardar Bhopinder Singh Man: There are certain securitiea lying in Pakistan
¢t Co-operative Banks in India, and 1 am eeking whefher there are certain
securities lying still with the Reserve Eank of India, belonging to the Pakistan
Co-operative ﬁunks.
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The Honourable Shri Mohan Lal Saksena: Yes.
Sardar Bhopinder Singh Man: To what value?
The Honourable Shri Mohan Lal Saksena: I require notice of this question.

Sardar Bhopinder Singh Man: Are there any moneys lying at the Calcutta
Co-operative Bank belonging to Muslim evacuees?

The Honoursble Shri Mohan Lal Saksena: I require notice of this question
also, but I may inform the Honourable Member that an sgreement has been
entered into by which certain securities of co-operative societies are to be placed
at tlie disposal of the Reserve Bank of India by Pakistan and at the disposal
of the Pakistan Government by us, and that process is in the course of
implementation, . .

Sardar Bhopinder Singh Man: Before these securities are returned to
Pakistan, may I have an assurance that a proper settlement of the two accounts
between the two Dominions will be arrived at?

The Bonoirable Shri Mohan Zal Saksena: The agreement covers the settle-
ment of the two accounls.
LEGISLATION FOR EFFECTING CHANGES IN THE ADMINISTRATIVE SET-UP OF DELHI

_ _ ; . PrOVINCE

8br Deshbenubd Gepta: (a) Will the Honourable the Prime Minitap be
plessed to refer to ths agsurances Riven by bim to the people 6f Delhi in the
eourse of his speech delivered at the last Delhi Provincial Political Conference
and the &peeoh he made during the last session of the Constituent Assembly
on lst August, 1949, to the effect that neeéssary legistation would be passed
by Government in the November Session of the Parliament incorporating
oianges which Government propose to infroduce in the future adriimisirative
set-up of Pelhi Province and state what steps Government have taken to give
-effect to those assurances? =

(b) Do Governmient t£:‘(’>';'Jose to bring forwatd any BIll for thé purpose before
the Parliament before the conclusion of the present session? If not, wby not?

The Honourable Sbri Yawahiriai Nehea: (a) and (b). The Honourable Mem.
ber is quite right in drawing attention to statements, made by me both in public
and in this House. In the speech I delivered in this House on the 1st August,
1949. T pointed out that we could not bring legitlation in regard to Delhi before
the Constitution Act was passed or till the House enabled us to do #o in some
other way. I had expressed the hope then that we might be able to bring
legislation mm regard to Delhi in this present s€siion of Parlfament. Owing tc
the fact that the Constitution Act was finalised much later than was expected,
ther]e) }iﬁs been some delay in carrying out the assurance in regard to legislation
for Delhi. )

Government have, however, given earnest consideration to this matter on
several occasions. The position of Delhi, both the old and new city, is in some
wavs unique., and it is difficult to treat it as any other part of India. It bas
been the desire df Government that the fullest: autonomy should be given to
Delhi. On the other hand, New Dslhi presents special and peculiar problems
which normally cannot be dealt with in the ordinary way. Then there is a
question of the large nurtber of digplaced persons who have come to Delhi in
the course of the last two years or more.

Having concidered all aspects of this question, Government came to the
conclusion that the administration of New Delhi shonld be kept separate from
the sdminis‘ration of old Delhi and the Notified Areas. It was proposed that
a Corporation might be set up for the whole of the urban area, other than New
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Delhi, aid that this Corporation should have the largest powers, but not includ-
g such powers and functions as law and order, judiciary, public health, Delhi
University and some like subjects. New Delhl consisting as it does largely of
otticial institutions, Governimeut offices and property owuned by Government
and foreign embassies, legations and chanceries should have a separate sdmims-
tration. 1{ was further proposed that there should be a central authority for
ce-ordinating the activities of the Delhi Corporation and the New Bell
administration, as well as of any body which might be set up for the rurad
areas of Delhi.

Government propose to introduce legislation on this basis. It is not possible
t) do so in the present session of Parliament for lack of time as the session

will end this week. Iut they hope to take an early opportunity of bringing
forward t-his legislation.

£hii Deshbandhu Gupta: May I know whether Government uudertake to
bring forward a Bill in the next session, :.e., the budget session?

The Honourable Shri Jawaharlal Nehru: It is rather difficult for me to
make any final commitment or to give a guarantee, but as 1 said, we do want
to deal with this as early as possible.

Shri Deshbandhu Gupta: Is it reulised, Sir, that the Honourable the Prime
Minister did give an assurance to the Political Conference that when the new
Constitution is given effect to, Delhi also would bhave some meagure of
responsible Government, and if so, why matter is being postponed indefinitely :

Mr, Speaker: Order, order. That is going into arguments,
Shri Deshbandbu @Gupta: T want to draw the attention of.......
Mr. Speaker: He can ask only for information. -

Shri Deshbandhu Gupta: May I know what will be the earliest opportunity
when Government will be able to bring forward the contemplated Bill?

The Hoasourable Shri Jawabarlal Nebru: It may be Sarly next year.

Ch. Raabir Singh: May I know what steps are taken to safeguard the
interests of the rural people? :

Mr. Speaker: This is a question only with regard to t{he Delhi Province.

Shri B. Das: In view of the inteuded separation of the New Delhi from tbe
0ld Delbi administration—a step I welcome very much,—will the Honourable

the Prime Minister take steps to reduce the overhead expenditure of the Delhi
Admiuistration which is very much top heavy?

Mr. Speaker: Order, order,

Shri Mahavir Tyagi: May I know whether the scheme whixch has been
eounciated by the Honourable the Prime Ministér is really sabisfactory to my
friend, Mr. Desbandhu Gupta?

M:. Speaker: Order, order. ®

Shri Mabavir Tyagi: Ou a point of order, Sir, I take it that under the rules
one member can put a questlon to another member of the House also?

Mr. Speaker: For that previous notice has to be there. I do not think I
¢ gllow this sort. of questions between members.
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8hri Deshbandhu Gupta: May I draw the atiention of the Honourable .che
Prime Minister to unother part of his speech which he delivered in.the Consti-
tuent Assembly, in which be had given an assurance that he was agreeable to
giving extra representation to Delhi in the House of the People, and ask what
he proposes to do with regard to that assurance?

TRe Honowmrable 8hri Jawaharla)-Nehra: I am grateful that he has drawu
my sttention to it, but I have not the faintest recollection of having inade that

statement,
Shri Deabbandhu Gupta: I hauve got the speech with me.
MY. gpeaker: Order, order,
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(ParT II—PROCEEDINGS OTEER THAN QUESTIONS AND ANSWERS)
Thursday, 22nd December, 1949.

The Assembly met in the Assembly Chamber of the Council House at a
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G, V.

Mavalankar) in the Chair.

QUESTIONS AND ANSWERS.
(8ee Part I)

11.68 A. M.
EMBLEMS AND NAMES (PREVENTION OF IMPROPER USE) BILL

The Honourable S8hri K. 0. Neogy (Minister of Commerce): Sir, I beg to
avove for leave to introduce a Rill to prevent the improper use of certain em-
blems and nammes for professional and commercial purposes.

Mr. Speaker: The question is:
*“That leave he granted to introduce a Bill to prevent the impropes use of certain emblems
and »omes for professional and commercial purposes.

The motion was adopted.
The Honourable Shri K. ©. Neogy: Sir, I introduce The Bill.

AIR FORCE BILL

The Homourable Shri Satyanarayan Sinha (Minister of State for Parlia-
mentary Affairs): Sir, I beg to move for leave to introduce & Bill to consolidate
and amend the law relating to the government of the Air Force.

Mr. Speaker: The question is:
“That leave be granted to introduce a Bill to consolidate and amend the law relating
to the government of the Air Forcs.”
The motion was adopted.
The Honourable 8hri Satyanarayan 8inha: Sir, I introduce the Bill.

IMPORTS AND EXPORTS (CONTROL) AMENDMENT BILL—contd.

Mr. Spealer: The House will now proceed with the further consideration of
the following motion moved by the Honourable Shri K. C. Neogy yesterday,
namely:

*‘That the Bill to amend the Imports and Exports (Control) Act, 1947, be taken inlo
wonsideration.”
(947)
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Prof, ghibban Ial Ssksena (U.P.: General): Sir, while I thank tha hom.
Miunister for baving brought fcrward this Bill to make.up for the loss of aboué
Re. 25 lakhs which we spend on the ecrutiny of these applications, I was
rather surprised that Government ahould bave brought forward this Bill at
this juncture. Only recently I gave evidence before the Committee appom$=
ed by the hon. Minister, for Stute Trading, snd 1 was happy to know that soon.
the Government will give effect to the desire of the House uxprassed so ofter
that the whole import and eaport trade of the country should he conducted by
a Corporation formed-by the Government. You will remember, Sir, thet
when muusures for checking inflation were Leing considered at the last session,
one or the important recommendations made was that the import and export
trade of the country should be haudled by a Governiuent Corporation. 1 was
tberefore very much encouraged when the Committee was appointed to go
into the question of Stute Trading, und in my evidence also I 1laid special
empbasis on this aspect. I pergonally feel that the time has tome when-
State Trading should be taken up in this country. Then there would be no
need either to bring forward a Bill of this nature or to levy fees on the hundred
and one lakh of applications that are received every year and charge people at
the rate of Ra. v, 25 and 100. I want to take this opportunity to draw from.
the hon. Minister an sssurance as to what he proposes to do in that connection,
I am hoping tbat the Report of that Committee will be available very soom.
Probahly in the next session of the Parliament he may have % implement its
recommendutions. If it is only a matter of two or three months, then why
hring this Bill now and give room for the people to complain ‘‘You are charging
ur money even for applications’’? Therefore. unless my hon. friend has
given up the idea of taking up State Trading and of forming a Corporation to:
conduct the entiec trade of the country, 1 think there is really no purpose in
bringing forward this Bitl at this juncture.

1 am very anxioua about the trade of our country, perticularly because of
the adverse nature of the balance of our trade during the last seven months.
I am very happy t know that during the last month our trade balance has
bean in favour of India by about Rse.. 8 crores. 8till I feel that this is a question
of life and death to our country and this is the time when the whole question-

shout our trade balances and our entire trsding should be very care-
12 xoon {ullv enquired into with a view to handling it more effectivelv. I

bope the hon. Minister will give us some idea as to what he proposes
to do in regard to this matier,

When I gave evidence before the State Trading Committee I was told that
venstedd interests are opposed to this measure and the whole idea of State trading.
They will naturslly do so. I was told that there were huge numbers of people
employed in the trade and that they will be thrown out of employment if State
trading were undertaken. I want to tell the hon. Minister that the Govern-
svent need not consider that objection. In fact one of the mistakes committed
wnen the Government took over the Delhi Transport Service was that we
dismissed the General Manager and some other persons who had been in the
compuny's employment. If we had tsken those people into our aervize and
run the Trannport Servioe with their help, I think it would have been muoh
beatter. My awn ider is when we take over an undertaking we should also take
over the peopls working in it into Government service. They must become
O:vernment servants. Thev should have security of service and should fee?
that they were thereafter working for natriotic purposes for their own Govern.
mat. (4n hon, Member: How conid the whole lot of them be emploved ?y
WN'hen n trade i brought under Government’s own control. ther could appoint
various executives for dealing with the different kinds of trade. for example,
jute. cotton, etc. In the machinery of thewse axmcutives sl those permms
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engaged in the particular business cculd be employed. The whole export and
import trad3 of the country should be conducted through one single organisa:
tion—~one Corporation—whioh would so adjust our imports and exports as to
ensure that there is a favourable balance of trade and so that we could overcome

these bard times.

While I have taken this opportunity of drawing the attention of the hon.
Minist=c to this important question—und T hope he will make a full statement
to the House and the country—-I want to support the point made by my friend
Mr. Tyagi that it would be much better if we include in the Act itself a
schedule showing the various fees chargeable on the applications, I thought
his proposal was quite a good one, though I consider that for bigger amouuts
he could have suggested higher fees than even Rs. 180, That will fili the
purse of the Government and enable them to meet the expenditure they are
incurring on scrutinising these applications.

Sir, I do not want to take the time of fhc House hecause we are hard-
pressed for time. I hope the hon. Minister will take this opportunity of letting
us lmow as to what he proposes to do about State Trading.’

Shri R. K. Sidhva (C.I’. and Berar: General): &ir, this Biil is of a limited
scope. The hon. Minister desires that & certain amount of fee should be levied
on applications for licences or renewal of. licences. Though this Bill wili not
bring iu that amount of revenue which will make the Import Control Depart-
men. which issues these I'ceunces, self-supporting. it wilj, to a very great extent,
minimise the fictitious applications for import licences that have for a number
of years been pouring into this Department. We know that this Jmport Con-
trol Department bas been very severely criticised, for good reasons or bad.
The fact remains that licences which should have been given were not given
aad licences which should have been refused have been given, with the result
that a considerable smount of discontent and corruption has entered into this
Department. 1 am sanguine that by the provisions contained in this Bill.
these would be removed to a very great extent, although T do feel that they
won’t be removed absolutely. But nobody would like to spend his money
when he fully kmows that in the event of his application not being accepted he
s going to lose the fee-puid by him. Therefore. I welcome this measure.

Of course, yesterday the hon. the Mover gave the House an idea as to what
wou'ld be tho fees that would be charged. He said that he would levy a graded
fee. that is, Rs. 10 up to Rs. 10,000, Rs. 25 up to Rs. 1 lakh wnd Re 100
beyond Rs 1 lakh. I agree with this, but my point is why should we not men-
tion it in the Act itself. Some schedule on this matter certainly requires to be
put in. After all, the Bill does not state that rules wilt be made to that effrct.
Tt only says. ““The Central Government may levy such fee as it may specify..."".
This matter should have come under the executive functions of tbe Ministry.
In a similar case, the Railway Ministry, in order to avoid anr kind of fictitious
consignment notes, have, by executive order. laid dowr that a certain amount
of mone v should be paid along with the consignment notes. Therefore, I don't
know why that idea has not been incorporated here, Anyhow, it is a legal
matter and if the Ministry has taken legal advice on this, then T have no

obhjection to it.

As regards th: fee, instead of Rs. 10, T would have suggested a minimum
of Rs. 25/-. 1If we really want to put a stop to the large wumber of fictitions
applications re-ceived, especially for small imports, we should put vbe fee up.
It matters little to the bone fide: merchant because he does not mind spending
twenty-five rupees for getting a licence. Sir, T know of n rase in  the pas
where twenty aﬁplications were sent in the name of ~ne man. If we raise the

fee. all that will be stopped.
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[Shri K. K. Sidhvaj
It is not dear whether, if an application is rejected, the fee is to be refund-
ed. I don't think tbut is the intention, but it is not clear.

Mr. 8peaker: T don't think there is much need for the point to be argued so
elaborately as tbat.

952

ghri R. X, 8idhva: But, Sir, it is not clear whether in the event of tme
applioation being rejected, the money is to be refunded.

Mr. Speaker: But does the Bill provide for refund?

8bri B. K. 8idhva;: No, therefors, ] want to make it clear that that money
will not be refunded.

Bbri M. Tirumals Bao (Mudras: General): 8ir, I bave not got much tc say
with regurd to the merits of the Bif, The bon. Miniater has assured us
he will bring another Bill regarding the ecbedule of ratee.

The Honouwrable 8hri K. 0. Neogy (Miniater of Commerce): What I atated
was that the parent Act which thia Bill aeeks to amend will expire on some date
in March 1850, so that in practice this measure will have ourrency for tbree
monthe. That is uil that 1 snid. The law regarding control of export and im-
port will have to be incorporated into o fresh Bill and pleoed before the House
within that period of three months—-of course, if we decide on continuing
control.

8hri M. Thomala Bao: My suggestion is that the achedule of rates may be
Juft to be fixed by Government.

The Hodouradle 8hri K. 0. Neogy: That might be done wher the new Bill
comes up ufter three wonthe.

8hri M. Tiromula Bao: Sir, ] waes t0ld Government were apending about Rs.
20 inkhs on establishment for running this ituport.export organisation. Consi-
dering the solumc of work that this establishment bas to carry out, I think it
needs expunsion and better organisation. If you are going to collect money
through these licence fees, you can very well utilise it for expanding and
perfeoting your crganisetion. 8ir, this organisation deals with big and small
unporters and cxporters. I amn told nearly a lakh of applications are received
annually. Rut muy I state the experience of some very small importers? 1
have. for instance, drawn the attention of the officials to the case of a small
man running a vers good enterprise of manufecturing fountain pens in
Rajuhmandry.  He imnports to the extent of Re. 1,000 or 2,000 at a time from
the UK That man has to wait for months together to get his licence from
the licensing nuthority. Once tbey iasued a licence for Re. 850, but by mome
mishap the consignor at the other end sent gooda worth Ra. 980/- and because
of that difference of Re. 80/- the authoritles at the Vitagapatam .Port refusad
to hund over the goods. He is sending reminder after reminder %o the author-
itiea and writing 1o me also: two dave ego be sent another remind-r to me—
o if 1 any very influential with the Department. We bave got the experience
of thore daxs when these controls were newly imposed. An applicant would
receive a latter siating that his application has been passed and he can take
the licenze. Actually. the officer st the top passes this order, but by the time
the licen~2s should have been ready, the papers are mislaid and it takes a
month to trace them out. Sometimer the officer at the top even advises the

man be put in n fresh application. Riz, T want the Departmens to go into sush
cnses.
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The Honourable Shri X. 0. NeOgy: Pass them on to me,

Shri M. Tirumala B2o: I have got here a fountain pen manufactured by
that man whose case I referred to just now. He has manufactured these pens
bimself and has presented some to all the leaders including Mahatma Gandhi,
I want that the Department should pay better attention to the issue of these -
licences. A large number of people are suffering for want of expeditious dis-
posal of business. They must kuow whether they are going to get a licence or
not. At present, they don’t Jmow what exactly the technical diffioulties are.
I see the men at the top being frequentily transferred from the Dazpartment.
You must have & set of well-truined officers who should be made to stick to this
Department for & continuous period of three or four years so that they under-
stand what exactly is the policy of the Government and how to oarry it out

in practice.
Sir, with these remarks, I support the Bill.

Pandit Thakur Das Bhargava (East Punjab: General): 8ir, [ support the
provisions of this Bill, but I have one small suggestion to make. If you Tead
propos:d section 4A it wouid appear that only sucoossful applications should
be charged fees. A person has to make an application und tuen a leence lins
to be issued or renewed. Only if both these conditions are fulfilled can the
vev be charged. This defect could he overcome Dy u:mg the word ‘‘fees’”
instead of the word ‘‘fee”” and inserting the words “in respeot of’’ after
““and’’, so thau it may be ahgglutely clear that the Government wishes to
charge fees for applications us “well as for tlie issue and renewnl of Jicences.
Otherwise it is open to the interpretation that both these conditions must be
fulfilled befors the fee is charged,

The Honourable Shri K, O, Neogy: Is my hon. friend moving his amend-
ments?

. -
Mr. Speaker: He is only referring te them; but that can be done even
later on.

Pandit Thakur Das Bhargava: Sir, I have only brought the matter to the
notice of the hon. Minister. - If he wishes to accept my suggestion, he may.

The only other suggestion which I would like to make is this. In regard
to appiications which are not successful, I would rather like that the amount
of fees is not large. Those who get the licences will certainly be in a position
to make good the fees, but it is not so in the case of those who may fail to
secure licences. The failure will be for reasons which may not satisfy the
applicants. I would rather insist that the Government should discharge the
responsibility of making the orders regarding quotas ete. kmown, so that the
people may know whether their applications will be accepted. Many of them
don’'t know of all the circumstances and whether the applications will be
successful or not; they come here and pay the fees and uitimutely get lis-
appointed. Therefore, Government should see that the orders or circumstances
relating to the import.export business are fully made lmown to prospective

applicants.

Shr: B. P. Jhunjhonwala (Bihar: Genera'): Sir. th. Bil nnder consiclera-
tion should hava been introduced long sgo. It is clear from the speech nf 1he
hon. Minister that Government are spending abont Rs. 25 lakhs from Gencral
revenues. This could have been easily realized from applicants for Tmport
licence. Tt would not have mattered much for them to pay thiz small fee when
thev have to spend much more over it for coming here etc. Sa thix weasure
shouid have been brought long before and I welcome it.



952 COSSTITUEN'T ASSEMBLY OF INDIA {12G18LATiVB) [22xp Dec. 1949

{Shri B. P. Jhunjbhunwala)

The other puint which the bon. Minister made was that the whole 1injort-
export policy itself will be reconsidered within three months and evised.
Further, us 1y hon, friend, Prof. Bhibban Lal Saksena has eaid, the question
of Btate Trading is under conviderstion. From the Statement of Objects and
Reeasons, 1 find “‘thal to do this with the efficiency that is desirable will mvolve
an-apprecisble strengthening of the Import Control establishment. Partly with
a view to recovering the cost of the Import Control establishment and patly
with a view to discouraging frivolous applications for import licences, it is pro-
poved that suitable fees should be prescribed to be levied on applications for
tmport licences. " So far as the imposition of this fee is concerned, I have vo
objection. 1 weliome it. But I strongly object to the Government contempiat-
iDg an ‘increase in  the staff with a view to increase efficiency.  Instead of
comiplicating the proeedure for obtaining import licences, Government stould
simplifv the procedure in such a way that if an application is made, the liceice
is granted within the minimum time without too many formalities. This xhould
not requir: more staff. It requires greater efficiency on the part of those in
churge of isiuing licences and simplification of the method adopted. If hy en-
larging the asaf! Government inorease the technicalities, in my opinion, it will
lead to more corruption, and once the staff is increased it will be very difficult
to retrencb them, 7This question of increasing the staft should not be taken up
at this juncture, espocially when the whole import and export policy is going to
be revised within three months.

Shri Ajit Prasad Jain (U.1.: General): Sir, it iy he that T am a solitary
Bgure. bt 1 feel it iny duty to oppose this Bill lock. stock-and barrel. I think
the hon. Mirister and bis Advisers have not given to this problem the thought
which it deserves. The object of this Bill is two.fold: one, to strengthen the
stafl of the Import Control establishment and second, to screen off frivolous
ahplicntions.  This strengthening is needed because of a very large number .of
apphentiongs and the necessity for a larger number of men to deal with them.
Thua. the primaiy object of thic Bill is to screen off frivolous applications. 1
svimputlise with that object. But the question is: can the hon. Miuister
noli-+ « that object with this Bill? After all, a fee of Rs. 10 or Rs. 25 or even
Ra. 100 is not sn heavy as to prevent a person who wants to make un applica-
tion feem daing so.

In_this connection, I wonld like the House to make a review of the back-
ground of the econamy which we have accepted for thia country. We have a
free econoni-. Under normal circumstances. any person who desires to import
gomls from any foreign onuntry: can do 8o, provided sufficient foreign exchange
in acailahle, hnt. at the present thne. on aocount-of exchange difficulties, Gov -
ernment have bad to impose certain restrictions. Are these restrictions ix;;wse.d
in the inturests of the importers? I say mo. These restrictions are an obliga-
tion which is being placed upon the importers on account of the special circums-
fances arisiug from foreign exchange difficulties. I fail to understand. then
why it chauld be considered as & semice rendered. Why should an ohl'igat‘ion'
he eaman .ﬁuc_erl ¢ a service? Why should this obligation, which is being imn.
gwi ubon imparters, be used against them? I said a moment ago that this

il will uot achieve the object of fcreening all frivolous applications. The
reason is the stallnesa of the fee. If I had had my say, T would bave suggest
ed ta the hon, Minister ta lax it down ac a condition that 10 per cent ]85g per
cent. of the money imalvel iv the import shoul be deposited ag séco;'t' N«:
in crse a licente ic cranted and the person does not import goodg or hicl;l o I? n.
::ol?l M Jo;mdkto be frivg(lous otherwise, then a part of tbe secyritv sho?,?g cb;

able to be forfeited f You want to impoge a oondition i Y i
oon : f . . < A » ImPote an effectiv

rhtion. It is no use imposing an meffective condition. I oongider that tbi:
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<condition ‘is not an effective condition. "I think thut the whole of this Bill is
ontirely misconceived. It is'a useless measure. It will bring you a little nioney.
You may be able to strengthén your staff aud employ a few more persons and
pay them. But it is not going to achieve the object of keeping off the frivolous

applications.

Again, the House must be grateful to my hon. friend 8hri Mahavir 'T¥agi for
-eliciting from the hon. Minister the amounts which would be leviable on these
applications. 1 have, for some time, been observing a tendency on the part of
the Executive ‘to appropriate a little too mu:h of power for themselves. This
House gives sanction to eertain specific matters. In a matter of this kind, I
:4hink 3 sohedule of fees should have been attached. Now that the hon. Min-
iater is going ‘to bring forwurd another comprehensive measure after three
months, that matter becomes a little immaterial; nansiheless, I think it is
time that the Executive realise their responsnbllltv When they come to the
Houss for a certain grant, it must be a certain grant. We must be in a posi-
tion to know whst grant they want from ua.

There is another little point about the wording of this clause. I am afraid
T have not given notice of it, but I feel that this word “'any application” gives
rss to doubt. I understand that my hon., friend Shri Mabavir Tyagi raised
that question yvesterday. Some of my hon. frieuds tried to pooh-pooh nim, but
I entirely agree that '‘any application’’ may mean one particular application
and yon will be at liberty to make distinction between one application and
another. I know that you are_rwt going to do it. Nonetheless, I think a little
-chanze will remove that dlﬁouby While framing a law, we must take parti-
cular care that it does not give rise to any dobut. These are the few words I
wanted to say in this connection. . .

Shri O. Subramagpiam (Madras: General): Sir, | agree that a fee should he
Jevied on applications for licences. The hon. Minister indicated yesterday the
volume of work transacted in this Departmerit, but yos cannot blame the ap-
plicants for that. It is the policy of the Government that for purposes of import
they should get a licence. Therefore. evervbody who is anxious to import
anything has to come forward with an application.

I am also sware that there is almost an organisation of persons who make
profit out of these licences and this tendenoy wxll have to be checked.

In levving this fee T would request the hon. Mmlste: to see that certain classes
of importers who import goods for their own private use and not for trade sre
not penalised by this procedure. For example, there are some persons who
might be importinrg useful books from outside. I may be importing buoks to

- the extent of Rs. 100. Suppose I apply for a licence, does it mean that T should
also pay a fee of Rs. ten, which comes to as much as ten per cent. of the ccst
of the books? Even if it is Rs. 500, the fee comer to iwo per cent, Tt would
be aa a matter -of fact a texation on knowledge. The fee might be justifiable
when books are imported on a large scale by traders.

Buppose I have got a certain machinery for which I want to import a spare
part, because the part. has wone out of order. The spare part let us assume,
costs Rs. 100 or Rs. 200. Under the scheme envisaged by the hon. Minister I
'will have to pay a fee of Rs. ten. which means five tc ten per cent. over the
-cost price of the part. This woull really be a hardship on hona fide consumers
who import goods for their own personal usa. Therefore a distinction has got
to be made in respect of goods imported for trade and goods imported for
private use only.
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and fictitious applications are likely to be mads only in cases where:
therlzoigt:whuge profit. TheI:'g won’t he such a huge pumber ot applications in.
respect of itema of vhis sort worth only Rs. 500 or less. It is from that pemt.
of view, Bir, that 1 have tabled an amendment that all applications for import.
of goods worth leys tbau Re. 500 should be ‘completely exempted from any fees.
I have suggesterd tbat there should be 8 graded fee and have prescribee the
maximum Jimit. I would, therefore, request the hon. Minister to look into-
this an:eudinent und see if it is not possible for him to accept it. After all
whun we 8Te Biving power to the Government it is necessary that we- shguld.
also restriot that power. The object of the Bill is to collect fees on a[fp!lfzatlc?ns
with 8 view to meesing the cost of the administration. ‘The administration
will naturally see thut as much fee is collected. as possible. The tendency st
be to ex the size of the organisation and to inczease the personnel. Their
contention will be that they are meeting the expenses from the fees collected
by them and not from the proceeds of the general exchequer. This is A danger
w{uich should be guarded agninst. The hon, Minister has also not told us Low
much money woull he collected from the levy uf this fee, We have not the
Least idea about it.

Iv these vircumstunces I would request that the hon. Minister of Com-
mer:> should sccept the amendment which I have proposed.

The Honoursble 8hrt XK. 0. Heogy: Sir, I should riret of all deal with the
cint that waa ruised by my hon. friend Mr. Tyagi and has now been supported
Ey vne or two cther speakers, namely that the rate of fee should, as a rvatter
of principle be specified in the law itself. I do not suppose the House would
expect me to go through nll the various statutes which support me in the pro-
poeul that T have made. Fecs are normally left to be prescribed by the Execu-
tive (overninent. 1 need give the names of only a few of the enactments—
some of them are recent—which support my proposal: The Motor Vehiclea
Act of 1980; The Petroleum Act (a comparatively: zecent one): The Factories.
Act of 1918 Rnhber Production and  Marketing Act: Chartered Accountants
Act; The Mines and Minerals Act. 1948 and so on.

That is my justification for leaving the actual rate of fees to be prescribed
by Government. Further more I have already made it quite clear yesterday
that this puwer can be exemised by Govemment under this law only for the
next three mouths; because the parent Act is due to expire within tbose three
monthe. } did not expect that this proposal would meet with such heavy
weather in those circumstances.

Sir. myv bon, friend Prof. Shibban T.al Snksena mised the issue of Stute
ading. Let me assure him that nothing that we may do here on the present
ocoasing 18 going % prejudice that issue on which his heart is set. Now, s I -
have alreadv stated this legislation will have currency only for three months
and not more than that and I do not imngine that the report of the sommittee
will he due for considerntion before we tnke au the question of re-enactment of
the Control Act itself within that period. As a matter of fact most of the prin-
ciples which nre of a general cbamcter. including the issue regarding State
trading, would he guite reievant when we ~ome to discuss the question of con-
tinnance of the palicy of contrul over exports and imports which will bave to
be done within three months from now.

[At ks 8tage \Mr. Speaker vacated the Chair. which was them ocoupied by
Pandil Thaliur Daa Bhargaca (cnc of the Panel of Chairmen).]

My hon. frieiad, Mr. Sidhva. was of the opinion thnt the present measure
may not enable us to meet the cost of the establishment; whereas some cther
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friends have expressed their npprehensien that we may be making so much.
mouey out of this measure that there might be a temptation for us to multiply
them unnecessarily. Now, I should like to remind the House of a restriction
imposed upon such measures at the instance of the Finance Ministry. What~
is actuallv going to happen is that the proceeds of this fee will be credited to
Goverrment. It is not. as if the fees will be collected by my officers across the-
counter und spent just in tho way that they like. The whole amount of the:
money collected will be credited to Government and it is in consideration and
in expectation of a decent income being made out of this source that I have:
succreded in moving the Finance Ministry to agree iu anticipation to a proposal’
Lo strengthen the staff.

That brings me to the ques‘ion of the exact nature of the reorganisation-
that we have in view. I have felt that the set-up that we have to exetcise the-
controls is defective in that a very large proportion of the staff belongs to the-
clerical ranks aud the responsible officers are comparatively few in numnber.
What we really need for the purpose of meeting the various complaints a» re-
gards delays and so on is to strengthen the staff at a level where officers can-
dispose of applicritions without putting them up to somebody else. This re-
orgsnisation scheme is not with a view to multiplying the staff. As a matter
of fact, we have our definite ideas on the matter and I can assure the House"
that this measure will not lead to any enlirgement of the establishment, but-
improvernent in the sense; that more responsible officers will be availible for
interviewing pecple and dealing w)i,th applications as quickly as possible.

Sir, a reference was made hy my hen. friend Mr, Tirumala Rao to what is
styled as rather frequent transfers of officers. Well, T do not think we have been
guilty of frequent transfer on a lm'ge scale. In the exigencies of service,.
rerhaps. some officers have to he shifted from one place to aiother. But T may

Il the House that the work is so heavy that there are applications from the
more responsible sections of my staff for leave. It is not-a question of tving
these officers dnwn to their posts for vears together. Tt is a guestion of giving
ther: relief. In some cases T was approached with a proposal that
some of the more important class of officers should be allowed to go on leave -
because they were virtually threatened with a brerk-down.

Now, my hon. friend Pandit Thakurdas Bhargava stated that there should’
be greater publicity, and that the people should know the rules and the pro-
cedure. XNow, T have in my hand a copy of the Gazetie of India. Extraordi-
nary, dated the 13th September, 1949 which is the latest Land-book oontaining
all the rules and ali the irformation that is needed by any intending applicant
for an import licknse. My experience has been that a lot of work is «ne to the
fact that the people do not take care to read this publication, although T am
told that this is one of the hest sellers to-day in Tndia; and not merely in India,
but it is in demand in foregin cnuntries as well. And speaking from my own
experience. 1 have met with people who come to me as i T was the licensing
officer. I met an intending applicant at very nearlv nine o’olnck at night while
1 was with the Governor of East Punjab at Simla. From the lounge T was
about. to go across the corridor to the dining ronm when a card was hrought
to me. T thought the man must be in distress and T hurried out. T did no#¥
know the centleman and T asked him, ‘“\What brings you here at this hour?’”
He replied. *'T swant. an import license'’. Other instances have cecrurred
where neople have insisted on seeing me. and I had vo tell them that T do no#
know these detnils and that they are all embodied in hooks and publicatior$, and
when T tell them they had better go and meet the officers of the Chief Control-
ler's organisation, they ask ‘‘Where iz that office located?’’ I have been used’
as a kind of information bursau by intending applicants.
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Aa Eooourable Member: You are a popular Minister,

The Eaounalis Bhri K. 0. Neogy: We have the right to say that the
applicants do not take care to know what the rules and procedure are. There

ts always on duty in the office an Enquiry Officer who is expected to furnish
information which eannot be obtained in these books.

Mr. Jhunjhunwala «sid that the procedure should be simplified. 1 entirely
agree with him. As far as possible, we aim at simplification of the procedure,
and that is 8 matter which we have alw:ys in view. and my hope is that when

‘the re-organisation takes place. the office will work with greater rapidity- and
alrn with greater efficiency.

1 wrs rather aurpriced to hear my hon. friend Mr. Ajit Prasad Jain oppnsing
this measure on a8 matter of principle. and at the same time putting forward
the iden that there should he heavv seeurities demsnded from all applicants.

I do not know what reception much n rnropasal would bave from the trading
-eomuunity in general,

T o not think I need once again dwell upon the point about the Executive.
being given too much power, T have already stated myv precedents in this matter.

My hon. friend Mr. Subramaniam made r suggestion that non-trading appli-
cations should -he exempted up to a limit of Re. 500. He particularly men-
tioned the case of a person who may he desirous of importing hooks worth
Ra. 100 or so for his own purpose. May I agein refer to a publication, or rather to’
a rule in the relevant publication which says that these control regulations de
not apply to any goods imported by an indis-idual as passenger luggage or through
the poat for the perconal use of the importer. except postal parcels of vegetnhle
seeds, ote. eto. Ronks worth Rs. 100, if thex are brought by poat, will
dcfinitely he covered hy that rule. But T inax say that

8Shri 0. Bubtamaniam: Can he get it otherwise than by post?

The Hanoursile Abri K, 0, Neogy: I am coming to that. As a matter of fact
yesverday 1 stated that it ix our intention to exciude from the purview of this
particular legialation applications for import licenses if received from educational
inatitutions, charituhle bodies. local bodies. jravincial governments. government
departiients snd xo on. I nm prepared to concider further whether we can go
some way to meet my hon. friend in regard to the particular point mentioned
br him. Aud here ngain I claim it is 8 merit of the procedure that I have
sugrested that it leaves our hands to a certasin extent free for the purpase of
msking necessnry ndjustments. If we are to lay down a schedule, we would
have to pul. every conceivable thing in that schedule. If vou wanted to have
an exception madle, that exeeption must necessarily be laid down in specific
terms. So I hepe my hon. friends would be satisfied that the legitimate in-
terests of peopla who are decirous of indenting books, for instance, for their
onn use. would not Lo jeopardised in any way by this measure,

Sir. m¥ hon, friend Mr. Subramaniam referred. very incidentally. however.
to the helief that there is an orgnnisation that makes money eut of these import
controls and nll that. Ar a matter of fact, I bave had oocesion to direct en-
quiries t ba made into specific sllegations of this kind whenever they came to
my notice. But T want to remind the House that there are certain evils aitend-
ant on contrals of thls kind which it ia very difBeult to avoid altogether. And I
may assurn the House that it does not give me any pleasure to he associated
with the administration of controlr of this kind, and I would congratulate my

successor when he would be in a position to announce the abolition of thess
~ooatrala
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Shri Prabhu Dayal Himatsingks (West Bengal: General): When do you
expect that a ynouncement?

The Bonouorable 8hri K. €. Neogy: If I may I would give a smull quotation
from the Loondon Economist which shows that the evils that we complain of
are not peculiar to India, There it refers to the fact that controls are unavoid-
-able and that they create certain relations between government officials and
industry and trade which also are unavoidable.

The article goes on like this:

“‘Inevitably the business-man whether he seeks an undeserved advantage over his compe
titor or i8 honestly anxious to get on with the job ia a powerful supplicant and because he
cannot know every detail of the working of the Governmental machine, he is ready to use
the services of a contact man, who does. Before the contact-msl\ is condemned out of
hand, it is well to remembe: that he iz merely the product of adaptation and specialization
to a praticular economic envirenment. He will disappear and the temptations of office will be
veduced only when controls are reduced and simplified.”

Sir, I do not thiuk that I can add anything more by way of replying to the
-various points that have been raised.

8o far as the amendment that has been suggested by you is concerned, Sir,
its intention being to clarify the object that you have in view, I would not raise
any objection to that amendment, but as it is, I take it more a matter of
drafting than anything else. The object, let me repeat. is that the fee would
be leviable on applications for a licence, the issue or renewal of uny licence,
and further that the fees would ngt be refuudeble in any circumstanee.

Mr. Chairman: The question is:

“That the Bill to amend the Imports .and Exports (Control' 3ct. 1847, be taken into
<onsideration.”

The motion was adopted.

Mr. Chairman: The question is: =
*“That clause 2 stand part of the Bill.”’

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamblec were added to the Bl

‘The Honourable 8hri K. O, Neogy: Sir, I move:

"*‘“That the Bill be passed.”
Mr. Chairman: Motion moved:
“*That the Bill be passed.”

NG o g . awrfa 9, & 9 #1792 #1 @ER F7@T § )
AR @1 AINIE & fF T99 g 3@ N F 0% W eq F& faar wa,
W foq & goized (importers) F = § 16r ®9gr FATAT € )
I f5at 7 oF o" F1 3 fear @Y 9E9 S99 AT AR T AT
FMAT £ 0¥ afwat & ¥ Y@ A ww gz AT gEAA § TG
TAT, ATY F FITH OF wo &7 3T AFQA 7 fof s fva) 7)) de= AT
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[ ™k feg ]
sifafarys ofess adfar s & amaq o Qar & aY I9@ At e §7
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(English translation of the above speech)

Ok. Ranbir 8Siogh (East Punjab: General): Sir, I welcome this Bill.
Tuking into consideration the enormious profits made by the importers in this
enuntry. I am rather surprised why vo such measure was contemplated before.
Artioles imported to the value of one lac bave vielded earnings as  much a8
three to four lnes ta the importer. 1 fail to understand the logic in exemption
from fue of such persons, especially so when the Government have the practice
to charye a fer even from such candidates who are required to appear before
either the Fedaral or the Provineinl Public Service Commissions, may be for
s Joh carrying a salary of Rs. 50/. p.u. onlv.  Under the circumstance, 1
cau't see why a man making a livelihood out of import-business and thereby
making profits to the tune of lacs should be exempted from the payment of
tbiz fee. 1 am rather surprised why no such steps should have been taken

before.

The secand submiseion that T want %o make in this behalf is that we should
not act on any retrograde principle for the levy of such a fee: we should, rather,
sdopt some progressive principle for that. [ therefore do uot intend to suggest
the levy of a particular kind of tax. But I do not sec any harin in charging
a higher fee from those making larger profits. - It is. in fact, no tax: thas
is aimply to enahle vour Department to wark more efficientls. That is why I
venture to suggest that wbatever fee is %0 be charged, should have a progres-

eive principle as its basis rather than a retrograde one. The rate should be
bigher for those who earn more.
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My third suggestion in this connection is that the articles imported by the
so-operative societies must be included in the oases considered fit for exemp-
tion from the Government fee.

The Honourable Shri K. C. Neogy: I am very grateful to my hon. friend
for the hearty support that he has given to the measure and I shall certainly
bear in mind the suggestion regarding co-operative societies. I do not kmow
exactly the kind of applications which the Co-operative societies may lLe in-
terested in. Co-operative societies are in some cases consumers of say raw
nmaterials for industry and things of that kind. It may be difficult to grant
exemptions in all such cases, but I shall certainly examine the matter.

Mr. Chairman: The question is:
“That the Bill be passaed.”
The motion was adopted.

PROFESSIONS TAX LIMITA’I‘IO:II;I[J IfAMENDMEN'I‘ AND VALIDATION)
B

The Honourable Dr. John Matthal (Minister of Finance): Sir, I niove:

‘“That the Bill further to amend the Piofessions Tax Limitation Act, 1941, and to
~validate the imposition in the United Provinces of certain taxes on circumstances and
‘property, be taken into ccnsideration.”

Sir, the Bill is a very simple-measure. It deals with a question wiich has
been under consideration between us and the United Provinees Government
mow for some time. The matter that this Bill tries to deal with is briefly this.

There has been in the United Provinces for a considerable number of years
dating, I believe from somewhere about 1916, a tax called the tax on circum-
st:nces and property which has been levied by local bodies, by Municipalities
and District Boards in regard to which the maximum® limit is fixed at
Rs. 250. 1In the Government of India Act of 1935, there is a limit of Rs. 50 fixed
for profession taxes. The question might arise, therefore, on the basis of that
provision in the Government of India Act whether a tax like this would
be subject to the same lunit of Rs. 50 as against the limit of Rs. 250 laid
down in the U.P. Act, but in the Professions Tax Limitation Act of 1941.
where there is a schedule which lists the kind of taxes to which this limit of
Rs. 50 would be applicable, the circumstances and property tax of U.P. iy
not mentioned. Therefore the limit of Rs. 50 which is prescribed in the
CGovernment of India Act has not. been applied to this particular tax. But
lust vear, there was a Full Bench decision of the Allahabad High Court, which
‘heldl that this particular tax is a composite tax, one element of which was a
profession tax. Straightaway, therefore, the circumstances and property tax
ir. the United Provinces. on which local bodies are dependent for a substantis}
port of their finance, came under this limitation of Rs. 50. Therefore, the
United Provinces Governunent raised this question with us and we passed an
Ordinance: which regularized the present position and aiso validated the pre-
-vicus payment of these taxes. This Ordinance would expire in the course of
- few weeks. T may point out to ihe Flouse that in the new Constitution the
limit of Rs. 250 has heen adopted in regard to the profession tax. Unfor-
tunately, this Ordinance would expire before the new Constitution comes inte
fore. So I would beg the House to accept the Bill,

Mr, Obalrman: Motion moved:
“That the Bill further to amend the Professions Tax Limitation Act, 1941, and teo

validate the im fion ia the United Provinces of certain taxes on circumstances and
property, be en imte comsideration '’
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Bitzi Prabhu Dsyal Rimateingka (West Bengal: General): Sir, I just wantan.
information.  Since when haa this tax been levied in the United Provinces?

The Honouralle Dr. John Matthai: My information is, as far as the
Mouuiicipalities. are concerned, the tax came into existénce somewhere about

1916.
Bkri Mahavir Tyagl (U. P.: General): I am really very grateful to-the hon.

Minister of Finance for hringing this Bill before the House. He is doing a:
service to the lucal boards; they are really in trouble and have not got very
big finances to run their own affaire. I am glad also that the difficulty of the-
U.P. Government has been fully appreciated. ] need not add that on behalf
of my Province and the people living in the local areas and elso on behslf of
the Government of U.P., I thank the hon. Minister.

The EHoooursble Dr. John Msatthal: I may say in reply, Sir, that I elso
reprasent United Provinces in this Houee.

Mr. Chalrman: The question is:

“That th« Bill further 10 amend the Professions Tax Limitation Act, 1841, and to-
valldate the imposition in the United Provinces of cerlain taxes on circumstancea 3
property, be en into consideration.”

The motion was adopted.

Mr. Onsirman: The question is:

“That clsnee 2 stand part of the Bill.”

Tho motion was adopted.

(Ciavae 2 was added to the Bill,

Clauses 3 and 4 were added to the Bill.

Clause 1 was added to the Bill.

The Titln and the Preamble were added to the Bill.

The Hooourable Dr. John Matthai: Sir. I move:
“That the Rill be passed.”

Mr. Ohalrman: The question is:

*"Fhat the Rill be passad.”

The motion was adopted.

TAX. ATIONLAWS (EXTENSION TO MERGED STATES AND*
AMENDMENT) BILL

The Honoursble Dr. John Matthal (Minister of Finance): Sir, I move:

“That the Bill 1o axtend certain lawe relating to taxation on income to cerlain areas
adwimisterrd ws parts of @overoors’ Provinces or as Chief Conwnissioners’ Provincee and
further to anrend tertain laws relating to taxation on income, as reported by the Select
Crnnitter. be taken into coaniderstion.” :

. The Seleet Comniittee went very carefully into the various provisions con-
sained in this Bill. The actual ohanges which they have made in the provi-
wotis of the Bill are not merely few in number, but relatively unimportant.—
unilpartant in the sense that they do not affect the substence of any of the
ware inportant providdans. I will just brieBy give the Heuse aun. idea of the
actual changes.
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The House will remember that in the discussion which took place on this
Biil a eouple of weeks ago, a point was raised with regard to the date on which
tie Bill would be applicable in respect of States which were merged since
1st August. The Committee took that point into consideration and instead
of making the provisions of the Bill operative from the 1st August, which is:
the date on which it becomes applicable in regard to the generality of mergedi
States, the Select Committee adopted this device: Instead of specifying a.
particular date, they made the Bill operative from an appointed date and that.
eppointed date bas been defined in one of the new provisions. The definition-
i that with regard to the States which have merged on the 1st August, the
Bill would be applicable on that date and with regard to the States which have
merged since, it would be applicable from the particular date on which merger
took place. There are only two States which have merged since 1st August..
Provision therefore has been made in the definition for these two States,
Banaras and Tebri Garhwal. In respect of both these States, the application.
of the Bill would be operative from the 1lst of December.

Arising from: that change, "it has been necessary to introduce a new clause..
clause 5. Under the Income-tax Act, a notice has to he issued on the lst
of May to persons who are assessable to Income-tax. In reply fo that notice,
Irecme-tax returns have to be filed within a period of two months, Under-
the original Bill, these Income-tax returns were expected to be filed by 1st
October. The first of August is the date on which the Bill becomes operative:
and two months from that date would be 1st of October within which returns
ought to be filed. Since a change has been made with regard to the date on
which the Bill would be applicable to the States which have merged since 1st
August, provision has been made that the returns would have to be filed within
two months from the appointed date. The first of Ocfober is the date on
wkich notice would be given and the returns would have to be filed by the.
let of December.

As the House is well aware, there is a prowvision in~clause 19 of the Biil-
whicb gives the Government of India a certain nmount of discretion in regard
to the extent to which the Indvan rates of taxation would be applicable to the
merged States. The Government of India have a right to make modifications,
exemptions, reductions and %o on in order to meet special cases of hardship-
whicly might arise in any of these merged States. The Select Committee has
teken the: line that discretion of this kind which has been given to the Execu.
tive is a discretion which ought to be subjected to a certain limit of duration.
Thevefore, they have provided that this discretion would be exercisable by the
Cientral Government only up to the 31st March, 1955.

The onlv other substantial change which the Select Committee has made
is in clause 33 which refers to the procedure regarding voluntary settlement
by the Tax Investigation Commission. In regard to thai, the provision in the
ciiginnal Bill wae that the fact that a voluntary settlement has been made
wnuld be no bar to action being taken under section 34 which gives the In
et e-tax department the right to open up a previous assessment. In order tou.
raske the positon absolutely clear, the Select Committee has made a change of
forin: that is to say, a voluntary settlement would be a bar to an action
unds¢r section 34 unless there is an express provision to the contrary 'in the
voluntary settlement. It wa: put in exactly in the other form in the original
BI'. name!y. that a voluntary seltlement would be no bar te action under-
section 34, unless there is provision to the contrary in the settlement. Now,
it is a bar to an action under section 34 unless there is provision to the con-.
trary in the settlement.
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The rest of the changes are minor changes of a routine character. Various

1 suggestions have been made by the Select Committee, of a

P- M.  genzral cheracter, which I need not say the Government would

-be prepared to take into account. The suggestions which have been made are
-briefly these: When a Bill is proposed in the House for the purpese of enacting
-into law provisions which at present exist in the form of an Ordinance, the
Select Committee has made a siggestion that the Bill should cover only matters
-which are covered by the existing Ordinance, and that the opportunity should
‘got be used by Government for introducing into that Bill matters which are not
pertinent to the ordinance. Here, in this B/l we have made suggestion regarding
the constitution of single bench appellate tribunals and for exemption from tax
on income received hy Scientific Research Associations which are not covered
-by the existing @rdinances. That suggestion of the Select Committee is one that
affects not merely my Ministry, but the whole Government. It iz a matter
necessarily which | would have to take up for discussion with the Daw Minis-
try. ¥ am not therefore in a position to make any suggestion with regard to

.that.

“There is a8 suggestion with regard to special depreciation allowances which
"we ure proposing for industrial concerns which have set up new plant and
nachiners: and new buildinugs. The present provision is that newly erected
plant and building nwst have been set up sfter the 818t of March 1¥48. There
in exemption of new industrial concerns from Income-tax beyond a certain
limit of profit. With regard to that, the time limit is, it must have come into
operation after 81st March 1949 or before 81st March 1951. What the Select
“Committee has done is this: There may be marginal cases; For example, a new
.concern might have come into aperation not on the 81st March, but on a
siightly earlier date. Cases of this kind will have to be dealt with hy the
Government in their discretion. A certain amount of discretion for the
Gavernment in that matter is nececsary. The Belect Committee have suid
that concerns which have come intn op:ration shortly after or shortly before
might be made eligible for these concessions. That is a matter which T am pre.
.pared fuily to takr into account. I think it is a_ useful suggestion.

Another important matter on which the Select Committee has made a
sugrestion is thin: At present when advance payment ie made on income-
tax due by an assessev, provision is made for the payment of interest on that
amount up to the date on which the final asiessment is made. The Select
Coeninittee has made the suggestion that, strictly speaking, no interest sbould
Le nayahle an advance payment after the date on which the tax becowes
legnlly or theavetically due. Interest becomes theoreticallv due from the 1lst

- July of the aasessment vear when returns are filed, and irterest can therefore
be claimed only from the date of the advance payment to the 1st July of the
asserament vear and must not be paid after the 1st July. They have also made
the suggestion that from that dete the intercst should be payable only on the
amount by which the advnnce pasment exceeds the final assessment. That also
ia a matter which the Government are prepared to take into account.

My hon. friend, the Chairman. and Mr. B. Dass have put in suggestions in
-¢heir dissenting minutes which deal with such big issues ae the distribution of the
divigible poal ot income-tax, simplification of the incometax law and various
matters rolating to the Income-tax Investigation Commission on which I Ao
not want to commit the Government at this stage. but I give my general
zassurance that these metters will receive my ocareful consideration.
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Mr. Chairman: Motion moved:

“That the Bill to extend certain laws relating to taxation on income to certain aress
adminisiered as parts of Governore’ Provinces or as Chief Commissioners’ Provinces and
further to amend certain laws relating to taxation on income, as reported by the Select
Cocimittee, be taken into consideration.”

The Assembly then adjourned for Lunch till Forty Minutes Past Two of the
Clock. '

The Assembly re-assembled after Lunch at Forty Minutes past Two of the
Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

8hri Yudhisthir Mishra (Orissa States): Sir, although I do not like many
of the provisions that have been ineorporated in this Bill, T support the provi-
sions so for as they relate to the application of the Income-tax Act and the
Business Profits Tax Act to the States which have been merged or which are be-
ing administered as if they were Chief Commissioners’ Proviuces. In muny of the
States, especially in some of the Orissa States like Mayurbanj and Patna, the
provisions of the Indian Income-tax Act were being followed. But many of
the other States had no Income-tax Act in operation and consequently there
waid no revenue on account of Income-tax. - According to the provisions of this
Bill, the Indian Income-tax Act and the Business Profits Tax Act will be ap-
pliesble, to these States from the lst day of April 1949. As far as the Orissa
States. which I represent, and also the C. P, States are concerned, they were
merged from the 1st day of January 1848. I do not know the reason why to
those States particularly which were merged earlier, the Income-tax Act and
(tlhe Business Profits Tax Act should not have been made applicable from that
ate

The Honourable Dr. John Matthai: I may perhaps explain that these States
were taken up for Central administration, the Provincial Government acting
us the Agent for the Central Government. But the merger Technically did not
take place till the 1st of August 1949.

Shri Yudhisthir Mishra: Tven though the Provincial Government had taken
over the administration of the Income-tax Department of these States which
had made the Income-tax Act applicable to them, in the other States in which
this Act was not in force, no Income-tax Department was et up by the Pro-
vincial Government for realising Iricome-tax.  Under the Bill the Central
Government has been given power in the case of any hardship or for removing
any difficulty to reduce, exempt, or in any way modify the Income-tax for a
period of five years. I do not mind the Central Government’s policy to bring
the administration of Income-tax of these States in line with that of the Yro-
vinces. But what I om worried about is that the revenue on account of 1n-
come-tax and other taxes from these States will be very muchk lower than what
it should have been had this power not been given to the Central Government.
The Government of India is going to revise the share of the Provinces on
account of income-tax revenue. I am doubtful whether the States which have
been merged into the neighbouring Provinces will get a share proportionate to
the actunl revenue that would have accrued to them had these Acts been in
full operation in those States on the date from which ther are made applicable.
I have read the minute of dissent which has been submitted by Mr. B. Dus, .
aud 1 fully approve of what he bas said in bis minute. I want an assurance
" froni the hon. the Finance Minister that these States will not suffer by not get-
ting their due share of the income-tax revenue.

Sir, there is another point whick I want to stress before I conclude. 1
understand some of the former employees of the income-tax departments o:
these States havc been absorbed but that some of them still remain unabsorbed
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i 8bri Yudbisthir Mistira!

In answer to my question the other day, I understood from the hon. Minister
that these employees will be absorbed by the Provincial Governments and that
the Central Government is going to approach the Provinces in that direction.
As far 48 the Provincisl Governments sre concerned, 1 may say that they have
already absorbed whatcver number they thought necessary to absorb in the
Provincial services, and 1 don’t think there is any scope at present for further
nbsorption of these ex-employees. Therefore. I would urge upon the Finance
Minister to consider their case nnd make suitable arrangements so that thesc
persons may et remain unermployed. With these words, [ support the pro-
visions of this Bill for the spplication of the Jncome-tuy Act and other laws
to the merged States.

Pandit Toakur Dss Bhargava (East Punjub: General): Sir, while welcoming
the provisions of this Bill, I may say there is no doubt that the Bill as it bas
emerged from the Select Committee is an improvemeunt upon its counterpart.
The main object of this Bill is to make the provisions of the Income-tax Act
applicable to the tnerged States. 1 ain very glad that an attempt is being
made to bring the rest of Indin into line with what was previously knewn as
*British India"’, in regard to income-tax matters. [ am still more glad that
we have provided in this Bill certain clauses which are flexible in their nature.
Thy Finance Minister and the Iucome-tax Department have been given powers
gradunlly to so nccommodate the merged States so that the change may not be
very badly felt by those Provinees,

There are other provisions of the Bili, to which I don't want to refer because
the time at our disposal is short, but which are certainly an improvement upon
the previous provisions. 1 wish to refer onlv to two or three points at this
stage. Iu the first place, as T have submitted in my minute of dissent, T beg
of the hon. Minister to so arrange the income-tax laws that we may find &
compendium of all the laws of taxation in one Act. I, as a member of the
Select Committee, felt some difficulty in understanding all the provisions of
the Bill. This Bill secks to mmend sbout half a dozen other Acts and when
these Acts are looked into, for instance the Finance Acts of the various years,
it becomes very difficult for the Members of the House to follow the full impli-
eations of the changes sought to be made. [ understand this is a difficult thing
to do because compilation of all the provisions in one single Act means a labour
and an expense of time and energy which perhaps the Finance Department may
not be willing to put in. Al the same, these provisions are so complex and
intricate that we find great difficulty in following them. If that is our position,
fiow oan the public who are required to follow them, possibly understand the
full implications of those provisions and follow them? Therefore, though it is
a question which does not specifically arise in this connection. I make bold to
make a request, on behalf of the public in this respect, to the hon. the Finanee
Minister that he may be pleased to look into the matter so that when he next
brings his Bill relating Income.Tax he may be pleased to lay before the House
a compendium of such laws

The other matter in regard to which I have written my minute of dissent
rulers to the state of things existing at present in regard to evasion of income-
tax. The House will remember that an Income.Tax Investigation Commission
was brought into being by Mr. Liaquat Ali Khan. For one vear it did not work
at all, and after that we passed certain amendments which gave some life to
the provisions of the Investigation Clommission Act as it existed in 1946,
Later we passed other amending Acts also. 1 don’t want to go into the history
of those Acts beeause T had enough to sav at the time those Acts were passed.
All the same. we are fully aware, that we gave suchk unprecedented powers to
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tbe Investigation Commission which I don’t think the history of uny other
country can afford a precedent. Btill, the result has been not ko great that 1
could congratulate the hon. the Finance Minister on the working of that Con
miasion. 8o far no great progrean has been mude but we are asked to wait. .
is gaid that after some time the collections will be such as will gladden  the
bearte of thase who want to see that the tax evaders band in the money which
they owe to Government. B£il}, I am doubtful about it. At the time when
the Income-Tax Investigation Commission (Amendment) Bill was under consl-:
deration of this House, one hon. member expressed the opinion that something
like Rs. 500 crores—perbaps more--would be realised. 1 don’t know what
the amount expected is, but I for one don't think that even one-tenth of this
amount will be realised. It appeurs that the Investigution Commission itself thinks,
and those who think that it will be successful ut the end think, that if you give
more and more powers to the Commission then the result mag%:he that.it may
yield better results. This also 1 doubt very much. Aft&%all, there must be
some stage at which we must stop in this process of giving more nnd more
powers to this Commission; I think we have come to the end of the tether und
now we must stop. The l]:resent Bill seeks to grant such unprecedented powers
to this Commission which I for oue don't think we are justified in granting.
The powers given previously under section 6 were more than enough; yet, tbis
Bl seeks to give more. 1 de not want, at this stuge, to go into the detuils
of clause 8], because 1 bave got amemiments which J propose to move and at
3P that time it will be the proper occasion for me to suggest why those
™. amendmente should or should not be made. but in regard tu the pro-
visions of clause 82 I ask your indulgence to refer to them at this stage in some

detail ,

As we know full well, In the Criminal Procedure Code there is Bection 887
which gives power to certain judicinl-ecurts to grant immunity to persons who
are supposed to be privy to the offence or who «laim to know something of the
offence or wbo are dirvetdy or indirectly iuvolved in the offence. In regard to
thet provision, one thing that is clear is that it is the court ¥hich grants the
immunity. So far as the right of an investigating authority is roncemed. no
investigating authority can itself grant sueh an immunity. In this dase, it is
the Investigation Commission which is supposcd to be armed with these powers.
My humble submisgsion is that the dissimilarity between the Imvestigation
Commission and judioisl court is so flagrant that the nnning of the Investiga-
tion Commission with such powers will, it is ahsolutely clear, tend to produce
results which nobody would like.

If you kindly see section 6 as we have nlready enacted, you will find thaj
the position of the pervon against whom these proceedings are taken is certainiy
a very unfortunate one. We know that accvording to the provedure of the Cri-
minal Procedure Code, an accused cannot he put on oath.. All the evidence
taken ageinst him bss to be brought to his face in a certsin sequence and then
he bas to make a stateme.' nnd witnesses are to be heerd, But so fur as
this Investigation Commission is concerned, it bas got the full power to examina
any perzod against the back of the assessee. to get as muoh out of the assessee
biraself as is possible and if the assessee refuses to answer a psrticular question,
then the iuvestigation can he closed and he can be fined {0 an indefinite amount.
1t is, again, within the powers of this Investigation Commission to so piace evi-
deace against the accused that he may not he able to meet it at all, because the
stage st whizh a perticular witnees is ¢o be produced before the (ommission
rests with the Commission itself. That is pot. all. After all. this Commission
bas got the full power of settlement. with the accused also. The aim of the cri-
minal jaw is to punish the oflender. Here, the aim is oply to
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collect certesin umount of dues from ithe assessees. My humble submis-
sion is that in regard to all these matters, if you sllow the Com-
mission te have tbes;, powers of granting immunity, then it would
happen that the Income-Tax Officer who is appointed the ‘‘authorised official’’
in regard to the Investigution Commisasion Act, will examine the accused and
after that, he will recommend to the Investigation Officer that immunity be
grunted and in grunting that immunity he will put such statements in the
mouth of the witness as will fit in with the statement of the ussessee himeself,
so that the safeguards which are present in the Criminal Procedure Code,
namely of a certain sequence and a certain procedure which ensures that the
uccused cannot be prejudiced in an unfair manner, are wanting in this Investi-
gation Commission procedure. My humble submission is: after all, what
is to be gained? If you will kindly look at the provisions of Section 6 which
we passed last time, you will see that even now a person who wants to make
@ diaclosure hss got very great immunity. Section 7(5) says:

,. '‘Save in csses in which the Commismion may exercise ita powers under SBection 195 and
Chapter XXXV of the Code of Criminal Procedure, 1888 (V of 1808),—

(a) no suit, prusecation or other legal proceeding ahall be institated agsinst any person
in any civi] or criminal Court for any evidence given or produced by him in
sny proceedings before the Commission, and

{b) no evidemce so given or produced shall be admissible in eviderce agsinst = such
pereoss in any s3it, prosecution or other proceeding before sach Court,

except with the previous eanction of the Central Government."

8o even now these powers, which are much more than what are allowed to any
ocourt or Commission, are enjoyed by the Investigation Commission. The
powers whioh are now sought to be conferred on the Commission are, in view
of its powers ulrendy vesting, absolutely unjustified.

Then agnin, if you lock at the section aa it existe now, you will see that the
Commission is authorised to grant immunity in any matters in which the wit-
ness, cr, the other person to whom immunity is being granted, is involved. Such
a person can be granted immunity from prosecution for offences under the
Income.Tox Act, 1022, the Indian Penal Code or any other law for the time
being in force, a0 that according to the plain reading of this provision, immunity
can be granted even in respect of any other offence not related in any manner
to the evidence before the Commission. If you will kindly refer to Sections
887 and 389 of the Criminal Procedure Code, it will hecome apparent that as a
tontter of fact the immunity given under Sections 887 and 839 tn a witness is
quite different frora the immunity which is sought to be given under Clause 82.
Bection 889 reads thua:

(1) Where a an has been tendered under Sectico 337 or Section 338, snd the
Poblic Pcowecotor certifies that in hia opition any parson who has accepted
such tender has, either hy wilfully concesling anything essential or by giving
false evidence, not complied with the condition on which the tender was made
such perwad mpy be tried for the offence in respect of which the pardon was %o
tendered, or for any other offence of which he appears to have been guilty in
@apartion with the same matter.” =

My humble submission is that. if this was confined to the actual transaction or
to any matter referable 1o the activities of the Investigation Commission the
unmumity could be granted, but to meke the immunity so great that a person
might coanit any oftence under the Indian Penal Code and then he may go
to the Commission and get a pardon is oo much., I cannot understand how
this provision can paasibly be justified. To bring it in conformity with the pro-
vislon of sectiona 887 and 839 of the Code of Criminal Procedwe. I bave given
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notice of an amendment, but giving notice of the amendment does not certuinly
mean that I consider this provision to be justified. In my humble opinion, the
Commission should not be armed with these powers at all, because the circums-
tances and conditions of the assessee and the witness under this section are abso
lutely different from those under Section 337 of the Criminal Procedure Code.

Then again, I think there might be conflict between .the Investigation Com-
-mission and the ordinary courts of the land. A person may like to become an
approver so far as the Investigation Commission is concerned, but that person
may bave committed dacoity or murder and the court may refuse to make him
approver whereas the Investigation Commission may do so. Therefore, the
immunity be gets from the Commission he may not be able to get from any
court, Therefore, my humble opinion is that in such cases it will be rather
difficult to justify the very wide powers which are sought to be conferred on
the Commission under olause 32.

But that is not all. So far as criminal law is concerned, we know that such
witnesses are looked upon as infamous persons and persons whose statements
require corroboration. But here things may probably be so arranged that no
corroboration may be necessary at all, because the accused can be subjected to u
very searcbing enquiry and his statement can be taken before examining an appro-
ver. My humble opinion, therefore, is that all the reasons which exist in so far as
provisions contained in Section 337 of the Criminal Procedure Code are con-
cerned are absent in regard to matters relating to the Investigation Commission.
Therefore, I do not think we are justified in giving so many powers to it.
Again, the powers of the Commission are assimilated by virtue of Sections 4
and 6 of this Act-into the powers of & civil court. It is the civil court that
exercises such powers. We are also making the Commission just like a criminal
court. 1 do not kmow what other powers remain yet to be conferred, so that
this Commission becomes omnipotent.

While condemning these powers, 1 certuinly congratulate the hon. the
Finance Minister for having clause 33 of this Bill, beeause it is here that I
find that the powers of the Investigation Commission would result in a good
collection of tax for us. In relation of this clause, though it has been now
modified to a certain extent, I would have liked that more powers were given
and it was specified that in no case should a settlement which has been arrived
at with the assessee should be capahle of being re-opened in respect of matters
which formed the subject of settlement.

I would rather like the hon. the Pinance Minister to make it absolutely clear
to the people at large that once a settlement has been made, unless there is a
definite provigion in the settlement itself, which can make it possible for the
case to be reopened, they shouid not ordinarily be allowed to be reopened. We
know the effects of section 34. At any rate, a person who comes to a court
and wants a compromise, does not want that he should be harsssed again.

We were told that out of the 98 cases referred to the Commission, 85 have
been settied. I would rather have liked all the cases ‘o have been settled. The
manner in which this Investigation Commission i8 working is not satisfactory.
What I am very much afraid of is that ultimately this very provision of clause
32 may not be brought into our ordinary income-tax law, because we have been
seeing that in the first instance powers are taken for an emergency and later on
these powers are incorporated into the ordinsrv law of the land. 1 for one do
not think that these powers will enable the Income-tax Commission to bring
very fruitful results. Mav I request the hon. the Finance Minister to tell us
in how many cases its need has been felt. For the last three or four years
they have been working without this power which shows that it is not go
necessary as it is assumed to be. Moreover the ordinary safeguards which the
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Criminal Procedure Code provides are found wanting in the case of the proce-
dure of this Investigation Commissicn. The finding of the Commission is final;
thare is no eppeal agsinss i6. Under ghe ordinary law an aggrieved party can
always go to the High Court and obtain justice. From whatever angle the matter
may be viewed, I think it is not justifiable to give these powers.

Even the position of the person to whom immunity will be extended is not
satisfactory. In an ordinary case under Section 339, it is the Public Prosecutor,
who is not the judge and represente both the prosecution and the Defence
in theory is tbe person who can take away that immunity. Whereas accord-
ing to the provision in the Bill the very judge, the very person who investi-
gates, will have the power to take osway that immunity and see that the per-
son to whom immunity bhas been given is again brought to book. Even in
regard to seotion 889, there is a definite provision that the prosecution can only
be lsunched with the sanction of the High Court. But no such provision is
to be found in Bections 81 and 32 of this Bill.

Bimilarly, if you look at Bection 5(4) of the Act it lays down that it is with-
in the discretion of the Commission to grant any copies to the assessees. Now
in a matter of this kind, though section 887 requires that a oopy may be given,
it appears there is no sucb corresponding provision. Therefore, it will still fur-
ther prejudice the assessee.

For all these reasons we will not be justified in accepting Section 32 and the
rest of the sections relating to immunity.

Thaknr Krishas 8ingh (United Provinces States): 8ir, lest time when the
Bill wis under dirousgion 1 had pointed ont my fear of certain bardships that
would he crented by certnin provisions of this I3ill. The Bill as it has emerged
from the Select Committeo hus the same defocts. Certain of these hardships
lm+ve been put bedore the House very shly by my hon. friend Pandit Thakur Das
Bharguva, I would ualy like to bring to the notice of the House certuin difficulties
that would be brought about in the case of the Merged States.

Clause 2 dofines the expression “‘appointed day’. Tt was stated bv the
bon. Finance Minister that this Bill will be operative from the ‘‘appointed day"’
in the oase of two States, namely Banaras and Tebri Gsrwal and from the lst
of August 1949 in the case of the other Btates. I have gone through the whote
of this Bill and I find that there is reference to these words ‘‘appointed day"
only at two or three places. Nowhere is it mentioned that it will be operative
from the ‘‘appointed day'’. Of course, if the hon. Finsnce Minister gives us
ab assurence thet any income thst sccrues after the lst of December fn the
case of Banaras and Tebri Garwal will only be taxable, then, of course, we
will be sstisfied, so far a3 that point ia concerned.

Now, I come to olause 9. Explanation 4 which bas been added to sub-sec-
tion (1) of section 4 reads:

"Kaplongtion 4.—For the purpose of subclause (iii) of clause (b) of enb.section (1),
iocome, profts and peins accruing, or arising, in any of the merged States before the begin-
ning of & previous year and alter the let day of April, 1953, shall be deamed to be bronght
in%0, o7 received in. British India during such yeer if, and only if, they are bwought into,
or received in. a8y part of British India other than that merged Btate during euch
yoar.”";

Now, Sir, whet 1 have to submit is this. People of small Btates like ours
do not keep aBy soocunt books. They lived under very conditiong-
There was absolutely no trade. The Rulers did not encourage any trade and in
faot they had all sorte of arbitrary tsxations. Now to make a provision in this
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Bill that any income that accrued after 1933, in any of the States that have
merged with Indis, will be construed as income liable to taxation if broughy
into British India will be very unfair. I will give an illustration to make
my point clear. If a person bringg Rs. 5,000 to make certain
purchases at Delhi fron: 8 merged state and these things are taken back
to the State, then the Income-tax Officer may say that this amount of Rs. 5,000
that was brought from the merged state into British India was income that was
derived since 1933 and he may levy a tax on it. Now, I submit that the people,
especially' of our State, Tehri Garwal, have not kept any accounts. They were
extremely backward in education, in trade and all other matters. This provi-
slon, if it is enaoted in the form tn whieh It is at present, is bound to create con-
siderable hardship for us.

Therefore, I would submit that in Tehri Garwal and other places of the same
typc, this sort of prevision will create a great deal of hardship.

Another point against these provisions is that they will create obstacles to
the free flow of money from the merged States to places outside, for every time
n sum of money is brought from the merged State to a place outside, the In-
corue-Tax Officer will levy a tax on it, and therefore the tendency of the peoplo
will be to keep back that money, or invest that money in the merged State
itself, and to that extent, I feel, this will act as an obstacle to the free flow of
money between the merged States and places outside these States.

Now I come to clause 5 of the Bill relating to giving of notice. The hon.
Finance Minister explained to me just now that two months’ notice will be
given in the case of those States which merged on the 1st December, 1949.
That means that the period of notice will expire on the 1st February, 1950. 1
may point out that during these days many of the mountaing in Tehri Garwal
are covered with snow and people do not receive their dak in time, and actually
the dak takes a very long time to go from one place to another. We cannot
expect the people to receive this notice in time and this will be a real hardship.
The people will know nothing about it, because the pedple in Tehri Garwal will
not get the notice in some of the places in four months time even.

8hri B. L. 8andhi (East Punjab: General): The time given is after receipt
of the notice. Otherwise it is no notice.

Thekur Krishna 8ingh: Another amendment that has made in the original
Bill by the Select Committee is in clause 19. In BSecfion 60A of the
Income-Tax :Act, power is given to the executive under the original Bill to make
certain exemptions, if the executive finds that there is -any hardship or any
difficulty created by the application of this Bill to the merged Stetes. Now I
find that this power of exemption has been restricted to a period of five years
duration. I do not think these States will ever be able to reach the same level 86
the other districts in the Indian Union in 80 short a time aa five years. We wilt
have to give concessions to the people of these backward areas for a long period
and restricting the period to five years will not be advantageous to them. 8o
in my opinion, a greafer discretion should be given w0 the executive in such
matters, because a%ter all, the executive will understand our difficulties and rea-
lise what is necessary for our wellbeing, and if it finds that the people of these
backward areas cannot progress well if these taxes are levied on them, and if
the executive thinks that it is desirable that they should pay less tax for a great-
er pumber of years, then that discretion to proloug the period should be given
to Executive.

8hri Mahavir Tyagl (U. P. General): How many years does the hon.
Member want?

Thakur Krishna 8ingh: The period should be as in the original Bill,
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The Hamourable Dr. John Matthal: With regard to the pointe raised b
the bon. Member from Tehri-Garhwal, in the first place, I do not believe, althoug
the Stale that he represents hes difficulties in this matter, I do not believe the
diffioulties are quite 80 formidahle as he is inclined to make out. But what-
ever difficulties there are, I con assure the hon. Member that in the application
of this Act to merged States, especially to States like Tebri-Garhwal, I am pre-
pared to give the assurance that 1 will give every consideration to the special
difficulties to which Btates like the Tehri-Garbwal are exposad in this matter.

Hn is perfectly right in his assumption tbat the only part of the income dur-
ing the current year that would become liable to taxation by Indian rates is in-
come uccruing since the appointed day, as defined witb reference to the State.
That, 1 think, covers practically ell the points which my hon. friend bus raised.

Notice of an amendment has also been given by an hon. Member in respect
of Bhopal. He wants Bhopal to be left out altogetber. That, of course, is an
amendment which it i8 quite impossible for me to accept; but I would like that
hon. Member to socept my assurance that I should be prepared to go carefully
into any circumetances with regard to Bhopal that he may bring to my notice
in regard to the application of this Act.

Pandit Thakur Das Bbargava has raised some very fundasmental points. All
these points. T think, he discussi:d verv ably at the meetings of the Select Com-
mitiee, and the Report of the Belect Committee will abow that slthough they
gave u great deal of attention to the points that he raised, they did not think it
necessary to incorporote in their report any of the specific suggestions that he
bad mede. He bea raised various questions with regard to the Taxation Investi-
gstion Commission. I have no doubt, the hon. Member will bave an opportu-
nity of raising these general problems during the budget discussion, because
obviovsly matters relating to the administration of income-tax are matters which’
would necessarily come before the House for .consideration then. I should
prohably have a few things to suy then with reference to matters that he has
raised. But in regard to a Bill of this kind, I would request the hon. Member
not to press these points. I am prepared to say this, that while I am
aware thay provisions of this kind might result in undue harassment, the House
may rest assured that theee provisions will he employed only to the extent that
prompt collection of legitimate payments due to the State warrant. The House
rualisea that the people who compoee this commission are people who have filled
very responsible judicial positions occupying seats in the highest courts in the
country, and I think for the time being, I would ask the House to be eatisfied
that they oould be wrusted to employ these provisions with due regard to justice
and fair desling.

Pandit Thakur Das Bbarguva raised the queston of the immunity granted
$o infortuers under this Bill. He said that the immunity might be extended
practically without regard to relevancy or relation, to cases of evasion. Here
again, I would suggest that it is not likely that an investigating body of this
kind vomposed of people with great judiciul experience would ever employ this
provision in the manner he has suggested. In fact 1 am in a position to give
him a definite assurance that there would be no ahuse of the kind to which he
has referred. 1 endrose the hope that he has expressed that the arrange-
ments thut we have made in respect of voluntary settlements would be more
widely utilised than they have been so far.

He raired another important issue, namely, the codification and eimpliti-
cation of the Income-Tax Law. I buve a great desl of sympatby with him,
because as alayman, I find it-very difficult to pick my way through the enor-
mous jun§le of legal provisions relating to our income-tax practice and adminis-
tratien. think it is important that e showld make an effoxt to reduce our
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income-tex law to a more lucid and intelligible form. But then the difficulty
with regard to the simplification of the law on these points is that you svon
reach a stage where you cannot attempt simplification and at the same time
properly secure the ends of justice. This is an inherent ditficulty. You cannot
carry the process of simplification beyond a certain limit. But subject to that
consideration, I am prepared to consider this matter in connection with any
Bill that we may bring forward hereafter for a comprehensive modification of
our Income-fax law.

My hon. friend from Orissa raised the question of the position of employees
of States who are concerned with Income-tax administration. All that I can
sy tbout it at this stage is that if there are people who are not employed
by the Central Government and at the same time. who nre not absorbed by the
Proviugial Governments, then their position would be considered by
GGovernment in order to see whether something cannot de d:ne in o-der to helw
them. I am still hoping it would be possible for Provincial Goveriments w
ahsorb those employees of these States who have not been taken over by the
Central Goverunment, but if s situation arises of the kind that he spprehends.
I am prepared to see if anything can be done.

Then he raised the question of the distribution of income-lax to merged
States. That question does not realiy arise. The form in which that question
would eriea is that in any arrangement which muy he made hereafter for the
distribution of the divisible pool of incomie.tax, Provinces in which the States
have beer merged would require re-examination from that point of view. As
the House knows Mr., Deshmukh has been appointed by Government to arhi-
trate on that issue, and I do not want to make any suggestion at this s{age us
to what kind of considerations he may take into account; but the award that he
would give would be a provisional award and the matter would have to he pernix-
nently settled by the Finance Commission which would he set up under the new
Constitution. It is my personal idea. which I propose to put before my col-
leagues in the Cabinet, that in view of these very importaut issues whick have
now been thrown up in regard to questions of taxation s between the Centre
and the Provinces and States, I would recommend to my colleagies in the
Cabinet that the Finance Commission provided in the new Constitution should
be set up at a very early date.

I think he slso raised the question of income accruing before the appointed
day in respect of Orissa States. The position is exactly the same. The Orissa
States merged on the 1lst of August and uny income accrning befors the ist
August 1949 would not be assessable to taxation at Indian tax rates. That is
all T have to say at this stage.

Mr. Speaker: The question is:

“That the Bill to extend certain laws relating to taxation on income to certain areas
administered as parts of Gevernors’ Provinces or as Chief Commissioners’ Provinces and
further to amend certain laws relating to taxation on income, as reported by the Select
Comnuttee. be taken into consideration.”

The motion was adopted.

Mr. Speake»: There arc amendments to clause 2 sianding in the nnme of
Thakur Lal Singh. Does he propose to move any of his amendrents?®

SR wiwfag: = aeuq "ERA, & FRANW fafve w1 Faa g
f& 33 Tget s & aTw TS 0 A A mfwe FT foar At 73

TR+ (assurance) 2 & f& 37 faz = gafeformidzi
(indiscriminately) wew€ (apply) ¢ foar swam 1 afew zq
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(Englisk tramalation of the abovs specch)

Thakur Lal Gingh (Bhopal State}: 8ir. I am indebted to the bon. Finance
Miniater thut he baa inclided the name of Bhopal at the very firssy requeet
made in that behalf and given the assurance thpt thie Bill would not be applied
indiseriminately’. but that it would be considered how much tax is to be levied
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and from what date and also that this would be done on a representation beiug
received from there and in accordance with the local conditions. This was
necessury also for the reason that the conditions in Bhopal are in no way better
than those prevailing in Tehri Garhwal. It is uan extremely backward Prorvince,
especiully in the field of education, and the people there are probably poorer
than even those of Tehri Garhwal. In spite of ail that they have to pay the
customs duty, the amount of which too has been rising a great deal! from year
to year. ln 1939-40 Rupees seven lekhs and 66 thousand (Rs. 7,66,000) had
to be paid towards the customs. In 1947-48 it_exceeded 25 lakhs of rupees.
Similariy, the income-tax started being levied there in 1938.89 and that tco has
attained great proportions by now. Thus, if the tax now proposed had been
levied on the people there indiscriminately it would have meant nnother cala.
mity for them. The customs duty is alreads levied there which has to be paid
separately ; this other tax would have been an additional burden. Hence, I am
satisfied and would not press this point. All thgt T heve to say with regard to
my amendments is about the appointed dny. The first day of Augpst has been
fixed as the appointed day in the case of Bhopal. Now, Bhopal came to be
merged with effect from the first June and it was from that date that the noti-
cer started being issued over there. Accounts have erstwhile been kept on our
side secording to the Mahajani (indigenous) system and the English system of
book-keeping had never been used. For the purposes of the income-tax levied
there previously this accounting system was regarded as valid by the previous
income-tax officers. Henceforth. nz we have just learnt, thev would have to
maintoin accounts in accordance with the new mode and the double etiry svs-
tem, ete., would have to be adopted. Now, in such a short period of two months
they cannot be expected to put all those methods into practice. Jience, 1 would
request that the time.limit should be extended in their case and instead of the
first August it should be changed to the firat December. This would enuble
them to prepare their accounts more efficiently. As things stand at present,
most of them have received the notices but since they do not know English
they do not undemstand them. The result would be that the limit might expire
and they might not even be able to file their reuresentatigp.- Hence, I submit
that the appointed day may be changed from the first August to the first
December in the case of Bhopal in the same way as already done in the case
of Tehri Garhwal. That ir the only request T wish to make.

Mr. Speaker: I have got the amendments here in the Order Paper. Has
the hon. Finance Minister followed what he has said? He wants to extend the
time limit from the 1st of August to 1st of December.

The Hanourable Dr. John Matthal: It is not possible for me to accept any
suggestiona of that kind, because there are very many merged Btates in the
same position as Bhopal and if I make a departure from the priociple laid
down here, it would be necessary for me to consider making a departure in
many csses; but if there are any special difficulties with which Bhopel is faced
in regard to this matter, 1 have powers under clause 19 of this Bill t, take that
into account and make any adjustments which msy be requirec.

Mr. Spesder: S ¥T AT ATAT TEAT TTSW § AHA T@AT A &
(Now. do you want to move your amendment ?)

Thakur Lal Singh: I do not.

Mr. Spexker: The question is:

“That cleuse 2 stand part of the Bill."

The motion was adopted.

Claxse 2 was added 1o the Bill.
Clauses 3 to 17 were added to the Bill.
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Sk O. Subramaniam (Madrss: Genersl): I would like to know whetber
the hon. Mini«ter is prepared to accept my amendment to clause 18.

The @Eanourshls Dr. Jobn Masthsi: Sir, thia question was very fully
liacureed by the Select Commitiee and their reasons for not considering thla
suggestion arc met out fully in their report, under clause 18 (2). The fact of
the matter is that thia kind of exchange of information betwean the Centre
and the provincial Govarnmeats is something which will greatly help the
vollection of public dues. Of course, this partioutar provision deals with the
Central (Jovernment giving information to provincial autboritier charged with
the collection of taxes. I may inform the %Oule that the provinclal Govern-
ments, several of them, are at present considering thia and some of them
huve slready decided to reciprocate the trestvent that we accord to them
Personaslly, | think it is very much in the public interest that there should be
full facilities for exchange of {mformation of this kind between the Centre and
the proviacia' Governments. 1t is fer this reason that the Belect Committee
derided not to accept a proposal of this kind.

Sbrt 0. Subrsmanlam: I do not move my amendment.
Mr. Bpeaker: The questlon is:

“That claues 18 stand past of the Bill*’

The motiou wa»s adopted.

('lause 18 wan added o the Bill,

('leuses 19 to 30 wers added to the Bill.

Pazdit Thakur Des va: In my amendments to clause 81. I would
like to move the first ¢wo with your permission if 1 find from the hon. Finanoe
Minister that he is agreeable to accept them.

The Hagourable Dr. John Matthal: | regrot 1 cannot accept these amend-

et )
Pandit TRakur Das Bbargava: Then. 1 do not move them.

1 bog to move:

““That in part {iv) of cteuse 3) of the Bill. 1n the proposed auh section {7) of seclion 6
:1’".‘ |nvu;'mum Comu.ivsion Act. 1147, the words ‘uscful for, or'. occurring in lines 3 and

w omitted.”

My reasons for this amendment are briely tbese. The words used are
“useful for, or relevant to''. The words ‘‘relevent to'’ include useful and
what i counidered not ueeful. The word “‘relevant'’ connotes a state of things
in which usefulness does nod enter. What is useful is covered by the word
‘relevant’. Anything that is useful in whatever menner is covered by the word
‘relev-ant’. Tt also covers those things which are not useful to the Commission,
but useful to the arsecsee. 8o that. whcu the word ‘relevant' is there. it
vovers both useful and not ureful things. My humble submission ie, there ie
no poiut iu having the words ‘‘useful for™. ese words ere not used in Any
other law. The word ‘relewant’ is quite sufficiens

The Haaurabls Dr. John Matthal: In the remarks which the bon. Member
made A little earlier, be expressed his view that the Income-tax Commiasion
has been slow in carrying out its work. It ie very important that a apecisl
Commizrsiou of this kind should be in a puosition to complete ita work 8s quickly
as ihle. I# I accepted Pandit Thakur Das Bbargeve's emendment. it
would come to this. thed it iz only where any infoimation or document is
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relevant that the Commiggion would have power to call for that. ‘'Relevant '
is a legal term with a very definite legul connotation. 1f the Commission
ssked for any information or books of account or document from some party,
that party would be in possession of a difficult kind of interpretation which
has sometimes been put upon the word ‘relevant’ to make it impossible for
the Commission to get the inforumution that it wants. It creates lega! difficulties
from the start. Therefore, if you want this Commission to do its work as

quickly ae possible, it is necesssry that there. miust be some latitude of this
kind.

Mr. 8peaker: Does the hon. Member press the amendment?

Pandit Thakur Das Bhargava: No, Sir. The next amendment I would
tike to move is number 6. I am not moving amendments 4 and 5. The word-
ing in the clause is ‘‘if specially authorised in this behalf by the Commission
to enter any building or place where he has reusou to beleve that any such
booke of aceount or documents may be found.”” My humble submission is
that the law has not given the power in the first instance, to the authorised
official enter any building or place. The speciul authority in this behalf is
nuthorised by the Commission and also the requirement that the authorised
official shall have resson to believe that such books of ascount may be found,
may be that of the Commission and uot of the authorised official. When the
power of entry, etc., is not originally given, and if it is now given in thiz
reapect and his reason to believe ia considered sufficient, practically, the power
which bas been taken away from him is indirectly given to him. Both these
things are so integrated with each other. thut this specinl authority to enter
a place, and at the same time. the reason to believe where such a thing will
he found are as a matter of fact parts of the same transaction. Therefore,
my humble nubmission is that it is necessury to limit the powers of the
wsuthorised official. If the Commission wnthorised u search as well ns confee-
red the power to enter uny building if the Commirrion had reason to believe
that books of account etc.. may be found, then. in any particular place the
Commission may allow the authorised official to exercine the powers.

The Banounnhls Dr. John Mattha!: Sir, the rame considerafion applies
here. The official who would be authorired in this behalf hy the Commission
wou'd be an official of considerable standing and experience whn may be
expected to exercise his judgment rcasonubly i this matter. If Lir judgment
is to be restricted by previous instructions issued to him by the Commission,
then when he makes a search on the spot, he may come across documents
and books of nccount which are relevant to h's job. hut which he wouid not he
able to take hold of because of previous instructions of the Commission. It
is obviously necessary that the person who isx authorised to make a search of
this kind should have powers to exercise in his discretion on the spot with
reference to such documentss and bonks :s he comes revose,

Mr. Bpeaker: Does the hon. Member press hie amendment?

Pandit Thakur Dag Bharg®va: No, Sir. 1 wuant to oiove unother amend-
ment. 8ir, I beg to move: :

‘That in part {v) of clause 31 of the Bill, sn p r! (iv) of the provosed saabsection (8)
of mection 6 of the Investigation Commission Act. 1947 ihie word ‘valaahle’ he onmitted.”

In regard to this smendment, you will be plcased to see that the wording
in the clause is:

*in the course of any search uitder this section. to make 2 no'. o1 inventorv of any
otber valuable article or thing found in the course of such search which in his opinion
may be foond usefal for or relevant to the disposal of ny csse. ..

Three things must be there: the thing must he valuable: the thing must
be useful; the thing must be relevant. My submission is that in regard to
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things or articles which are relevant, in order that they may be taken note of
or an inventory prepared, they need not be valuable. You may say valuable
in regard to appreciation of evidence. Here, the word ‘valuable’ meaps value
in money. My submission is, there is vo point iu making a distinction be-
tweens viluahle and non-valuuble surticles. The article may be useful or
relevant to disposal of the case. This- word ‘valuable’ does not eniarge the
powers which my friend seeks to give to the Commission. If a'l the powers
are to be given, why should this word ‘valuable’ qualify the powers which
they enjoy. In the interests of better administrution of this Commission, I
submit, the word ‘valuable’ should be taken away.

The Hanourable Dx. John Matthsl: This word was not in the original Bill.
It was put in hy the Belect Committee. I am prepared to admit that I was
not impressed with the reasons for which the Select Committee thought it
vecessary to introduce this word ‘valuable’. I am inclined to agree with
Pandit Thakur Das Bhargava that it does not serve the purpose. I accept
(‘ommittee ?

8hri Mahavis Tyagl: What about the other members of “#ie’ Sslect
Committee ? . ol g

Mr, Speaker: Order. order. It is not a question now. Perhaps the remo-
vil of the word ‘valuable' may osst a greater burden on the officer making the
seurcb. Heo will bave to make an inventory of all the erticles valuable and
otherwise_

. The question ls:

“That in part {v) of clause 31 of the Bill, in part (iv) of the proposed nulrsection (9)
ef sert'on 6 of the Investigstion Commission Act, 1947, the word “valuable’ be omitted.”

1hir motion waa adopted.

Mr. Speaker: The question is:

“That clause 31, as amended, atand part of the Bill.”
The motian waz adopled.

(Mause 31, an amended, ear added to ilie Bi'l,

Pandit Thakur Das Bhargava: | have already given the reasons fully and
1 do not wunt to repeat them. But there is one reason I missed to mention
then and I will mention it now. In regard to these approvers, there is a apecific
provicion that they shall not remain with the police so tbat the police may
not he nhle to put into their minde certsin facts which the police muy like
them to neke out before the court. He willi remain iu the judicial lock-up and
in the juil also his place of imprironment is quit+ different. sn that the accused
nay not he able to meet him. Here in this case the person to whom this im-
munity wi'l he grmnted W' not be in the judicial lock-up and thus he will have
a chance of blnckmailing the nrsessee every time. or he may injure the case
against the aseessee if he conspirer wiith the aasesree, and therefore any tribunal
will think twice hefore uring this provision. Therefore my submission is that
this power shnuld not be given.

The Honaurahle Dr. John Matthai: A) that I can say is that. if you want
people to cotne forward with information. then it is necessarv that thev sbould
be granted immunity, and the terms under which the immunity should be
given were a matter which were carefullv considered by the Select Committen
and it was after full deliberation that. this purticular clause was accepted. I
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4m prepari:d to convey to the Commission the apprehension expressed by
Pandit Thak:r Das Bhargava in this matter and I am perfectly certain that
the way in which they will administer this provision will not lead to the abuses
which he fears.

Psadit Thakur Das Bhargava: I do not press my first amendment to clause
32, but the next two, with your permission, I will move. These are matters
of substance. Sir, I beg to move: :

*That in clause 32 of the Bill, in suh.section (1) of the proposed new section 6A of the
Investigation Commission Act, 1947, after the word ‘offence’ occurring in line 6, the worde
‘relating to or committed in connection with such evasion of payment of taxation on income'
be inserted.”

My submission is, Sir, that the provision, as it stands, i8 e¢xtremely wide.
The words are:

“'privy to the evasion of |:ayment of taxation on income in euch case and after recording
its reasona for 8u doing. tender to such person immunity from prosecution for any offence
ander the Indian Income-Tax Act, 1922, the Indian Penal Code or any other law for the
time being in force, and also from the imposition. of any penalty under the Indian Income-
tax Act, 1922."

Now, Sir, ‘any offence under the Indian Income-Tax Act’ are very wide.
It may include any transaction which has no relation with the evasion of pay-
ment of income-tax in question. Any offence under the Indian Penal Code
may include forgery or any other offence which has nothing to do with the
particular evasion in question.

Mr. Speaker: The context of the whole section would resctrict the inter-
pretation of the word ‘‘any” to an offence which has some relation to the
investigation.

Pandit Thakur Das Bhargava: This should not be so wide. It must be
confined to cases as under section 339. As it is, immunity can be given in
respect of any offence which has absolutely nothing to do with evasion of
income-tax.

Mr. Bpeaker: Perhaps I was not clear. He has understood me just the
uther way. I was saying that the word ‘‘any’ will not mear~any offence under
the Inlian Penal Code or the Income-Tax Act bub will refer only to such
offences as have got any connection with the case the Commission is investiga-
ting. The particular context in this case will show that the meaning is restricted.

The Homourable Dr. Jobn Matthal: I respectfully agree with you, Sir.

Pandit Thakur Das Bhargava: My own reading of this clause is that it is
too wide and may relate to offences which have absolutely no connection with
the offence of evusion under investigation. If you are satisfied, Sir, and if
the Minister is satisfied, I have nothing more to say.

Mr. Speaker: It is not a question of my satisfaction at all. It is only a
question of the satisfaction of the hon. Member and the hon. Minisfer.

Pandit Thakur Des Bhargava: If it means that it will cover only ¢uch
offences as have some connection with the offence under i:vestigation, it is
all right. If it does not mean that, my submission is that it is too wide.

Shyt Prabhu Dsyal Bimatsingks (West Bengal: General): The words
“concerned in or privy to the evasion of payment of taxation on income in
such case’” will clearly indicate that the offence for which the pardon was being
given was connected with the particular offence of evasion.

Mr. Speaker: The context clearly shows so. I think the position is quite
clear and this does not admit of any further discussion. The question is:

*“That in clauee 32 of the Bill, in sub.section (1) of the proposed new section €A of the
Investigation Commiasion Act, 1947, after the word ‘offence’, occurring in line 6, the words
i'relpting tg or committed in connection with such evasion of payment of taxation on income’
e inserted.’’

. e motion was negatived,
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Mr, ?“- The same argument appiies se far as the next amendment is
concerne

The question is:

“That claase 32- stand part of the Bill.”

The motion waes adopted. 2
Clouse 82 was added to the Bill.

Clavses 88 and 84 were added to the Bill.

Clouse 1 was added to the Bill.

The Title and the Preamble were added to the Bull.
The HEanoarable Dr. John Mbatthal: I move:
“That the Bill, as amended, be passsd.”

M¥, Bpeaksr: The question is:
“That tbe Bill, as emeuded, be passed.’”

Skl Vuayakno B. Valdys rose—

Mr. 8peaker: | wish the hon. Member hed got up earlier, Either he waa
not quiok envugh or J was slack enough not to have noticed hlm. As it ia, 1
have already put the motion before the House.

The question is:
“That the Bill, as amended, be passed.”
The motion wos adopted.

(At this stage Mr, Speaker vacated the Chair, which was then occupied by
Pandit Thakur Das Bhargava (one of the Pancl of Chairmen)]

CENTRAL RESERVE POLICE I'ORCE BILL

The Hanourabls Sardar Vallahhbhal Patel (Minister of Home Afairs and
the Btates): 8ir, 1 beg to move:

*“Thet the Bill to provide for the constitution snd reguletion of an srmed Central
Revarve Police Forca be taken into considerstion.'

Under the old dispenastion, the functions of the Crown iv relation to Indian
States were vested in the Crown Represeutative. Hon. Members are aware
A that, a$ that stage, there was a definite policy that the Indian States

" should be kept in a water-tight compartment directly under the Crown
Representative. As part of this policy sud with a view to keep the protection
to be afforded to the Rulers of Indian States free from any political embarrass-
men$s in the Provinoes., the Crown Representative, contrary to the previous

praotice of calling for aid from nelghbourmg Plovmces, decided to have a self-
oontmnod force which could be used in Indin States in support of the Rulers’
autherity. The Force bad its headquarters at Neemuch, but ite detachments serv-
ed in various States or Ageucies, partly ss permenent branches of the main force
and parly on temporary duties. The forvce was embodied under the Crown Repre-
aentative’s Police Law of 1939, and the personnel of the Force were protected
from the laws of the Stale iv which thixy were ou duty for any of their ecta
committed under the authority of the law. The Crown Represedtative'a Police
Law was made under the Indian (Foreign Jurigdiction) Order 1987. Tbe ad-
ministrative functions in respect of this force were discharged by the Police
Adviser to the Resident for Rajputena States.
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As part of the political settlement of trunsfer of power the force passed on
to the Central Control, and since then it has been used by us in various States
whenever demands of law and order justified its use. This® force, with further
uugmentation partly to make up the depletion oix account of partition and
partly to meet the growing demands from: the States and Unions, has performed
most useful functions and has been a very good reserve force which bas been
sent from time to time in aid of local forces. In Junagudb, on the borders of
Juisalmer, in Mayurbbanj, in Suurashtra and elsewhere, it has been a stabilising
influence whenever any threat to security bus manifested itself.

At the same time, however, the law umder which it used to function before
ceased to have effect from the 15th August 1947, because under Section (i)(b)
of the Indian Independence Act, 1947, all laws under the Foreign Jurisdiction
Order, 1947, automatically lapsed. Thia lacuns was noticed only recently. At
first, we thought we could cover this lacuna by resort to xtra-Provinocial
Jurisdiction Act, 1947, but then it occurred to us that the force might be used
in areas where the Extra-Provincial Jurisdiction Act, 1947, does not give us any
jurisdiction. For instance, the heandquarters of the force is at Neemuoh, which
i8 in Madhya Bliarat, where no such jurisdiction exists. Further, the force
is primarily intended to be used in aid of the civil power in States proper, no less
than in the "‘merged’’ States. We, tberefore, decided that the most appro-
[riate course was to have Central legislatiou. The sanctioned strength of the
force is 1,746. Although its beadquarters ave at Neemuch, its detachmeuts are
functioning in various places in Rajasthan, the Vindhya Pradeah, Madhya
Bharat, Cutch. Saurashtra, Bhopal and Mount Abu. It is commanded by an
officer of the Indian Army.

The Bill before the House follows generaslly the pattern of the Crown Repre-
sentative’s Police Law. It makes provision for the constitution of the force,
uppointment of the officers, general dutics of the members of the force, ite
administration and certain liabilities und penalties for the members of the force.
Since the force has been functioning ever since the 15th Aygust 1947, we are
seceking to give the Bi'l restrospective effect.

Hon. Members might ask why we cannot use the forces of the neighbouring
Provinces in such emergencies. In the first place, the ’rovinces have not taken
juto account the needs of the neighbouring States iu deciding upon the com-
nosition of their forces. Nevertheless, we have, wherever we have found thut
the Police force is surplus, made use of Provincial resources. As an instance,
1 might point out that we have fouud the United Proviuces Armed Constabulary
tnost helpful and useful in the States of Hyderabad, in Rajasthan and even in
Delhi. But to cover such a large srea, we must have a self-contained force
which should be at our disposal to be seut to areas where we need it with
the least possible delay. Secondly, we have told the Provinces that they shoulds
us far as possible, be self.sufficient in their requirements for internal security.
The Dolice forces in the Unions and States are in the process of formation. We
shall still require considerable time before they function in anything like the
manner in which Provincial Police forces have been functioning. We must,
therefore, have a force for the interim period, and having regard to the state
iu which the Police forces of the Unious and States are ut present, I am afraid
that interim period is going to be a pretty long one. Thirdly, a process of re-
organisation of the State forces is also on and during this prosess of re-organisa-
tion it would be most useful to have a force which would take the first shock
of uny threat to security. For all these reasons, it i quite clear to my mind
that a Central Reserve Police force is essential and it therefore goes without
saying rhat we must have an enactment under which this force can be recruited
and officered and can function as a disciplined force.

Sir, I mo= thad she Bill be taken into consideration.
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Mr. Chairman: Motion moved:

“That the Bill to. provide for the cousiitution and regulation of an armed Central
Reserve Police Force, be taken into consideration.”

Shrt Mabavir Tyagi (U. P.: General): ir, I support the Bill which has
been moved by the hon. Deputy Prime Minister. %ut one or two things I
would like him to be pleaged to throw light upon. I do not know if the Rules
of the Foree which slready exist will continue even after the passing of this
Bill. In clauae 5 of the Bill which deusls with enrolment, it is mentioned that
“before n person is appointed to be a member of the Force, the statement
contnined in the recruiting roll set out in the Schedule shall be read out and,
if necessary, explained to him...”” 80 a member joining the Force is only
required to specify his willingness and affix his signature to the statement in
the recruiting roll eet out in the Schedule—that is, a sort of agreement whereby
he gives his consent to abide by the Rules and the discipline of the Force. But
there is no mention anywhere in this Bill about the age-limit of the person—
between what ages recruits will be faken or whether they will have to undergo
any medical examination or not.

Pagdit Balkrishng Sharma (V). P.: General): That is not necessary '

Bhri Mahavir Tyagi: Then it would be a Force of sick people like you. S8ir,
this will be a good Foroe, especially when it is being organised under the Minis-
try of hon. Sardar Vallabhbhai Patel, and many of us who have been in his
“'Foree'’ for the last thirty years will envy this Force taking our place.

There is another point. I am raising these points just to-extrast from
Sardar Baheb more light upon issues which 1 think are of importance. The
Force iy atationed et Neemuch. Neemuch is a for off place. I wonder if,
after the integrstion of all these States which the hon. Deputy Prime Minister
hus so ably acbieved, it will be necessury to keep the forces at Neemuch. Would
it not be proper to call the forces up here at Delhi? I want to ask: will these
forees alno be in a position to be employed in the Provinces or will their activi-
ties remain limited to Centrally-administered areas or to the States alone?
'There might be local disturbances in some Province, or, in the future set-up
of things where a Provincial Government might not see eye to eye with the
Central Government and might differ on some policy, or if there are com-
munal, ecnnomic or social disturbunces. the Central Government might just
think it proper to throw in ite own force in order to bring peace. 8o, may I
know if this force can also be utilised in bringing order in the Provinces as well?
Puraonally, 1 would like the force to be used everywhere in India. Clause 1
of the Bill enye that the Bill extends to the whole of India. 8o, I believe the
(orcg can be used in the whole of India, wherever the situation deinands
such uee.

Sir, 1 hope this force will develop aud will be a great strength in the hands
of the Central Government to enforce its own policy on all parts of India (Some
hon. Members: What policy?). Yes, the Centrel policy must be enforced, and
nothing can be enforoed without a force. In that connection, I want to ask
whether recruitinent will be open to persons who have not been in the police
8o tar. Sir, when 1 referred to the Centrel policy, a few friends laughed at it.
There nie palicies of control and de-control and policies as regards bribery and
corruption. 1 hope this force can be used to suppress these evils also in the
Provinces. Also, there may be Provinces where even the Provincial Govern-
ment may not be as good as the Centre would require it to be, and sometimes
sction may have to be taken even agsinst such a Provincial Government. 1
hope thin force will be employed to meet all these ever‘ualities.

Bir, with these words, I support the Bill.
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Shri Sita Ram S. Jajoo (Madhya Bharat): Sir, while welcoming this
measure, I would like to make 3 few observations. I would not have spoken
anything but I was provoked by my friend, Mr. Tyagi. Sir, I come from
Ncemuch and I have known this Police Force since its establishment there.
Before the retrocession of Neemuch Cantonment to the then Gwalior Govern-
‘ment;, it used to be governed by the representative of the Political Department,
that is the Crown Representative’s Department, in Central India Agency. As
hon. Sardar Patel ssid, this Police Force was being controlled by the then
Resident im Rajputuna. There was an unomaly there. Before the formation
of Madhya Bharat, for administrative purposes Neemuch was in Central India
Agency. And the C. R. P. Force was controlled by the Resident at Mount
Abu and as such there were certain difficulties so far as the administration was
coucerned.

Now as regards the situation at Neemuch, I would like to say a few words,
My friend, Mr. Tyagi, stated that it would be better and in the fitness of thing»
under the new set up, that this force is shifted from Neemuch to Delhi or
somewhere else. Perhaps he does not know the situation of the place. Nee-
much used to be a Cantonment and there are military barracks there worth
some one or two crores of rupees, which are the property of the Government
of India and they are being fully utilised by this force; otherwise they will
remain vacant.

8ir, this force was established at Neemuch with a particular aim. In those
duys, after the introduction of the Provincial autonomy in 1937, the then
British Government thought that under the Provincial Congress Ministries, the
Provincial Police may "perhaps not be sent to the neighbouring States for their
help. So, they created a force and called it the Crown Representative’s Police
Foree, and kept it, for the same reason, in the Centrally-administered area
of Neemuch under the Political Department of Government of India. Now
it is 8 very well-developed, modern, semi-mechanised force. It is neither an
ordinary police force nor a military one but something in bgtween these two.
The;; have got up-to-date equipments including tear-gas, and have first-class radio
transmitters and receivers. Most of its officers and recruits are ex.army per-
sonnel and it has always been commanded by a military officer. Before inde-
pendence and for about six months after that, there used to be a British officer,
commanding the . R. P. An Indian officer hus now taken up that post. For-
merely, apart from the Commanding-officer, some of the Company Com-
m:andants and particularly the Second.in-Command used to be Bntish officers.

After the withdrawal of these officers, discipline has slackened a little. Sir,
vou may say that we cannot help it. That may be so, but recently in some of
the promotions, very ordinary people who used to be head constables or Sub-
Tuspectars. who cannot understand English or whose literacy cannot be said
fo be high, have been promoted as Company Commanders. I would request
the hon. Deputy Prime Minister to look into these things and see whether these
promotions have been justly made. There may be an excuse that on account
of lack of personnel you could not help promoting them. I do not grudge
them their promotions, bnt at the same time, T want that efficiency and dis-
cisline should not be marred. I know the C. R. P. battalions have done wonder-
ful work in most of the States, particularly in Junagadh and in the States on
the Pgkistan borders as for example on the Jaisalmer and Bikaner borders of
Pakistan. They bad to fight with Pakistan forces or sevaral occasions and have
acquitted themselves in a manner which anybody can be proud of. (An hon-
ourable Member: Then why arc vou complaining?). I am not complaining
about them, I onlv say some slackness has set in. So far as the command of
the force is concerned, I feel it in verv well organised. As regards the force
as a whole, I would say that it should be strengthened. Last tirne it was
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declded in the Standing Advisory Committee of the States Minietry that thia
force must be strengthened. 8ir, I too consider that the strength of this force -
ehould be inoreoakf After all this integration of States, there should be no
wuter-tight compartments between the States and the Provinces of the Republic *
and, us my friend Mr. Tyagi suggested, in cuse of necessity these soldiers
muy be utilised in the Provinoes as well. After all, henceforward the Provinces
also will be called States.

8ir. 1 have a concrete suggestion to make. We find that in the Indian
States Unions there are difficultics as regurds police forces. I do not know if
this suggestion of mine will he acceptable to the hon. Deputy Prime Minister,
but muy I suggest that you cun utilise this Ceutral Reserve Police for the pur-
poes of hasving a very good police college ut Neemuch where people can be
trained for recruitnient to the varions States Unions and States' police forces?
Only with a little expenditure, you can train people there who will he better
polics officers on sccount of the greater truining imparted to them. You may eay
that I am suggesting an integration of the police forces of various States. But
You are going to have un ail-India police service in which the States aleo will
be taking part. 8ome time will be taken before that all-India scheme can be
accomplished imd, for the interveuinug period, therefore. I suggest that this ides’
of a police college may be considered. 8o far as the Indian 8States Unions are
concerned, most of their police officers were promoted or appointed at the
wbinm aud fancies of the then Rulers of those States. We had to take on that
uafortunale legacy and ‘continue those officers, and because of this there
are many places in Indian States Unions where we see lawlessness going on.
At the vame time, we are conscious of the fact tbat undern the able
guidunce and control of the Deputy Prime Miniater the whole thing
is  being set right. But I would request him that if the Central
lteserve P'olice ut Neemuch can be used for training people for the Indian
Stater Unions, thut opportunity must be availed of. I am confident that he
will certainly look into the who'e mutter. | also know that he will act in the
hest interests of the people. But if lsrger number of personne! of the States
{'uions Forces as well as the pereonnel of the Central Reserve Police Force
aro trained, they can be uti'ised at the time of lawlessness or disorder in the
provinces ar well. With tbese few words. I wholeheertedly support this Bill
nud I wish that it ie passed end given effect to immediately.

r 6kri 0. Sudramaniam (Madms: (enernl): Sir, T feel that certain difficul-
tiea are likely to ariae in the operation of these Forces in areas other than
' Ceutrnlly Administered Aress. Under the Independenos Act and also under the
new (‘onntitution, Inw nnd onder is a provincial suhject. As long as the States
retnalned outside Yondin, they were liﬁe foreigr: Btates snd were not governed -
by the (iovernment of India Act or the Independence Act. Therefore, if the
Poliee Farces are sent from one part of the country to another which iz a State,
other considerations would arise. This is a Centrally Administered Force and
in order to keep law and order. 1 want to know if it cen be sent to any pro-
vinoe as the Centre likes or it can be sent only at the request of the Provinces
or 8tates concerned. If it iz only at the request of the Provincial Government,
the question would arise that once it is operating within & Province or State,
who will he the Auwthority which would govern it? Naturally. the Police Force
haa got to he under the control and authority of the province or State conocerned.
; But in clause 8 we say:

s —————

*"While on active duty outzide ita headquarters, the Force shall be sabject 1o the general
vontsol and ivection of such satbority or officer as may be prescribed or as may be
specially appeinted by the Centrsl Govesnment in this H A

Fiven if xou send it to an area outside the Centrally Administered Area, you
gay thet it should be usder the command and control of officers whom you will
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prescribe. Once they operate within a Province or' State, are the Provinces
not entitled to put the Force under the command or control of some of their
ofticers? Law and order being o purely provincial subject, the Police operating
in the Provinces will naturally and necessarily have to be under the control
of the Provinces. After the 26th of January 1950, there will .be no difference
between Provinces and States and all will become ‘‘States’’. Therefore, some
conflict is likely to arise. It should be made clear that when this Force operates
in any Province or State (or, after the 26th January, any State) which is not a
Centrally Administered Area, it shall be under the control and authority of tbe

State concerned. Otherwise, conflict is bound to arise in regard to the terms ;

of control and command. I think that should be made clear when we deal
with Section 8, and I wish the Deputy Prime Minister will explain how he pro-

£
1
:
1

poses %o deal with this Police Force when it is operating in a Province or State

now and in a State after the 26th of January 1950.

The Hooourzble Sardar Vallabhbhal Patel: There is not much controversy
8o far as the Bill is concerned and, as I have already informed the House, this
Force is in existence and bas been functioning since the year 1939. It haa
done very useful work. In fact, very few people have a correct appresiation
or idea about the situation in the various States Unions.and States since the
merger took place or the Unions have been formed. Before these Unions were
forrned, when the States were functioning separately as units, the Police Force
was most inefficient and ineffective. Practically, law and order was maintained
by the Ruler's command and he had a sort of a Military Force which was
functioning as a Police Force also. But in many States, these Forces being
ineffective, when they were amalgamated into one Union the Police could not
tunction effectively and could not be used anywhere outside the respective
small units. When the Unions were formed from these units, the position was
such that in many places criminal elements and uusocial forces thought Autho-
rity was very nearly disappearing and it was time for them to step in. We
found that in some cases criminals or offenders escaped from jail and began
outlawry and the commission of dacoity and murders. When this state of
things arose, demand c¢ame from several Unions and &0me States also that
their Police Force was not sufficient and in some cases not effective and there-
fore, they needed help. We found it very difficult to offer help, because our
own resources were not adequate. We had long before written to the Provin-
ces and given directions that in this matter, thev should, as far as possible, be
self-sufficient. so that it may not be necessary for them in case of trouble to
call out the military or to make indents on the Central Goverrment for help.
I am happy to sas that in several provinces such as U. P., C. P. and Bombay,
the Governments took such effective steps that whenever necessity arose we
indented for help from them and they lent us their Forces. I have today a
large number of Armed Police Constabulary from U. P. which has been sent to
Hyderabad. Rajputana and other places. Similarly, when there wus trouble in

Delhi and we had not got sufficient Force, I sent for help from the nearby pro-.

vinces of U. P. and C. P. and they sent us a:good Korce from there. Although
these people are working outside their own provinces, they have been rendering
good service. But we cannot depend upon provincinl help for a long time.
This little Force which we had came in very handy and i¢ did very useful work
also. But it is small and has to be augmented. We have done our best in this
direction and it is still being increased.

Shri Mahavir Tragi raised a point. He asked why we should still stick to
Neemuch. As my hon. Friend here has alrendy explained, in Neemuch we
have accommodation—large number of barracks and buildings in existence.
In Delhi we do not have accommodation even for hen. Members. 8o the sug-
gestion that the Central Force should be at Delhi is not workable. The sugges-
tion about a Training School at Neemuch has also been censidered, but at pre-
sent we have enough accommodation and a ‘suitable site for the Training 8¢hool
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at Abu and fhese are being used for the present for the truining of I. P. Offi-
oera,

8hri Mabavir Tyagi raised other points aleo,—regarding age and other things.
He is probably not aware that there are rules under which all these pointe aro
covered and there is no new point to be discussed or to be decided upon. There
sre regular ru'es sceording to which the Police. Force has been functioning. Its
recruitment is made nccording to those rules. Since it is feared that perhaps
this Force may be used for arresting Ministers in the provinces or Members of
the Assembly, I may assure the House that we are not going to use our Force
for that purpose. There bhave been few occasions when provinces have sought
our help in this matter. But in the Unions we have often been called upon
to send help. In the cese of certain Unions where trouble has been created
we have found it necessary to send help immediately and without a moment's
rotice.

We are passing through a period of transition. In this period we have made
so many changes and raised so many forces, upset so muny things of the. old
order—abolition of zeminduri, amalgamation of Stutes. removal of old institu-
tions and many other similsr things. The present situation is such that we
have to be very watchful und careful. Then we have on the borders, due to
purtition, several raids being committed hy dscoits from the other side or by the
foroea from the other side. 80, we have to keep a watech. We have also on
the other borders, revolutionary changes going on and certain young elements
who consider that this is the time for creating a revolution and change the order
existing in thie country. There also we have to be very careful. In the indus.
trial centres aleo there ure certain forces which believe in creating trouble, for
they think that the more unreat they oreate, the better the prospects for their
organisation. JTu all theae circumstances, a Central, well.organised and disci-
plined police force is a boon in these areas and they have all acknowledged with
one voice that our help has been very useful.

In the present state of things we have to be very careful all over. Ours is

a vast country, where consolidution has taken place with electric rapidity. 8o,

unlean we are very watchful we may find to our cost difficulties arising for which

we may have to pay very heavily. Therefore, we have taken care to organise our

servioes, our police force and all the requirements that are considered necessary

for keeping law and order in the whole land, so that progress may be as effective

! und a8 rapid as poesible. I have given enough justification for the Bill. Sir,
] move that the Bill be taken into consideration. -

My, Gxabrman: The question is:
*That the Bill to E:Ov!do for tliy constitution and segulation of an armed Central
Reserve Yolice Force, taken into cansideration,”

The motion wae adopted.

My. Chalrman: The question is:

“That clanso 2 stand part of the Bill"™

The motion wae adopted.

Clause 2 was added to the Bill.

('lause 8 to 19 wers added to the Bill.

Clause 1 wae added to the Biil

The Schedwle wos added to the Bill.

The Title and the Preamble rwers added to the Bill.
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The Honourable Sardar Vallabhbhai Patel: Sir, I move:
“That the Bill be passed.”’

Mr. Chairman: The question is:

*That the Bill be passed.”

The motion was adopted.

POLICE BILL

The Homourable Sardar Vallabhbhai Patel (Minister of Home Affairs and
‘the States): Sir I move:

“That the Bill to provide for the constitution of a general police-district embracing twe
or more Chief Commissioners’ Provinces and for the establishment of a police force therefor,
be taken into consideration.'’

I shall presently explain, as briefly as possible, the justification for this
measure. At present each of the Centrally Administered Areas has a separate
Police Force of its own. Ajmer.Merwara, the Andaman and Nicobar Islands,
Coorg and Himachal Pradesh, whose police force is in the process of reorganisa-
tion, have separate cadres of both officers and men. Ajmer-Merwara gets its
officers from the United Provinces, Delhi has a separate cadre of constables
and head constables but a comman cadre for Assistant Sub-Inspectors and
higher ranks with the East Punjab. In addition to the Police Departments
in the Centrully Administered Areas, the Central Government are also con-
cered with the Delhi Special Police Establishment working directly under the
Ministry of Home Affairs for dealing with cases of corruption among Central
Government servants and certain specified offences such as, cheating, misap-
propriation, ete. ugainst Central Government Departments. The posts in this
establishment sre at present filled by ofticers borrowed from various provinces
for short periods. While I must acknowledge the helpful spirit in which general-
ly the provinces meet our requisition for officers, we have sometimes foind our-
gelves considerably embarrassed. I.ately, because of the " dearth of officers in
the provinces, the arrangements have been proving unsatiefactory, and the pro-
vinces naturally have been displaying increasing reluctance to spare any of
their good officers. Further due to the small areas and cadres of Chief Com-
missioners’ provinces, the Police Officers have perforce to continue in the same
station or area for a long time and thereby acquire local connections and asso-
ciationss of a personal nature which, obviously, are not very desirable and
hamper them in eflicient and impartial execution of their duties. Tt is, there-
fore, necessary to provide that Police Officers of Centrally Administered Areas
are transferred from one area to another according to administrative exigencies.
Tt is also possible that the Central Intelligence Bureau may find a common
cadre of Centrally Administered Areas a useful source of supply in their own
ranks. This would be eminently desirable because in future, as the hon.
Members are aware, the Central Intelligence Bureau will have independent
investigating powers.

Under the Indian Police Act of 1861, two or more Proviness cannot be con
stituted into a single general Police District. It will nos, therefore, be possible
t> achieve the object without an independent Act. We have, therefore pre-
ferred a self-contained measure to provide for the constitution of a Police District
embracing two or more Chief Commissioners’ Provinces and for the constitu-
tion of one Police Force for such Police Districts. The provision for the constitu-
tion of either one district for all the Chief Commissioners’ Provinces or several
districts has deliberately been made flexible 8o as ‘o enable the Central Gov-
ernment to include within, or exclude from, its scope such of the Centrally
Administered Areas, existing and newly created, as they deem necessary. We
have alio considered it desirable to exclude from its scope the Delhi Special -
Police Establishment. The reasons for this ure that while the general Police



086 CONSTITUENT ASSENBLY OF INDI1A (chls'uﬂvz) {22wp Dgo. 1949

{8urder Vallabbbhai .Patel}

of the Chief (ommissioners’ Provinces, which is 'E:poied to be constituted
into one single force, will have jurisdiction only within the areas of those Pro-
vinces, the Delhi Special Police Establisbment bas, under the provisions of
the Delbi Special I’olice Establishment Act, the authority to function in all
Provinces of India. Under the Draft Eill, however, we do not antieipate any
difficulty for the Special Police Establishment to draw upon the pool of officers
aud men in the proposed Police Force in the Chief Commissioners’ Provinces
and no special provision for that purpose in the Bill ia, therefore, called for.
Ip fact, if necessury, we can even place the 8pecial Police Establishment and
the Police Force for all the Chief Commissioners’ Provinces under a single
officer to functiou as 1.G. Police.

I hope, 8ir, in view of the reasons which I have given, the House will accept
the necessity of a Central Cadre of Police Force for two or more Chief Com-
missioners’ Provinces. Once this necessity is established, the necessity for
the Bill must automatically be conoeded. I, ‘therefore, commend the Bill
for the consideration of this House.

My, Chalrman: Motion moved:

**§hat the Bill to provide for the constitution of a general police-district embracing two
or fuore Chief Commissioners’ Provinces and for the establishment of & polive force therefur,
be laken into cvasideration, ™’ ”

Pro{. Shlbbap Lal Sakswpa (U.P.. General): 8ir, while I welcome this
meanure. | want to place one or two ohservations before the hon. mover. Thie
Bill contemplates the creation of a pool of officers for Delhi, Ajmer-Merwara,
the Audaman and Nicobur !slands; Coorg, Himachal Pradesh and other Central-
ly Adminlsterod Areas. I would oply desire to know whether officers, say of
Delhi, wauld Jike to go on transfer to the Andamans or to Coorg, and whether
such tranafors will be appreciated by the officers. I have been of the opinion
that if you buve a aingle police force for the whole country and there is unifor-
mity, thut would be better. From that point of view I would prefer a single
police force which is uniform throughout. But if you bave a police force only
for Coorg, the Andnmans, the Himaohal Pradesh, Delhi and Ajmer-Merwara
then officers of one place might find difficulty in going to other places on trans-
fer and that would become a sort of severe punishment for them. So [ would
like this aspect of the case also to be considered, and it should be found out
whether the cfficiency and contentment of the forces would increase by such
tranafers or whether it would be othenvise

Ehrt B. Das (Orissa: Ueneral): 8ir, while the underlying idea of this Bill
i9 good, I would like the hon. mover to consider whether it is not premature in
view of the fuct thet within a year some of the Chief Commissioners’ Pro-
vinces will liquidate themselves. As far as I bave understood the position in
the Constituent Assembly, Ajmer-Merwara will not exist but will be merged
into Rajasthan State. Coorg bas to go to Mysore and would not remsain in
Madras, and if Coorg goes to Mysore, the Mysore State Police will administer
Coorg and Coorg need not be policed by a centrally administered police service
from Delhi. As for aa the Andemena are concerned we bave not had the
privilege of hearing from our Deputy Prime Minister in the other House whether
these Islands will remain perpetunlly Chief Commissioner's Provinces, but it
wae understood that they will remain a Centrally Administered Area fcr security
Eurposes. and for that reason. of course. the Deputy Prime Minister must

ave tu jook after the safety and security of that placee. As for Himachal
Pradesh, I thivk that Chief Commissioner'a Province may be liquidated and
merged into the P.E.P.S.U, or with she province of East Punjab, or psrtiy
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with the United Provinces and partly with East I’unjub. Therefore, if we start
this new police organisntion for these ureas, the thing would be premature, es-
pecially on ground: of economy snd in view of the financial} stringency, and in
view of the fact that these provinces would be merged into tbe adjoining States.
1 do hope that this point may be properly examined by the hon. Deputy Prime
Minister and the Home Ministry, and it may be considered whether the pro-
mulgation of the scheme 1.:y not be postponed tiil the new Parlinment or the
next Perliament decides what will be the fate of these petty teiritories, and
whether on financial grounds it is necesstry to maintain these costly Chief
Commissioners’ Provinces which cost the Government of India a pretty large

sunl.
NTA AT fag . qamfa agiza, & @ wfeaR &7 qugs aar
§1 N AT dto W N T fex Frm ag aed @ faegs o
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TN e @ A N 7 gamar g ag faw aw aga &
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(I.G) wa ar3rgas fg s @y omgo o (L. G.) & 1| & aw-
Aar g fa 5@ $A &0 #feazr g g9 F@1 g M Ha A &°
Frar & | T fod & <80 w@ama =z §
(English transtation ef the above speech).

Oh. Ranbir Slngh {East Punjab: General): Mr. Chairman, Sir, I suppo:b
this Bill. The apprehension of my honourable friend Shri E. Das is not borne
out by the facts and that is that at present there exist separate Inspector
Generals for Delbi and Ajmer and separate Inspector Generals will be appoint-
ed fur Chandernagore and all other smaller units which have been included in
the Schedule to our Constitution. If the consideraton cof eflecting a suving
in expenditure only is kept in view, even then T think thet this is a very goog
measuwre and it will result in a considerable economy. ven keeping in view
the present financial stringency. thie is a very appropriate measure. For
example. take the case of Old Delhi or rural area of Delhi which can be merged
in the Punjab or the new Province of Delhi. Rut with regard to New Delhi,
it is desired that it should remain a separate unit. Apert from this, provinces
like Chandernagore or Andumsns will continue to remain as separate entities.
Tecday we are faced with the problem whether a separate Inspector Qeneral
should be appointed for each of these Provinces or a single Inspector General
should he appointed for them all. [ feel that the enactment of this legislation
seeks to solve this appropriately. Therefore, I welcome this.
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Shri 0. M. Poouasha (Coorg): Sir, 1 welcome this Bill and in doing 0 I
would lke to place some poiuts which, in my opinin, ceed eome Jon.
At the outset, this Bil) atternptis to remove one or two sarions handicspg in the
Centrully Administered Aress, namely, that officers, particularly the gasettrd
oficcrs once appointed, become more or less, permanent fixtures in those aress
and thereby czreste difficulties and administretive prohlems which are not eaxy
%o solve. fn thiy Bill, in eo far as the police force in concerned, I am happy to
pote thet ‘st least thet of the difficulty of making permanant fixtures of
police oficers would be fter mitiguted. Now, 1 refer to sub-olause 8 of
alsuse 1. wherein it is ssid that this Pili shall ocome into force by s
potificstion lssued by the Government of India in the official Gazette to
such of the Provinces as sre mentioned therein. Taking into cousideration some
of the prectical difficulties that might arise acoording to tbis Bill, I am efcsid
somy of the aress might possibly be excluded from being brought under the
rwvi»l.mn of this Bill. TK: Centrally administered arsas, as they are few and
ar between, for example. pleces like Coarg. Andomans, Ajmer-Merwara might
be brouglit together under thia Bill. But ns they are 30 far away, the practicai
dificuity of trsnsferving police officers from these places might at the same
tini~ bring & diffoult situation annd that for such practicai difficulties to start
with, the Government of Indis might not bring these areas under the provi-
sions of this Bill. There is s fear or at least a doubt in me that the Government
of Indiu might raclude mome of these oreas because of this difficulty coming in
the way. ] would like a olarification on that point, and my wish ig that wher:
thin Bill ix going to be brought into ojperution all the Centrally administered
arsas will be buwﬁt under the operation of this Bill without any exceptinn.
That is une poing that I want to mnke clesr,

Thea agaits there arw practical adminiatrative difficulties and also the fipancial
lrplicativas that arise becuuse these Centraliy Administered Acess are at the
movwent Anavclally not quite sound; thex have beetr relying on tbe Central
finunoes for help, and particularly iu the case of Coorg, as it has o separate budget
of its own, there hae bsen no Centrel financial aid to this Province. A
measure of thia nature if beought into operation should not mean additionn
fi.oneiol burden upon this Province, whose resDurces are slready slender 1
would like to know that such of the incidental inancisl burdens that might
renult. while bringing this Bill into operution, whether the Central Goverument
would stand itsel! ogupd to bear thnse extrs financial expendijure or whetliar
such vxtra financial expenditure is going to bLe shifted on to the Proviace? At
jeaxt | um bopeful that tbe Central Gnvernment in all faimeas would agree to
boar such of the extra financial expenditire that might arise by bringing this
Rill into operation, There is ancther point on which 1 would like to have wowne
olarification. In the Btatemant of Objecte and Remsons. it is envissged to con-
atitut» » comman pool of police ofBcers’ cadre fromm which officers would be
drmwn ‘fo the purpose of mlnninf the distriot police force, which would be
conatituted and 1 am afreid that in daing so. the scope of enlistment in this
zelioe force might exclude the permontiel from the respective areas. My plos

that this Rill ahould not in any way prove to the disadvantsge of such of the
candidates. deserving persannel who hail fram these armas. to come into tho

weral poal from whichb these officers would be hereafter drawn upon. T boove

at mnple facilitiea will be created or at least ample scope would be so provid.-
ed a: ta enrol persannel who are oficers or other qualified persora from these
reapective areaa themselves 80 much 80 ample opportunities woold be swailulile
to tha deserving peoples of these srwag.

N> duubt this Bill goen @ long way in removing that great difficulty so far

e administretion is conceroed the t frxturey of the gametted
or seviow officere in these erees. and darty in the Police. 8peaking at
least 00 far an Coorg I cancerned. it is more or leas a very strange Guation
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there, Lecause generslly officers working in the Revenue Department ars pro-
moted as District Superintendente of Police. I think, it ia for the first tigie
in Coorg that we have u regular police man now as the District Superintendent
<of Police and naturslly the next atep for him is the Distriot Magiatzate's position
8o the circle runs this way: A man is recruited to the Revenne Department
to atart with and then he worka there for ten or twelve years, then he looka up
‘t0 the Distrioct Superintendent of Police's place and then after serving for
some tisn:: there he jumps up to the Distriot Magiatrate's place aud #nwily
perhaps becomes the Chief Commissioner, These possibilitics sre alwuys
there und in this way the merry ocircle continues and the thingl that are’
happening are more or less short-circuited and the Government of Indis sre bot
-able to know the day to day happeniugs or the inner happeninga tbat are taking

lace there. Therefore, I am really bappy to welcome thia Bill and commend
1t to the acoeptance of the House,

The Hanourabls Sardar Valiabhbhal Patel: This i a asimple tneasure in
whioh the House bas raised hardly any controversy and I am glad that it is
acecptable to the House. Some of the small points that have beeu raised inay
very well be expluined at the present stage. Ay hon. friend, Mr. 13. Dus
raised the question of merger and from that poiut of view, whether it would
not be recesaryv to consider postponement. | rasy tell him that the Govern:
ment aL present do not consider that any non-State areu is to be merged in uny
Btates or in any other Union at present. We have done enough of merger~
and umulgamations. It nmay be found neccssary in the case of some Union,
that it mav not bw possible financially and otherwise to keep it
scparate. We may have to merge that. Rut an far us the non
State areas are concerned auch as Ajmer or Coorg or Andamans,
it is not possihle for us to consider ut present uny questior of merger
or any controversy raised on behslf of those who claim those areas or tbose who
come from those areas. If they desire to raise any controversy, I may definite

5 p.w. |7 86sure them that this Government is not going to consider any such

*¥* question at present. We shall writ till the ltabiity of the country has
been assured and the economic condition of the country s put on 8 proper and
auitable hasis. We have enough work to do otberwise. Therefore, any queation
of merger would not arise at present.

In the meanwhile. in the interests of eficient police administration, it is
neosseary to bave an efficient police force which can function properly. It
is quite true that oobody is willing to go to Andamans from here. It ia &
diatant place. We have to give some inducement also, But, we csannot
depend always upon the mercy of individuale or units from which we can get
these officers. We must have our own cadre, our own estsblishment from which
we can rend efficient oficers ns and when it is found neceesary without even
notice, It is for thic purpose that this Bill is being brought forward. My bon.
friend frum Coorg hos realiset the impartance of the thirg because his uxit is
nls) in a distant place. 1 am happy to sas, however. that the thing called
crime is hardiv knowi in Coorg. It is the happiest place in Indin where there
is no crime, there is no dirorder and where people realise and understand the
value of freedom. Therefore, at present. we do not want to disturb them. But
they have also come into oontact with modern forces and some of them have
becn slsn talldng of merger and of various other things which the adjoining
areas Lave been doing. Therefore. we have to he watchful. We should pro.
vide for officers being sent from outside or for officers being transferred from
unite which are at such distent places. after a certa’n period. As for inatance.
jo Coore, when ap officer is appointed, he in there till he dies; he never retires.
Buch a state of things may not be with regard to tke police adminiatration a'one.
TWerefore the sdministration suffers. We have foand it necessary, so far as the
police administration is ooncerned, to bring forward this rmessure. In all sueh
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distant units, we will form one or two units in which the police force may be

80 consolidated and so organised that we may find no difficulty in carrying on

an efficient administration in these areas. 1 think the House will accept the

general principles of this Bill and I move that the Bill be taken into cousideration.
Mr. Chairman: The question is:

“That the Bill to provide for the constitution of a general police-district embracing two.
ur more Chief Commissioners’ Provinces and for the establishment of a police force therefor,
be tuken into consideration.”

The motion was adopted.

Mz, Chatrman: The question is:

“I'hat clevises 1 to 7 stand part of the Bill.”

The motion was adopted.

Clauses ) Lo T were added to the Bill,

The Title and the Prewrnble were added to the Bil.

The Honourable Sardar Vallabhbhai Patel: Sir, I move:
“That the Bill be paased.'

Mr, Ohatrman: The question is:

.....

The motion was adopted.

Mr. Chaimman: ‘The House will stand adjourned il 10-45 w.m. womorrow.

The Assembly than adjourned bl a Quarter to Eleven of the Clock on Fri-
day, the 28rd December, 1949,
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